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Reciprocity— ernment’s method of Jealing “with sabot-
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7 XXV of 1941— e, . Ruled out: of order,
Question re desirability of ’;ppomu'\g 2 Policy of the lewny “Board in - pivingsis
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" Disal'owed. Disa'lowed by the Governor Seneral. 38. -
Deaths due tr- stmvahon and famme con- Retusal of the Government of India to “
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AGRICULTURIST(S)— .
Question re plans for protection of —— from

slump in prices after tha war. 430-31.

AHSAN, MR. MUHAMMAD—
Question re—
Recruitment, of Muslims and non-Muslims
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the Director Tmperial —. 270-71. " qualificati or 1 und Anglo-
L Livestock improvement work by cattle Indian candidates for Ticket Colectors
: breeding stations at Karnal and Tmperial - posts in . 59-60. i
2 Ao ALLEGATION (S)— v
Papers _published by - the Director, Tm- | Question e against! administration of
perial —— as Chemist. 424.25. the Delhi Improvement Trust. 64848. o
- 2 =

/

and manufac: -




INDEX TO THE LEGISLATIVE ASSEMBLY DEBATES.

A
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Compensatory to subordinate servize Preftexenrp to Ord Eum})eagls':md ;‘gre\gn 4

vefugees in Ordnance factories. 26. o
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Dearness to Government employees. |- ANTI-HOARDING” DRIVE— ‘
Questlon re free hgsde policy and an —— in
= bili : X E 1 as regards foodgrains. 279-81.
Desirability. of granting extra 10 Benaa o8 i
Ministerial Stafi engaged on War work. AT;:TIQUITYES W'SEUM -
167 z See ““Museum(s)”.
Hizh fare rates charged by the G.N.L.T., ‘\PP??L(S)_
De'hi and desirability of giving convey- Q‘;)g e
e e e I T B a0 ecision taken regarding appointment of
Memorial from Rawalpindi ‘pensioners for %udlwml oﬂgagxs to hear hactc, jon o
the sgrant of dearness ——. 629, B Al Ways: o
Necesstis obt inarahsine the rate ol dears esirability of appointing a “‘Judicial’ man
ness for low paid stafi of Shahdara- to deal with on_Bombay. Baroda
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Pakitiond. . tiem . Postal ceandidiPalog-aph Non-observance of oextam orders regarding
! e onieshs inadé e deal'ucssg-;'i in Karachi Division, North \Vestem
35960, AUEY. x Railway. 212,
3 - Procedure 7e disposal of on ﬂon\hay,
Peﬁl‘g?{m ﬁfhxenﬁ\::‘lerf‘zrqfle;l‘l:gimvcy zf Bar%gn and lCaanl India - Railway. =t
re-employment. 144. 5 7 s ; &
Railway dearness -ates in Cawnpore %PLEO:T;%_O_N(S)— S S i
and other areas. 73. E uss
NS —— received and szmvtmned regarding the
AMBED}\AR THE HONOURARBLE DR. issue of capital.- 326-27. -
R— Machinery for scrutinising and (mmdenng
Indmn Boilers (Amendment) Bill— — for consent to issuing of capifal.
Motion for leave to introduce. 43. 325-96.
Mofion to consider. 176. APPOTNTMENT(8)— =
Motion to pass. 177. Question’ 76— ;

Mines Maternity Benefit (Amendment) Bill— of a special Muslim officer for Tnoking <
Motion for leave to introduce. 3 after fhe interests of Muslim employces
Motion to consider. = __ in Railways. 78, 5 2 :

Motion to pass. 180. —— of South Tndiaus in the Tmnerial

Mofion for adjournment 7e demolition of a AlZl'lmlt;'“‘a] Research Tnstitufe. 423,

mosque on_Asoka Road, New Telhi. 897. Cusns'of irregu’ar in A““" Tmperial ~« 2
Moter Vehicles (Drivers) Amendment Bill— Agricultural Resenrch Tnstitute. 147-48.

Motion for leave to introduce. 43, Tempovary and  officiating —— in the

Motion to consider. 178. Leoislative Department. 148.

. Consideration of clauses. 179. AR(‘F"FOLOCY

Motion fo pass. 180. Question 7e— = x

Summary of Preceedings of the third meet Desirability of appointing a Muslim as =
ing of the Standing  Labour Committee Deputy Director General of ——. 635, -
(laid on the table). 292. Dasivahility of avvointing a Mnslun as- >

War  Injuries (Compensation Insurance) Divector General of ——. 635,

Bill— ARCHAOLOGICAL DRPARTMENT— :
Presentation of the Report of the Select Question 7e desivability of appointing a -

_ Committee. 42-43. Muslim as Clonservation Assistant, —- at %
Motion fo consider.. 701 (8 011, 7 Delhi. 635-36. T
Consideration of clanses ’709 7 12, m DT o

T3, 71415, 718, 700, 791, “:SK;QI{QGXF_ DEPUTY  DIRECTOR T
Motion fo pass. 725. Sea “Deputv Dnectm General of Archwo-
 AMERTCA UNTTED STATES OF-- Togy’

See “United Stafes of Awerica', AR(‘HIFOLOGY DIRECTOR. GENERAT -

A]VI’ERI("A\T A TJNE(S)—— or— =
"7 See ““Air Line(sp’ See ‘‘Divector Gieneral of Archmology”’.
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LY ARMED POLICE—
- ‘3 Sae “Police”.

Q‘aiuon 76—
Condition of service of Railwny servants
employed in Transportation Units of the
482,

Indian
dian connected with Tnd’an —. Navy
© .+ and Air Force in South Africa. 150, 472,
S Rea ization of the cost of the Tndian ——
in Iran from the Indian Government.
] 2. !
& ARMY ND INDIAN AIR- FORCE
% (AMENDMENT) ‘B
L e See “Indian —' under “Bill(s)”.
" * ABRRANGEMENT(S)—
2 S Question 7e— !
- . for payment Insurance premiums
fram - Railway Employees  Provident
Fund. 60.
—— for procuring staple food for civilian
population. 419-21.
ARREST(S)— .
Question re. of Abdul Samad Khan and
others of Quetta under Defence of India
Rules. 63.
ARTICLE(S)—
Question re—
Imports from and eéxports to the Union of
s+ South Africa of certain —. 287-88.
Supply. Départment orders for —— from
TUnited Provmces small seale industries.
¢ 2:
ARTIFICTAL SILK—
See “Silk’".
ARTIST(S)—
. Question re differential to Huro-

payments
312

pean and Indian

#  ASOKA ROAD—
. Motion for ad]ournment e demolition ‘of a

“mosque cn , New Delhi.
g Question re demplition of a mosqae on ——,
- New Delhi. 980-81. ‘3
ASSAM—

Question re—

Rice price= in Bengal, Bihar, and
149.

Orissa
Seumty prisoners” in 316.%
ransport of foudgrains to Pengal from

Bihar, Orissa and ——. 650 52.

ASSEMBLY(IES)—

Motion for adjcurnment e faﬂu\c of Gov-
ernment to secure attendance of Ctovern-
ment, Members for constituting a quorum
in the ——.

Question re unsatisfactory arvrangements for
accommodation of Members of at

| Simla. 129-30. .
See also “Legislative Asse'nbly(xes
&) {ASSISTANT(S]—
t Question re leaping pmmotxons to a South
& Tndian ——. 270,
ASSISTANT ENGINEER(S)—
Question re recruitment of —— on Novth

- Western Railway. 521-22.
ASSISTANT ESTATE 0I‘FIGI‘R(S)~—
See: “Estate Officer(s)”.
ASSISTA\T INSPECTOR OF WORKS—
78 for recruitment to posts
"‘1/— on Ncrth Westérn Railway. -60-
61, 982.

ASSISTANT STATION MASTER(S)— *
Question re promotion of —— to Station
Masters’ posts on North Western Railway.
32.

SSOCTATION(S )—

Quesmm\ re—
Impenal Servptalmt Jamadars and Peons

*s resolution on non-revision cf their

scales of pay. 166-67.

Railway employees continuing as members,
etc., of the Anglo-Tndian and Domiciled
European 78.

ASSURANCE(S)—

Question 7¢ non-compliance of given to
Legis'ative Assembly re interviews to secu-
rity priscmers. 168, <

ATTACK(S)— i :
Motion re condemnation of the cowardly ——

on My, M. A Jinnah. 216-21.

AUTHORITY(TES)—

Question re - granted to Provincial Gov-
ernments for fixing amoants of foodgrains
which could be stored by labour employers.
281-82.

AVERAGE PRICE(S)—

See “Price(s)”.

AVIATION POLICY—

See “Policy(ies)”.

AVIATION SHARE—
Statement (laid on the bable?

which the of the Petrol Tax Tund was

expended. 214-16.

AVIATION WORKS— \

Question re contracts in 32.

AZHAR ALI; MR. MUHAMMAD=—
Agricultural Produce (Grading and Mark-

ing) Amendment Bill—

Motion to comsider. 199, 201.

Delhi University (Ameudment) Bill—
Consideration of clauses. 487-88, 729-3¢

‘788 89, 827-28, 841.

Motion for ad]oumment ze failure to supply
first-aid 'equipmient, medicines, etc., on the
mail train which-collided with guods carri-
ages at Borgaon near Akcla. 56.

Question 7e—

Clgéc Guards in Lhe Delhi Province.

7e objects. on

482-

Communal percentage of officers attached
R"IG“") Divisional Office,  Moradabad.

Communal representation in
of the Moradabad Division. 376, ©33.

Conditions of service of Railyay servants
employed in Transportation Units of the
Indian Army. +

Contemplated return of wcertain lmld 1Ay
Shahdara Railway Station Bridge to
former owners. 653-54

Extension of the Punjab Entertainment
Duty Act to Delhi Province. 627,

Grant of increments for the period before
confirmation to a . State Railway non-
gazetted servant, 362-63.

Grievances of pilgrims to Roorkee during

Urs Sharif of Piran Kaliar. 7

, Hindu and Muslim Head Clerks in Divi‘

“sional- Office. Moradabad. - 376, 983. -

Inclusion of certain d in the Report
:21 the "V‘;okaw of the T'ayment of Wages
Act. 5

Mus im contrachors in Tngineering Rla!p#’
of the Moradabad Dlvmmn 376-717.

certain staff
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on communal basis. 362. Motions to consider and to circulate. 344, T |
Promotion of relieving guards on the East -400, e
Ind'an Railway Divisions. J Consxderahon of clauses. 406, 408. 40‘2 S0
Scale of vay of a qaze%ted public officer 3 438, 440, 441, 442, 445, 458, 46 59 i
allowed leave out of India prior to retire- 495, 495 501 502, 513 727, 734 35, |
ment. 74748 753, 713-74, TT7, 783, 85 788,
Staff aDpomted as Transportation Inspec- 799, 822, 838. 843, 845, 848 49, 851, B66-
tors in Moradabad Divisicn. 67 868 870, 874, 878-79, 881, 905, 6
Theft cases registered by Shahdara Police 910, 92225 924 926. 931 933
Station. 483, 938 941, 946, 950 51, 955, 956 960 977
Question (Sunplementary) 1e—d . = Motion to pass. 1005-07. -
Post-war reconstruction in education. 2. & e S h-of Mr.
T}A:ﬂ enquiry ‘entrusted to Dr! Nemenyi. E’ﬁ;ﬁi‘ﬁ“sn‘f;a'ﬁ.’d on the death o v
Motion for adjournment re— = > G
Re{(ixpro((:{zty ,(%‘mi?dzﬁiu‘gls]sm; F?a.‘lure of (];overnmcnt to secure atfend- -
onsideratiol 2 a ", on-
4{ZT7UT HUQUE THE HONOURABLE ance of Government Members for eon-/®=

Ampndment to the Insurance Bules (laid on
the-table). 41-42.
Moticn for adjournment re—
Deaths due fo starvation and famine condi-
tion in Bengal. 436,
D?Sths due to starvation in Bengal. 484-

Depriving certain  local Governments of
the’r power fo confrol foodstuffs within
their respective jurisdictions. 3839,

Motion 7e the fond situation. 534-47, 554,
555 5AA, K70, 571. 572, 589, 597, 598. 603,
604, 607 609, 612 21.

Oath of office. 1.

Recolution -re pilgrimage to the Hedjaz
674.

B

stituting a quorum in the Assemb]_v.
659 660, 661.

Failure to bring in circu'ation sufficient
number of small coins.

~ Failure to consult Non-official opinion on

the International Clearing Union Seheme. =
83 84. °

Failure fo mevent export of rice from !
Bengal. 742, 1

Failure to supplv ﬁ! staid equipment medi-
cines, ete., on the mail train which
collided with goods carriaves at Borgaon
near Akola, < 50. 54, 58, 56.

Motion 7e—

Condemnation of the cowardly attack on
Mr. M. A. Jinnah. 220

The food situation. 570. 582. 583, 604-08"
609 613 617 618, 619, 620-21.

Thp recent Pez'ung Lewilation in South

¥
= " == <
BABAR ROAD AREA— = "f':‘& Z‘f 252 .?-’A-iﬁ,—z'ﬂwﬁ : ;
Question re fixing rents lower than pre-war nrvﬁmu ton of —— to the.new Panel of et
* rental valne in —, 27172, Chairmen. 861.
BAIRD ROAD— Public. Debt (Central Government) Bi'l— =
Queshon 7e demo'ition of Muslim graves on Motion to circulate. 1018, 1019.
New Tielhi. 7. 285. Gt
2 BAJOR apl R‘\IJNATH_ 5 Bringing into force of the Reciprocity
“Question e desirability of anvointing a Judi (Ainexndnlenb) Act, 74l X =
cial Officer-under Ach XXV_of 1941. 523. Statement in. House of Commons regard-
B%T'U'E‘:;R:{ZAS ESHWARDAS, MESSRS— ing aI4ndm s financial help to Britain, ~—
il T 623 z
Gontract t"“’% tg Tndi f“{i‘ i‘%'smbuh"“ ff . Transport arrangements for carrying food-
g;l;rms L IC AL A W ECi At = ggg'glq from surplus to deficit, provinces:
Non-return of - gunuy bags requived for el =
= . distvihution of erains by -—— to the . Question (Supplementary) ze—
Sunnly Officer. 527. Death of two persons hanging on the foot
BALUCHISTAN— hoard of a train near Wadri Station.
Question 7e snlphur mined in —— and firms %
lants. 654- Defence of India Rules declared wltra
gg‘mhed T slphutioned ey * wires by High Courls and the I‘ederal
BAMBOO(S)— l«ccrgxmt E?r"wuees in Tndia. 13 14, (3
Question »¢ refusal of covered wagons for Q“mé‘; sto‘cks
Militiry supply Nof htl‘;nll)er 512‘;1 2 Searcity of small ccins in Bihar. 628.
Stavions Master, -Najibabad Supply and distribution  of . Standard
B P Cloth. - 128. X
Q‘?—cnor: broadeasts of Urdu talks by the TT?& ez‘;‘;“'y enftusted to Dr- = Nemenyi. :‘ ¢
All India Radio. 62. ‘Unﬂat‘,isfac‘tﬂr' AR o
y _arrangements -for - accom
pemonEh Of Tﬁﬂ p;\rowtxll]cm;d Ea,;g“wﬁ:gg- modation of Members of Assembly at -
g w0 ot 4 g Bl 130,
Reciprocity (Amendment) Bill—
BANERJEA, DR. P. ALY I -
Algﬁcultma’l Praduce (Gladuw and Marking) Motion to consider. 178, 184, 194. :
‘4~ Amendment Bill— Censideration of clauses. - 297, 304, 309. - :
. Motign to consrier. 189, 201. Motion to pass. 336. e




loans secured from ;- efe. 324-
Muslim Accountants, efc., under the “Re-

. carve —— of India: 625
Sonth. Afrisan Tnsurance Companies
ete., in India. 136.
ANKS (AMRNTMENT) BILL—
‘Su “Coyarpment  Savings ——'_ander
CRiT(E.
BARETLLY—
Quati-n 7e—
. Comnlaints of detenus in — Jail. 22,
700. :
Heslth of Mr. Rafi Ahmad Kedwai, a
Detenn in Jail. 21
BASIC OUOTA(S)—
See “Qnota(s)”’.
BEEF SUPPLY—
Question 7¢ —— fo the T\'llvhrv at Calcuttn
and Muzzaffarpore. 625,

{ BENGAL— T e

3 ®Mot'on for Adjournment 7e—
Deaths due to starvation and famins con
436.

o dition in 5
Deoaths dne fo starvation in - 483-85
A Failure to  orevent export of rice from
> Questicn re—
Failure of the Food Eenmﬂtmx-nb in ¢heal~
ing high prices of rice m — 267 68
- Free trade pclicy, and an “‘anti-homrdng”
drive in as regards fcodgrauis
& - 279 81. =
Jute acreave in —. 81
-

Machine:gunning on a_mob from alr near
Ranaghat in ——.
Method and principle
wagons to ——  an

76 7.

of supp'y of coal
Bihar jooalfields.

S Observations of the Chief Justice of ——
4 L . e Defence of India Rule 26. 479-80.
{ Renorts regarding deaths from starvation.
ete., in ——. 277-78.
Reculation of acreage
150.

Bihar,

prices of jute in

Rice pnre- in —, Orissa  and
. Assam. 149
Shortage of rice supply in —— "286.
8 Supply of wagons to md Bihar econl-
: fields for londing coal. 747 3
s, ) Supoly of wagons to —
ccllu-r'm for loading coal. 34,
The “‘emergency plan*’ reguulmg supply
of rice to —. 278-79.
. Transoort  of fooderains to —— from
Bihar, Orissa and Assam. 650-52
i BENGAT, AND ASSAM RAILWAY—
See “Railway(s)”.

:m(l Bihar

=
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Resolubmn ro— > BENTHALL, THE HONOURABLE SIR
Pigrimage to the Headjaz. 673, 674, 679 EDWARD—

Sgabilization of prices. 692 Interim report of the Railway Convention
§reatment: 9?1f 10"201‘;‘{'6‘111 Pﬂz”“ﬂ‘f’ and Committee (laid on the tahle). 530-33.
detenus. Motion for adjournment re—

War  Injuries (Compemslmn Insurance) Failuve to] supply first-aid equlpmem,
Bill— = medicines. etc., on the mail train which
Motion to consider. 702. collided with goods cmrmsn{ev u; Borsqaon

near Akola, 40-41, 51 53:86. 57, b
4%1:532)11—"_ Serious food siftuation in Bihar due b?’
Hearding of comuioditics with the help of ?;rci‘i;‘;ré’t gggd""‘“h by Governmen &

Motion 7e ‘the food sitnation. 584-86, 546,
606.

TEWOOR. SIR GURUNATH—

Amendments to certain Motor “Vehicles Ru'es
—(Laid on the table). 42

Statement (lmd on the table) 7e objects on
which the aviation share of the Petrol Tax
Fund was expended. 214-16.

HASOTAND  SONI, RAT

SETH—

Qnestion 7e havoc cansed by recent_floods in
Ajmer-Merwara. 59,

BAHADUR

3HANSALI. MR. M. D.— ]
Oath of Office. 937. :
YHUTTO. MR. NABI BAKSH ILAHI
BAKSH—

Motion 7¢ the food slbu:mqn 576-79.

Que-ti-n re—

== Avoroved lists of newsna.pt.ra for Govern-

ment advertisements in the Delhi Pro-
vince. 165. .

Ban on hroadeasts of Urdu talks by the
All-Tndia Radio. 161-62.

Rig-d hanks in India. 422.

Censovshin on Mr. Touis Fischer's “ntmgn
and - speeches.  312-13. .

Chief FEngineers and Commanders Royal
Enginears! in Military Engineering Sar-
vice, 471,

Correspondence  between  Government . of
India and Government of -South ‘Africa =
“on the Pevgmg Bill. 124-25,

! Correspradence with Mr  Will'am Phi'lips
1¢<ml‘dmg permission to see Mr. Gandhi.

l')eﬂra}nhtv of c?angmg the route of “Air
Mails to Britain. 65

Detenus and  prisoners convicted —under
Defence of India Rules. 31112

Differential paymenfs ~to European and
Indian artists. 312. - FL

Indian prisoners of War in Japan. 3.4 =

Letter boxes removed by Ricters and = ¢

postal authorities duving vecent distur-

bances.  65. =
Missing Indian soldiers and officers in fax
East

Mr. Gandhi’s letter to Mr. Jinnah. 2.

Muslim  Assistant Bstate Officers in Cen=
tral Public Works Department. 133 »

Nowspapers supplied to Mr. Gandhi. 313~ &

One-school Programme Assistaats oi the -
All-Tndia Radio.

. Paper consnmption in Information and
*Broadcasting Department. 5 -
Rationed newsprmL quota of the weelly

.and daily newspapers. 125-26. =

BENGAL DIS’FRTCT(%)— _ Repairs to the Taj Mahel, Agra. 13839 =
Question 7e Wolfram deposits discovered in Rena(‘.rmted Indian grisoners f War.
A/ ~—. 655, 161. o
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R’?pee not:s and paper currency in circu- NIEW ciause 7. 464-65. A
ation. 4-5. Clause 7. 465-69. 485-89. L
Scheme of Sickness Insurance for Indus- Clause 10. 489-90. Fo
fria workers. ; Clause 11. 490.94. “ |
Settlement of Kavzaks in Imlm 472, Clause 12. 494.
Supoly and distribution of Standard Cloth. Clause  16—Schedule—Statute 2, 494-
126-28. 515, 724-40. 743 65...
Tlt;e5 Gwyer-All-Tndia Radio incident. 162- Statite 3. 765-80, 78‘1-;)52.1 =
Statute 4. 796-817, 819-21. S,
BIHAR— Statute 5. 821-23. e
Motion for adjournment re serious food situ- Statute 6. 82333, -
ation in due to purchase ofyfoodgrains Statute 7. 83344, 3 ”~
by Government for export. 937-38. Statute 8. 84495, i
Question re— gtntute 13. 846- 50 ”_
Method and principle of supply of coal tatute 14. 850-5 B ot
wavons to Baug:ﬂ and —EE coa]ﬁe§d= New Statute 15( “ 855.58, 861-62.. = 2
76-77. Statute 16. 862-6 »~ ~ X
Rize prices in  Bengal, ——, Orissa and ;Yf‘tv LS";‘{,;“’EEW 76865 . o
Assam. « Gt Bl ki
Scarcity of small coins in —-. 627-29, \ Statute 18 876.77.
Supnly of wagons to Bengal 'md —_ Statute 19. , 877.78.
coalfields for loading con’. 747 Statute 22. 873 aa
Supnly of wacons to Beneal and- —_ Statute 25 88083 -
collieries for loading conl.” 3. Sainfeesh S uss
Transport of foodzrains to TRengal from Statute 28.0 898.903.
*  ——, Orissa and Assim. 650-52 Statnte.29.c 003 07.
BITAPUR Statute 32. 907 10.
= Statnte 3.7 Q1035 038.61.
Question 7e vanairs of protected monuments Sf:f-::tg. 34. 961-77. .
BIL&Ilj:(S) 636-37. Statute 35. 977-78
= Moti a88s. -1018.
Agricultural Produce (Grading and Mark 'P’?::::l‘ :: :r:;de?fa 110}8.
:"") Amendment, = Government Saving Banks (Amendment)—
ntroduced. 43-44, Assent. of the Governor-Genaral. 4L, =
2 llg'lotlo‘l; to consider. 197-201 diin by i Aiv- Fo (Military
assed. 201 BCIA - L ARy
Pased by the Council of State. 529, Frisons: snd Betenongiaich sl 5
Aligarh Muslim  University _ (Amendnient)— Astenbeof itho: GoyernoiGiene e =
Assent of the Governor-General. 41 Indian Auhy and T &
Coffee Market Expansion (Amendment)— ment)— 5 #
Assent of the Governor-General. 41. Infroduced.  44. : N>
Code of Civil Procedure (Amendment)— Motion to comsider. 201-202.
Assent of the Governor-Cleneral, 41. Passed  202.
Code of Civil Procedure (Amendment) —— Passed by the Gouncil of State. 529.
(Amendment of section 60)— Indian Boilers (Amendment)—
- Idutx n(iuL(e:d Introduced. »
ode o viminal Procedure (Amendment e -
e ghy (lhe g’moumb e Sir Asoka E:;\;—) %I:;;;’g 2 conslder Jy =
ntroduced ; = - ¥
Motions to consider and to refer fo Select I Connail of S
Committee, 196-97. Indian Finance ——.— ; .
Reforced to Select Commitice. 197, : Assent of 'the Governcr-General. 41,
Code of Criminal Procedure (Amendment) Indian Merchant Shipping (Amendment)—
=y ,(Amendmeut of Sections 386 and 539- Motions to consider and fo circulate. 155-
68.
CMommll lgo co()llhuue, adopted. 155. Circulated. 158.
riminal Procedure Amendment —— — 3 ¢ 2
Motion to refer to Select Committee. 44 Inil:sl;nlt’eg?l t%gdeGo(;::;x:;dnéegg;l a1, -t
48, : e
Referred to Select Committee. 48. Indian  Penal Code ~(Am: ndment) 3
Delhi Muslim Wakfs— (Amendment of Sections 497 and BB)—
Assent of the Governor-General, 41, Motion to continue, adopted. 154.
» D%hx University (Amendment)— Indian = Penal Code  (Amendment) —
téf)er::rt:f:g: of the Report of the Select (Amendment of Sections 34 cte.)—
- Int 1 : 2
\1220%57 tzogonslder and to circulate. 338 Ind]:n:Jodl;’eL:g! Cost?e (Ameudment) —— (New 1’?
tion 93A)—
Dr.” Sir Zia Uddin Ahmad’s Amendment ;nlg?)duce(} 160. 2%
. for re-committal of the Bill to the same Indian. Railways (Amendment)—
Select Committee held to be a dilatory Assent of the Governor-Grensral. 41
motion and- hence disal'owed. 344 Indian States (Protection aga‘nst Diseffeo-
(,o(r‘l;udemhon of- tion)—
ause 3. 405-06. Motion to continue, adoj
X 5 pted 154.
& E]lausa 66 42061#; 436-61. Indian Tea Control (Amendment)— -
“e, Clairse 616 Assent of the @overnor General. 41. =
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.. 3
Land Acquisition (Amendmant)—
PC Introduced. .
» & Central

MemMbsrs of the
megt of Salaries—
Tntroduced. 159.60.

Mines Maternity Benefit (Amendment)—
Tntroduced. 43, =

Legislature Pay-

Motion to consider 180.
- Mofion to pass. 180-81.
Ay 5] Passed. A
Passed hv the Counc’l of State. 528
s i ®  Motor Vehicles (Amendment)— -
& ~ Asgent of the Covernor-General 4t
Motor Vehicles (Drivers) Amendment—
e & ¢ Introduced. 43.
b = Motirn to consider. 178, =
s 5 = (lonsideration of Clauses, 179-80.
- Passed. 180.
Pagsed by the Council of State. 529.
Mng'im Personal Law (Shariati Applicatim
(Amendment)—
Assent -of the Governor-General. 41,
= Mus'im Personal Taw (Shariat) Application
(Seeand Amendment)— —
Maotion to continue adopted. 154.
Peoging— 3
Qnestion re—
Carvasnondence hetween Government of
Tndin and Government of South Africa
on the . 124.95,
Retaliatory. steos against the —
Sonth Africa. 128, 13233, 982-83.
Public Daht,_ (Central Government)—
Introduced. 43.,
A1-tion to civenlate. 1018-19.
Circulited, 1019,
i3 rocity—
Assent “of the Governor-General. 41
s Reciprocity (Amendmlent)—

Infroduced.
- Motion to eonsider, 177-78, 181-90, 181-95.
. Cons deration of clauses.  203-309, 327-29
5 Motion to pass. 329-38, >
Passed,- 338, = i
© ©  Passed by the Council of State. 632.
- Removal of Hindu Social Disabilities—
Introduced. 158 59. 8
~ Removal of Political Disabilities—
Introduced. 159.
Tobacco (Excise Duty)—
ent of the Governor-General. 4}‘
de Marks (Amendment)—
ent- of the Governor-General. 41
surious Loans (Amendment)—
M- tion to continue, adopted. 155.
Vegetable Product (Exeiser Duty)—
Assent of the Governor-General. 41,
War Injuries (Compensation Insurance)—
Presentation of the Repcrt of the Select
Committee. 42-43.
Motion to consider. 701-08.
Consideration of clauses. 708-23. &
Mation to pass. 723-24.
= ‘Passed. i
- Passed by the Council of State. 898
BINDING 'DEPARTMENT—
Que;ﬁ;xlm ré Selectian Grade Posts in the ——
- of the Government of India Pres
L oy dia Press, New
BLACK WOOL—
See: ““Wool”". -
BLOCK— g
Questv.mn e on the promotion of certain
tynists in Divisional Offices. 369 70.

BUYING AGENCY POLICY—
o -

BLOOD BANK(S)— 5

Question 72 in India. 422.

BOILERS (AMENDMENT) BILL—
Seo ‘‘Indian —’ under “Bill(s)”.
BOMBAY— :

Motion for adjournment ze judiciul condem-
nation of the Government’s method of
dealing with the sabotage movemant at
Nandurbar. 85. :

BOMBAY, RARODA AND CENTRAL

INDIA RAILWAY—

See “Railway(s)’”.

BORGAON—

Motion for adjournment re failure fo supply
first-aid equipment, medicines. etc., on the
ma‘l train which col'ided with goods carri-
ages at —— near Akola 40-41, 48-58.

Question 7o railway accident near ——,

Alkola. i
BRANCH (ES)—

Question 7e Indians as Staff Officers in dif-

ferent of Gieneral Headguarters. 314.
BREEDING STATION(S)—

Question 7e livestock improvement work by
cattle —— at Kaenal and Tmverial Agri-
cultyral Research Institute. 422.

BRIDGE(S)— =

Question 7e contemplated rejurn of - certain
Jand near Shahdara Railway Station —
to former owners. i
BRITAIN— : =
Question 7e— - >
" Des rability of changing. the route of Air

Mails to ——. 6.
Statement in House of Commons regard-
ing India’s financial help to — 623-

24.
BRITISH FIRM(S)—
See *Birm(s) .

SRITISH GOVERNMENT—
Question re procedure for wllocatien  of )
Lease-Lend liabilities between the —— and

Indian Governments.
BRITISH INDIA— =
Question ge concessions regardmg oil resour-
ces in to British or American firms.
281,

. See aso “‘India™. 5
SROADCAST(8)—
Questiod ré wan on —— of Urdu talks by the
i india Hadio. 161-62.
BUDGET—
Queswun re family —— of a peon.
SULLDING(S)—
Question re—
Construction of
139.
Cost of raising —— i New Delhi and
Simia connected with war - activities.

9-10.

rew —— al Ghaziabad.

282,
BUNGALOW(S)—

Question e security deposit-of due payment
of elettric and water charges for Govern-
ment demanded by New Delhi Muni-
cipal committee. 145

BURMA— S z
Questicn re safeguarding Indian interests ‘in
—— affer its reconquest.
BURMA EVACUEE(S)—
* See “Evacuee(s)”.~
BUSINESS— =
See “Statement of ——""

See ““Policy(ies)”.

0k
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BUYING AGENTS—
See. “Agent(s)”’;

~C

CADET(S)— 2
Qnesuon 7¢ desirability of :,rmnhng scholar-
&hi to  all engineering —— from
I.M. M.T.S‘ “Dufferin®. _284-85.
CALCUTTA—
Question rée—
Beef -supply to the Military at —— and
Muzzaffarpore. 625, 649.
Complaints against Telephonc Operators
at Exchanges.  65-66.
Penalties levied in —— on salt traders.
631.
CAMPAIGN(S)—
Question ¢ outcome of the “‘Grow more
Food” —. 415-16, 434-35.
CANDIDATE(S)—

Question re—

Grievances of trained —— of Great Indian
Peninsula Railway.

Lowering_of the Educational qualifica-
tions for European and Anglo-Indian
—— for Ticket Collectors posts in
Allahavad Division. 59:60. =

CANTEEN(S)—
Question 7 —— for deck pilgrims., 145.46.

CANTONMENT(S)—

Question 7e complaints, against the execu-
tive officer, Agra —. 314.15.

CANTONMENT,
TION (RU_LES)-—
See “Rule(s)’”.

CAPITAL—

Question re—
Applications recvived and sanctioned re-
garding the issue of —— 326-27.
'\Iachmcn for scrutinising and considaring

applications for consent to issuing of

325-26. %

CAPITAL ISSUF(§)~

Question 7¢ con‘rol of —— and new Joint
Stock  Compaines started with Govern-
ment  permission. 478,

CARGO QUOTA—

Question ‘7e provision of siwamers for en-
abling the Scindia  Steam  Navigation
Comr‘any to carry its ‘coastal’ trade
644-45,

LAND ADMINISTRA-

CART ROAD—
Quesfion re provision of Rickshaw stand at
the —— quarters, Simla. 0.
CASH—

‘Question re —— and small coins received
from sale of passencer tickets hy - East
- Indian Railway. 208.
CATTLE— 2
Question re— = -
—— purchased for supplying meab to the
American Forces in India. 122-24.
Livestock improvement - work by ——
breeding  stations at . Karnal . and
zgperial Agricultural Research Institute.

Purchase of for supplymg meat to

14445,

CATTLE SUPERINTENDENT—
See ‘‘Superintendent{s)".
CAWNPORE— ;
Question 7e¢ Railway dearness allé“r,‘ance
rates in —— and other areas. 73.

| CEMENT—

Ruestion re prohibitiom of constructions in-
volving use of —, steel
273-74.

CENSORSHIP—

* Question re con. Mr .

Louis Fischer's

writings and speeches: 312-13.

CENTRAL ASTAN ANTIQUITIES _
MUSEUM— «
See “Museum(s)’".

CENTRAL BOARD OF REVENUE— ”
Question re— -

Desirability of raising scales of pay of

- the Key Punch Operators of the —.
626.

Hindus and Muslims in the ——. 62627

CENTRAL GOVERNMENT—
Queatiou Te—
——'s policy 7e pm'chase and
of foodgrains. 136-Z8.
Special institutions for muslims under ——
and expenditure thereon. 154, 700.
See also ‘‘Government of Tudia®.
CENTRAL GOVERNMENT SERVANT(S)—
See “Servant(s)”.
CENTRAL LEGISLATURE PAYMENT Ol'
SALARIES BILL—

movement

Sec. *“‘Members of the ——' under
“Bill(s)".
CENTRAL 'PUBLIG
MENT— g
See ‘“Public Works Dopar‘ment’
CENTRAL WOOL PURCHASING
SCHEME—
See “Wool Purciasing Scheme'.

SERTIFICATE(S)—
Question 7e
Medical p\achhoxxers —_—
CHAIRMAN(EN), PANEL 0F~—-
Nomination of the —.
Nomination of the new 861.

CHANDAVARKAR, SIR VITHAL N.—
Question  (Supplementary) 7¢ ful] in
coal supplies-to indusiries. 208, 210,
Reciprocity (Amendment) Bxll-
Consideration of elauses. 300, 327.
Motion to pass.  333-34.
OHANNEL(S)—
Question 7e —— for promotion as Inspector,
Transportation (Rolling Stoclk).
CHAPMAN-MORTIMER, T

of private
211;

War Injuries  {(Compensation Tnsurance)
Bill.. Consideration of clnuses 716.
CHARGE(S)— !
Question 7e—
Excessive for sugarcane staking b\'

the Bombay. Baroda and Cenbral India
Railway.

Security depo::‘t for due payment of elec-

tric and water for  Government
himealows “demapded bv  New Delhi
Municipal Commitfee. 145.
CHEARGE SHEET(S)— S
Question * 7e procedme re -~ rejectiom of

defence of a ——
North Western leway

an _ emnloyes on

361.62.5,

and  timbor.
; —

the-
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CHATTERJL, MK, 8. C— . CHIEF ENGINEER(S)— s
Dl vty (Smendman) Bl | auion 1 wabiongit, B, S,

Consideration of clanses. 457
-Qath of Office, 1.
OHATTOPADHAYAYA, MR, AMAREN-
DRA NATH—
~elhi University. (Amendment) Bill—
Consideration: of clauses. 409, 412, 437,
. 458, 783, 865, 872, 879.
Question 7e— ;

Allotment of wagons for coal and food-

. wrains supply to cerfain places. 203-
rangements for procuring. staple food
for eivilian population. -418-21.

+Civil Defence measures in places raided
by Japanese planes. 6-7.
Dearness nlléoswanue to (Government em-
0.

S.

higher wages to
coal mine

Epidemic of faver,

_in Delhi. 417-19

Pailure of the Food Department. in. check-
ing high prices of rice in Bengal. 26/-
68

Functions of the Labour Welfare Advisers

small-pox and typhoid

antl Labour Adviers, 657.

Tndians remaining in_enemy occupied
countries in itar East and Burma
evacuces.  128:29. e

Japanese air raids on Feni, Cox Bazar,

Chitta ong etc. 5-6.

Outcome of the ‘‘Grow More
Campaign.  415-16.

Persons convicted under Defence of India
Rules = declared ultra’ vires and under
Special Courts Ordinance. - 165-66.

Petitions  from Postal and - Telegraph
Unions re inadequacy  of dearn
alowance.  358-60. S

Provision of Rickshaw stand at the Cart
Road quarters, Simla. = 2

Retaliatory steps against

Food”

Pegging

the
28,

Bill of South Af 3
Rise in food and textile prices. 421,
Sale, import and export .of gold. 313.
teps for eliminating immediate dauses of
industrial disputes. ~657-58.
Trade agreements r¢ post-war reconstruc-
tion. 421 2
. Unsatisfactory arrangements for accom-
modation ,of Members of Assembly at
Simla. 129-30:
Removal of Hindu Social Disabilities Bill—
Motion for leave to introduce. 158
War Injuries

(Compensation ~ Insurance]
Bill— .
Motion to consider. 708,
CHEMICAL INDUSTRIES—
Question 7e parties supplied with machinery
for and production of power alcohol.

378. %
CHEMIST(S)—
Question r¢ papers  published by the

Director, Imperal

Institute as —.
CHIEF COMMANDER—

Question re desirability of appeinting an

Agricultural Research
424-25,

Indign woman as — of the ‘Tndian Sec-
tion of the W.A.C. (I). 631

Department. 426.
See ‘also ““Engineer(s)’’.
‘CHIEF JUSTICE(S)—
Question 7e_ observations of the — of
Bengal. 72 Defence of India Rule 26. 479-
80.
CHILD(REN)— . s
Question re pass privileges for adopted ——
of a North Western Railway employee-
375

CHITTAGONG—
Question 7¢ Japanese air raid on Feni, Cox
Bazar, ——, otc. 5:6. X

CHOUDHURY, MR. ABDUR RASHEED—
Motion fer adjournment re— E
Deaths by starvation in Orissa. 82.
Depriving certain local Governments to-
their power lo control foodstuffs within

their respective . jurisdictions. 39.
Motion 7¢ the food situafion. 567-70.
Question 76— = 5

Deaths due to stravation in Orissa. 148-

50, :

Free: trade policy and an *‘anti-hoarding"
dvive in Bengal as regards foodgrain.

281. Seee

© Lease-Lend aid and loans from the United
States of Americd. 5 S 3
Movement and prices of foodstuffs in the
Eastern Zone. 148-49. 3
Realization of the cost of the Indian
Army in lran from the Indian Govern-
ment. 72, . E
Rice prices in Bengal, Bihar, Orissa and
Assam. - 148
Question (Supplementary) re—
Detenus and facilities allowed to _them.
12.

Japanese air raid on Feni, Cox Bazar
Chittagong, ete. 6. 2
Policy rezarding velease of security

prisoners. 317 SE

Removal of inter-provincial han on food-
* %rams in the North and East region.
131 1327 =
Rupee” notes and paper currency
culation. 4
Resolution 7e treatment of  political
soners and detenus.. 95-86.
War Tnjuries (Compensation Insurance) Bill—
Motion to consider. 703-05.
712:13, 714, 7,

in cir-

pri-

Congideration of clauses.
720. 723 : ;
CHRISTIE MR. W. H. J—
Qath of Office. 517.
CHURCHILL, MR.— . e
Question re Guildhall speech of —— and
veference to India. 14 :

CIRCULATION(S)—

Motion for adjournment e failurs to bring
in —— sufficient number of small. coins.
39-40.

Question re—

Paper currency in ——.

17071
Silver rupees in ——. 170.

CIVIC GUARD(S)—

Q'é'?ﬁ“ 7€ - in thg_Dthi Provinee. 482

”~

=

S
i
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CIVIL AUTHORITY (IES)—

Question - 7e collaboration bet the
and the Air Force employed for machine-
gunning saboteurs of railway lines during
last disturbances. 174-76.

CIVIL DEFENCE DEPARTMENT— :
Question 7e Sikhs in the posts created in
318-19.

CIVIL DEFENCE MEASURES—

Question 7e in places raided by
Japanese planes. 6-7.

CIVIL PROCEDURE ° (AMENDMENT)
BILL(S)—

See ““Code of ——" under “Bill(s)”.

CIVILIAN POPULATION—
See “Population”.
CLASS(ES)—
Question re block in promotion of certain
—— of Railway employees from grades I
to II. 7273 q
* CLERICAL RECRUITMENT—
See ““Recraitment”’,

CLERK(S)—
© Question re— >
Hindu and Muslim Head —— in Divi-
sional Office, Moradabad. 376, 983.
Minimum qualifications for recruitment of
' for Iorth Western Railway Head-
quarters Office, \Lahore.  371-72.

Muslim rep it in app ts_of:
Head ——, Grade V, and above, on
North Westermr Railway. 373-74.

Non-appointment of panel Muslims as ——
in certain Bengal and Assam Railway |
Loco. Sheds.

Promotion of a non-Maslim  Grade ITI
—— as stenographer- aitached to -D.G.
M.P., North Wesiern Railway Head-
quarters Uiiice, Lahore. 372-73,

Prouotion of works —— in the Railway
Board Scheme for relief of Grade I
siaff on North Western Railway. 374,

Recent appointment of five of the
munority communities in  the Karachi
Divisional Otfice. 205-06. <

Recruited Mushim and non-Muslim Tally
—— absorued in higher posts on Bengal
and Assam Railway, 5

Reducing of Ticket Uollectors to Lotter
Delivery —— by the Divisional Super-
intendent, Moradabad. 524, -

Supersession of senior of the Office
of Divisional Superintendent, Lahove.
370-71.

Transter of Muslim —— in the office of
Superintendent, Watch and  Wazd,
. Bengal and Assam Railway. - 35.
CLOTH—
Question re—

Discrivution  of  standard ——
railway employees. 77.
anufacture and distribution of standard

274,

amongst

Snppl“; and distribution of standard —.
126-28. 2

COAL—
A Question re—

Allotment. of avagons for —— and food-
grains supply to certam places. 203.04.

=\

-

—— wagons allotted to cotton and jute
mills. %
Fall in output of —. 286.
Fall in the —— supplies to indcstries.
207-08, 209-10 .
Method and principle of supply of ——
wagons to Bengal and Bihar coalfislds.
76-717. :
Supply of wagons to Bergal and Bihsx
Coalfields for loading . T4-76.
Supply of wagons to Bengal
Collieries for loading 5
COAL MINBERS—
Nee “Miner(s)”.
COALFIELD (S)—
Question re— .
Method and principle of supply of
wagons to Bengal and Bihar —.
i

and iiihar
34.

ol

76-

Supply of wagons to Bengal and™Bihar
—— for loading coal. 44-75.

COAST— .
Question 7e

sea

COASTAL TRADE:
Question 7e¢ provision of steamers for en-

abling  the Scindia Steam  Navigation

Company to carry its cargo quota.

644-45.

CODE CIVIL PROCEDURE (AMEND-
MENT) BILL(S)—

See “Bill(s)”

CODE OF CRIMINAL
(AMENDMENT) BILL(S)—
See “Bill(s)”.

COFFEE MARKET EXPANSTON
(AMENDMENT) BILL— - 1 2 &
Nee “Bili(s)”.

COLN(S)—

Mouon tor adjournment 7e failure to bring
in_ circulation suiticient number of small -

59-40. =
Question 7e—

Cash and small — received from sale of
passenger tickets by Mast Incian Kaif-
way. 2uB.

Scarcity ot small in Bihar: 627-29.

COLLABORATION— oo

- WYuesuvion 7¢ —— hetween the civil authori-

vles and the A vorce empioyed - for

machine-gunning saboteurs of val way lines ‘
durving last disturbances. 174-76,

COLLEGE(s)—

Quesvion 7e serving of Jhathka and Halal
meat to students of- Rangers Lorest —_— =
Debra Dun,  268-69. 4 et 4

COLLIERY (IES)— i
Question re supply of wagons to Bengal .

and Bihar —— for loading coal. 34.

COLONIAL AFRICAN (S)— =
See “*African(s)”. .

COLOURED SALT—

See ‘“Salf’’.

COMMANDER(S)—

Question 7e Chief Engineers and ——, Royal
Engineers, 1 Military  Engineering
Service. 471.

COMMERCE DEPARTMENT— i
Question re Sikhs in ‘new posts created in

the ——, Industries and Civil, Supplies

;ﬂshing Industry in the Sind
gt

PROCEDURE

%

.and Food Departments. 282-83
COMMERCIAL ASPECTS— T
of Indian spring-waters.

Question e
=g
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=
: " COMMISSION (8)—
estion 7e—
-, Q‘b irability of establishing & Subordi-
= late Service on Bombay, Baroda,
nd Central India Railway. 366.
Grant of King's to V.C.0s. 315.

COMMITTEE(S)—
Tnterim report of the Railway Convention
. (laid on the table). 530-33.
-« ¥ Question re—
Annual election oi the Works —— of the

against Telephone

Operators _ at
Calcutta Exchanges. 65-66.

—— against the Executive Officer, Agra
Cantopment.  314-15.
—— against _tonga drivers and taxi
drivers of Delhi. 1:9-42
of detefius in Bareilly Jdll 22, 700.

CONCESSION (S)—

Question re—

regarding oil resources in  British
India to British or American firms. 287, =

° Government of India Press, New Degfhi. U‘J‘;’:L:;;y‘ . g'xa.ntmg o to .students
- 699, war service. -50.
& Anti-Corruption ~——. 169. CONDEMNATION—
B oo Expenditure by Port Haj —— on facili- Motion re —— of the cnward]y attack on
T3 ties for pilgrims. 24 Mr. M. A. Jinnah. 216.21,
e ¢ * . Failure to invite Bood —— members to | CONDITION (S)—
g % the Food Conference. 646-48. Question re—
- » Raconstruction ——. of service of Railway servants em- -«
Snmmnry of* Pmceedmgs of the third ployed in Transportation Units of the
meefing of the Standing Labour —— Indian Army. 482,
(laid on the table). 292 CONFERENCE(S)—
/3 COMMITTEE ON I’F'ILHUI\(S)~— Qu§551°11 U et
Appointment of the 378, 1“"‘;1“‘9‘ tothm‘I‘tEdFODd C&lém4i86tee mem-
ers to the koo -48.
C%hgﬁ?oglg‘ﬂIES) Tnih.m 1epxeslema.uun at.  the proposed
Hardships caused by the new Defence of BiRIAOnal Ov ety
India Rule taking power to' -prohibit InLem;munal &l ior clonsu]ermg tariff
adyances against specified 478-79. Prqu‘es lgnsI atu Atfla S policies, 428,
Hoarding of —— with ithe help of loans :;g)ose nter-Allied - Toxtile . 428
secured from banks, etc, 324-25 A S A ithes otanational
COMNH)NS. HOUSE OF— Food —— at Hobsprings, 433-34. :
See “House of Commons™. CONFIRMATION (S)—
COMMUNAL BASIS— Question 7e—
P Question re Muslim demand of regulating of a South Indian Cattle Superintens
promotions on ——. 362. (Iantl b}); the lDuILctur, Impelrlial Agricul-
OMMUNAL PERC TAGE— tural escarch TInstitute 1.
- CQueztmn re —— of uﬂit‘ex‘; attached to the Grant of increments for the period be-
Divisional Office, Moradabad. 376. fore —— to a  State Railway mnon-
« COMMUNAL REPRESENTATION—— CO\[‘I&SZét:?IgIOSi'T(‘Sﬂ)nt 302-63.
uestion re— : N (D) —
Q— in certam stuﬁ of the Moradaﬁad Queshou 1\;«: tpri)ple:t,y confiscated in Sind
£ Division. 376, under Martial Law.
—— in ‘Supply Depmtment 363-64. CONGRESS ACTIVITY(IES)—
COMPANY (TES)— Quéstmn re policy of Government 7e allow-
~ Question 7e— i ing  privately’ — from inside the jail.
Control of Capital issues and new Joint 74.
Stock Started with Government CONSERVATION ASSISTANT— ;
permission.  478. Question re . desirability appointing  a
Provision of Steamers for enabling the Muslim' a8 ——; Axchmologlml Depart- v
= Scindia Sieam Navigaflon —— to carry ment at Delhi. 635-36. v
its coastal trade cargo qunta. 644-45. | CONSTITUTION (8)—
Representation from ! Indian  Life Question 7¢ —— and the working of the
Assurance for fixation of a maxi- Indian Soldiers’ . Board. 14-15.
L] mum taxation limit on income. 174. CO\STRUCTIO‘\'(S)—
R South’ African hanks, — estion 76—
T fr}{ r;\?L{?’}h('%) 136. = of new bfulldmgs at (l}hazmba.d ISQf
AR = rohibition of —— involving wuse o
Question ze reservation of Second Class cement. steel and timber. 273-74.

—— in the Toofan Exfress: frqm Delhi
< on the 1st July, 1943, -
COMPENSATION—

- Question 7e —— to dependents of the late

Professor 'C.B. Johri. 623
COMPENSATORY. ALLOWANCE(S)—

See ““Allowance(s)".
b COMPLAINT(S)—
Question re—
against Deputy Chief ~ Accounts
3 Officer from the Sub-Heads in Traffic
Accounfs Branch of the North Western
v ‘Ra\;ilw@y. 207,

CONTRACT(S)—
Question re—
for distribution of grains to
Indian Railway servants. 526
in aviation works. 32.
C‘memmenb buying agent’s —— thh
dealers in wool. 518-19.
_Regulation of exports of foodgmms and
restrictions on forward —. 133-34.
CONTRACT RATE—
~ Question” 7e. —— to . Messrs.  Ballabhdas
Eshwardas - for dxstnbntxpn of grains to
Fast Indian Ea.llwa.y servants 527.

East




'\

CORPORATION(S)—
Question re—

- United Kindgom Commercial —. 26-32. |.

United Kingdom Commercial —— and

ost-war Indian trade. 43233,
CORRESPONDENCE— .
* Question 76— 3 3
Que—'— betwesn Government of India and
Government of South Africa on the
Pegging Bill. 124-25.
—ngetgeen Mahatma Gandhi and the

Home Department. 629. .
— with Mr. William Phillips regarding
o permission to see Mr. Gandhi. 2-3.
COST(S)—
uestion 7e— S -
Q——- of raising buildings in New Delhi
and Simla connected with war activities.

28%; 5
Realization of the —— of the Indian
Army in Iran from the Indian Govern-
“ment. ~72.
COST OF LIVING INDEX—
Question 7e collection of —— numbers -~ on
behalf of the Railway Bogrd. 211
COTTON—
Question 7e coal
5 and jute mills. 76.
COTTON TEXTILES STOCKS—

Wagons allotted to ——

See “‘Stock(s)".
COUNCIL OF STATE—
His  Bxcellency the Governor General's
address to the — and the Legislative
- Assembly. — 255-66.
COUNTRY(IES)—

Question re Indians remaining in enemy

occupied ——=in Far Hast and Burma
evacuees. 128-29.
COURT(S)—
Question 72 Defence of India Rules declar-

ed ultra vires by

~  Federal B
COX BAZAR— S -
Question 7e Japanese air raid on Feni, ——;

High —— and the

Grade TII clerk as stenographer attached

to , North Western Railway Head-
quarters Office, Lahore. 372-75. <
DAILY(IBS)— =
Question 7e rationed newsprint quota of the
weekly and —— newspapers: 125-26.
DAIRY "PRODUCT(S)—
Question 7e disposal of the.—— of the

Imperial  Agricultural Research Institute.

DAM, MR. ANANGA MOHAN—
Dethi University (Amendment) Bill—
Consideration of clauses. 728, 769.
Question re— w2

Appointment of a special Muslim officer
ioy looking after  the interests of
Muslim employees in Railways. 78.

Detence of India units o “on Rail-
ways.  T7-78. -

National War
vinces. 624,

Policy regarding release of security pri-
soners.  516-17.

Preference to  Anglo-Tndians, Kuropeans
and - foreign refugees in Ordnance fac-
tories. ~ 26. 2

Railway employees continuing as memberg—

i etc., of the Anglo-Indian and Domiciled
Juropean Assoeiation. 78,

Security prisoners in Assam. 316,

Special instivutions for Muslims
Central Government  and
#thereon. 154, 700.

Terms of service of workers on munitions

Front Volunteers in  Pro-
P

under
expenditure

14 3 INDEX 10 THE LEGISLATIVE ASSEMBLY DEBATES. e’
CONSTRACTOR(S)— CURRENCY— 2 iﬂ
“Quesiion re— 5 Motion for- adjournment re excessive infla- . _/ |
Approved of the Central Public tion of the paper ——. 85-86. Sl
works Department. 699, Question re— £ & 2 8
Desirability -of fixing rates for workers Non-conversion of paper —— inds silver
under military sewing work ——. 3b6- rupee. . 172-73. -
< Paper —— in circulation.- 170-71.
Muslim —— in Engineering Branch of the Rupee notes and paper —— in circulation,
Moradabad Division. 376-77 0. :
CONTRIBUTION(S)— .. | CURRENGY CONFERENCE— = .
Question re instruction to Sugar Factories in See *Conference(s)”. 3
&z}umkhpnr district for — to War Loﬂn:‘ GURRENGY PROPUSALS— 2 ¢
CONTROL— Q'g‘i‘;lé)(l)\ 7¢ examination of post-war —. "«
Question 7e of Capital issues and new CEays = s
Joint  Stock  Companies started with 2
Government permission. 478, D =
CONVEYANCE AI:POWANCE— D. G M P— P -
Rt il Quesuon 7e promotion of a  non-Mualim

production in Ordnance Kactories and
Railway workshops. 79-80.
DAMAGE(s)— <
Question 7e- —— to

Khan's Garden. 640-41, 648.
DAS, PANDIT NILKANTHA— ° =
Delhi- University (Amendment) Bill.—
Consideration of clauses. 407-08, 410-11,

- Uhittazeng. etc. 5-6. 441, 448, 449-50, 453, 456, :
‘CRIMINAL PROCEDURE AMENDMENT Members of the Central Legislature Pay-
BT 3 ment of Salaries Bill. Motion for leave
See “Bill(s)". to introduce. 159.
_ CRIMINAL PROCEDURE (AMENDMENT) Question _,(Supplementary) 7e removal of
BILL(S)— inter-provincial ban on foodgrains in the
See “Code of —'* under “Bill(s)"": North and East region. 132.
CROP(S)—" Removal of Political ‘Disabilities Bill—
Question re”lands and —— seized under Motion for lease to introduee. 150, =
= Defence of India Rules in  Sind -Air lution re t: of political  pri-
Fields. 689. soners and detenus. 91-93, 119, <
Ty < = = et
2 - = S ~

2
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.DATTA, MR. AKHIL CHANDRA—

™

» Motion ~for adjournment re—

ol WFailure of (Government to secure atien-
, T Mance of Government Members for
av éonstituting a quorum in the Assembly.
e, Failure to prevenL export of » rice from

Bengal. 743.
Motion re the tood situation. 634, 547-50.
BEALER(S)—
= 7% Question re  Government buying agents’
. contract with —— in wool. 51819,
- DEARNESS ALLOWANCE—
® See. “Allowance(s)’’.
& o « DEATH(S)—
- Expressions of regret on the — of Mr.
. % * . Naoroji Dumasia. ‘36-37.

Motion for adjournment o
o —— hy starvation in Orissa. 82.
—— due to starvation and famine condi-

Serving of Jhatka and Halal meat to /
students of Rangers Iorest Colldge,
268-69.

DELHI—

Motion for adjournment 7e raid by the
—— Police on the premises of the
Hindustan Times.  575-76.

Question 7e— -
Allegations - against administration of the

—— Improvement Trust. 648-49.
Complaints agammst tonga drivers and
taxi drivers of —. 9-42,

Desirability of appointing a Muslim as
Conservation  Assisiant;  Archwmological
Department at -36.

Epidemic of fever, small-pox and typ-
hoid in —.  417-18.

Hardships to students under three years'
gggxee course in —— University, 423-

T High fare rates  charged. b the
tion in Bengal. 436, g (S ¥
: —— tie to starvation in Bengal. 485.85; L and desirability  of
i Question re— 1.,wmg conveynuce ajlowance to Secre
e due to stravation in Orissa. 148-50. tariftstaf: 9.
¥ —— of two persons hanging on the foot-: Licencees for sugar sals in —— and New
board of a train near Wadri Stavion. Delhi. 652-53. .
% 368-69. . Representation from Sardar Diwan Singh
¥ Persons shot to —— in' Delhi Province Maftoon, Proprietor, the Riyasat —.
by éhﬂ military or the armed pdlice. Rm 112 P i ol .
450-81. eservation: of econ: ass  compar
£ Reports regarding —— from  starvation, g men‘f;; "ithetlﬁ“"f?gqul’géﬂz,lﬁom —
ete., in Bengal. 277-78. on the lst Y, &
Running of certain ‘trains between ——
Dl.ﬂst:.;K“}:}lléggg\)d = : and Shahdara. o
I)ECLARATION(S) OF L}EEMEEI%*\—ta Wixgif%'supply in New Delhi and —.
3 —— and Notifications under the Registra- =
> tion of Foreigners Act (laid on the table). | DELHI CITY—
S 289.92, 485, Question 7re rates of Hares for gmsnengel
I)FFENCE— transport  between —— and hahdara.
g 523-24.
dure re 1 o=
? - ofa chax‘g&shaet by an cmployee . on DELHI MUSLIM WAKF ACT—
North Western Railway. ,_,m.sv See “Act(s)"".
_DEFENCE OF INDIA RULE(S)— DELHII MUSLIM WAKFES BILL—
~ Question re— 2 See “Bill(s)”.
= Arrests of Abdul Samad- Kban, and DELHI PROVINCE—
= others’ of Quetta-under ——. Question re—
—— declared wira vires by High Courts Approved lists of newspapers for Gov-
and the” Kederal Court. 7-8. ernment  advertisements in the ——.
Desirability of  bringing —— 26, in line 165.
with  Regulation 18 (b) of —Enslﬂnd Civic Cuards in the ——. 48283,
322, Extension of the Punjab Entertainment
Persons convicted under —— declared Doty Ack- o —— =627
wltra wireés: and. under Special Courts DhionaSahotido. deathaian — by the
Ordinance.  165-66 military or the armed police. 480-81.
Sikhs demmed in the Punjab undel —— | DELHI SHAHDARA—
,. » Question 7e runninj of  certain  trains
Sf’ :ﬂw IR“‘:(;) i between Delhi and ——. 528. 2 E;
: R . DELHI UNIVERSITY (AMENDMENT)
| DEGREE COURSE— de‘ 2 See “Bill(s)”.
1 Question 7e hardships to students —under DEMOLITION— S
S three years' in- Delhi  University. M bont fors il ool ive ol =
I\ 423-24. ] ===
L DEFRA .DUN mosque on Asoka Road, New Delhi. 897.
¥ = Question 76— =
Question re— —— of a Mosque on Asoka Rond New
= Degirability of constructing a miosque in 5 Delhi, 980~g§l
i - %e Indian  Military  Acedamy, —. ofDNll}\)Jshm7 gg;es on Baird - Road,
New Delhi.
3 Petitions of pensioners of the Survey of | DEPARTMET(S]— =
¥ India —— for dearness allowance or Question 7e Sikhs in hxgh salaried posts of
- rq~gmp}uyment 144, corfain —. 283, 5 =
i > -
e 5 2 . o
- - - r S -
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DEPARTMENT OF -COMMERCE—
‘e ‘“‘Uommrarce, Department of".
DEPARTMENT OF 2OUD—
See *‘wood Department’.
DEPARTMENL Or INDUSTRIES

CLVIL SUPPLIES—
bw “1nuusums and Civil Supplies Depart-

DEPARLMEA\T OF INFORMATION AND
Bl(UAUbAoJ.lNG——
See “‘inzormagion and Broadcasting Depart-
ment’”

D].‘.PLNAJJ:.NT(S)——
Question re cumpensdhon to —— of ‘the

AND

iate Professor U. B. Johri. 623.
DEPUSIL(S,—
Question 7¢ voluntary «— oub of excess
ronts. 2
DLL‘ULAEIOL\(S)—"

Question 7¢ oliensive remarks before a ——
of the Sikh staff by the Superintendent,
Trafiic Accounts Brancn Lapore. 80-81.:

DEPULY CHIE« ACCUUNTS “OHFICER—

Question 7e complaints against from
the Sub-Heads in lragic . Accounts:
ancl\ of the North Western - Railway.
201.

DEPUT¥ DIRECTOR GENERAL OF

ARCHZAEOLOGY—

Question e desirability of appointing  a
Musim as —. 0635,
DESHMUKH, MR. GUVIND V.—
Criminal Procedure Amendment Bill—
Motion to refer to Select Committee. 47.
Delhi University (Amendment) Bill—
Consideration of clauses. «732-33, 761,
774, 818-20, 902-03, 915-16, 940. 2
Motion to pass. 1001-03.
Motion for adjournment re—
Failure to, put into operation the. Reci-
procity  Act - against the  colonial
‘Africans residing in India. 40
Failure to supply first-aid equipment,
medicines, etc., on the mail ~ train
which collided with goods carriages af
Borgaon near Akola. 40, 41, 48-50, 52,

54, 56-58.
Motion re the recent Pegging Legislation
in South Africa. 228, 247-50.

Question 7e—

Constitution and the ‘working  of the
£ Indian Soldiers’ Board. 14-15.
* Desirability of bringing Defence of

Tndia Rule 26, in line .with Regulation
18 (b) of England 322.

Desirability of distinguishing  military
men who have been actually within the
fighting area. 32223

Deteuus\ and facilities allowed fo them.
11-12.

Fatal accidents at the flying centres
India, 315-16.

Foweign evacuees in India. 12-14.

Grant, of King’s Commission to V.C.0s.
3

15,
Tndians -as Staff Officers in different:
branches of General Headquarters. 314.
Tndians -connected with TIndian - Army,
Navy and Air Force in South Afuca.
© 150, 472.
‘N. A. A F. I. orcanisations. 1517.
Operation of the American Exclusion Act
on Indians. 63-64.

in

Plans tor protection of agriculturists from

slump in prices atter the war.

RLLousttucnon Committees. 431. %
Re-employment  of retired  "“Guards, ‘;
Drivers, etc. 360, N i

South African Banks, Insurance Com-
panies etc., in India.

Steps for remoying the grievances of
Indians affected by the Pegging Act
of South Africa. 135-36.

Supersession of senior Indians in Indiasi
Medical = Service by Junior Buropean
officers.  169-70.

Question (Supplementary) re— 4

Arrangements for prociving staple food .

for civilian population. 420,

Beaf supply to the Military at Calentta
and Muzaffarpore.

Bringing into  force cf the Rec)ptoulf.y

(Amcudmuxt) Act. 3

Cattle purchased for
the American Forces in India.

- 124,

C A a i - Oi
India and Government of South Africa
on the Pegging Bill.

Defience of India Raules. declared  ultra
_vires by High Comts and the Federal
Court, 8

Indian prisonérs of War in Japan. 3, 4.

Non-compliance of assurance given to
Legislative Assembly re interviews to
security pri

Quinine stn(lﬂ 0.

Rationed newsprint quota of «the wee.kly
and daily newspapers.

Rent. control directions issued by District
Magistrates in_the Punjab. 14.

“Rupee notes and: paper ecurréhey i Cir-
cnlatmn 5

Thg7 enquiry entrusted to Dr.

snppl_\mg meat o
123,

o

Nemenyi.

Trade agreements 7¢ post-war reconstruc-
{ion. 421
Transport  arrangements for  carrying
foodgrains from surplus to deficit pro-

vinces. 860,

Reciprocity - (Amendment) Bill—
Motion to consider. 184-86, 195.
Consideration of clauses —.

209, 202,

Resolution 7e treatment of pohhcal pri-

“soners and deterius. 95, 99-101
DETENTION (8)—

Motion for adjournment re non-release of
Maulana Hafiznl Rahman, detained in
Moradabad jail. 897-98.

Question 7¢ —— of Abdul Aziz of Rawal-

pindi. 11, Zanl

DETENT(S)— . =

Question re— . i

Corgglamts of  —— in Bareilly jail.

22,

—— and facilities allowed to them. 11-12.

—— and prisoners convicted  under
Defence of Tndia Rules.  311-12.
Health of Mr. Rafi Ahmad Kidwai, a
in' Bareilly Jail. = 21-22.

Resolution 7e treatment_of political prl-

"~ soners and —— 86-1
DETERTORATION—
Question 76 —— of 'eﬁmemw of the Karachi

Divisional office, 206-07."

=P

~

293, 208,

>
-
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e R TAL PAYMENTS— ' —— on the tion to amend sub:clause
w D{S‘ii Lﬁrﬁl;lr’ﬁelﬁ\t(;)". Y (vi) of c[uu?g I(1.) of statute 3 in the
= Ee S schedule to clause 16, T75.
DIQ}}xeslrigl(\)Rr(;)— & ——— on motion for ins\arﬁ(ion off new sub:;
3 : Sz A : lause (viii) of clause 1) of statute
Sonfirmat ¢ u South Indian cattlef . ¢ & b
L‘:‘\i‘[::?l‘ni‘.si:ll;lt a hoiths " Imperial in the lehcdnlel to clause 1% 722?3‘ |
A Agricultura) Research Tnstitute. 147. b ’f”l mohox; t"f ";f"“.t s; < s:ﬁe
_ ~; Papers published by the , Imperial “1'"31&1’ : au:e ()1% smue in the
R Agricultural  Research Imstitute as schedulestogcianse o0. & (7S
. -Cﬁemi‘tt. 424.25. [ on the motion fa\r insertion of ne‘g
- ; e o RO- sub-clause (iz) in clause (7) statute
e ‘DILB(‘)]?}';;DOR GENERAL 91‘ ARCHZEO in the schedule to clause 16, 795. ;
) R X SEn — on the motion to amend clause (c)
v (‘J"\Ilhlx.rl’,':“ I;“ desirability fof jappointing, %) of statute 4'in the schedule to clauss
s, Muslinll - 6800 oo 16.° 808-10.
| oD RECTOR, TMPERI’A‘L AGRICULTURAL " on the motién to amend clause (&)
- }thARCH*lgSgé'lU’EE;{l L gf xat&t;ls\g 6 in the schedule to clause
Juestion  re forfeiture o e { 6. -33.
" a Sikh by the —. 270-71. . s
g PR Rt — on the motion to amend sub-clause
DIII\”;‘(IT\UJ}{\I [\I[ ‘l:”] (‘[LI‘LSTWIC , AND (i) of clause '(Z) of statute 7 in ‘the
- Q‘\wstion re produc lu:\nufu_clumd by stheo‘;l“lﬁeh;nglg(::afolr&inserzi'on (':f a new
Ldr Iliffns;e.i hfvm‘ 'explr(;gghnn of , ‘processes %ﬂt“m 17 in the schedules to clause 16. ;
patented by —— 3 ¥ 458 .
DISPOSAL— ~— on the motion to amend ’stah’xte 23
Question re —— of the dairy products of in the schedule to.clause 16. g
iixln(initult"petll;g}% Agyicultural  Research —— on the motion to amend sub-clauses
i I)lSL‘(JTF(SA) = (7) :;n.d (Pizi)d:li clnu:li_(l) %f sgagtéute 26
Saln (e et 3 __in the schedule to clause 16.  880. ¢
Quct:‘:tzs 5 S,‘:i‘aiu-‘;‘,’.‘i -glmiabing immediate| ~ —— on the motion fo amend - sub-clause
) (fi) of clause (3) of statute 32 in the
l)Inll{UElJTION— < schedule, to clause 16.  909.
. Q"ﬁ:@i"“ Te ] "(: stng;lurd cloth amongst —— on the motion for -omission of
= DIW“JT‘IW“I.V G"‘tl{’ ‘;.V(‘l; cluusle (%) fﬁi srn;t;sl\‘i in_the schedule
SERICT MAGISTR — to clause ; -25. i
or Question 7e rent control divections issued 5= on the motion to amend c]ause_\(a‘-?)'
3 by —— in the Punjab. of statute 33 in the schedule to clause
¥ .»f,DISTUV E(S)-—' 16. 952, 25
- Questi i 3 Reciprocity (Amendment) Bill—
! Calgqbbmﬁuﬂ een © authori-| . —— on the motion to amehd sub-section
i -~ vities and the A LF:: e w;p’lol.‘aa;, for (1) of proposed section 6 in clause 5.
of & . 2 = X
g lines during last —. 17476, © —on the motion for insertion of new
i Letter boxes removed by rioters  and clause 6  328-29. N <t
3 ggstul authorities during recent’ —— Resolution(s)— = ' = :
! DI\’IQ[L)\I(S)' the H 5@ . 682, e
| in) 2 T 1€ edjaz. b 3
I Delhi University (Amendment) Bill-L — on tl‘x‘pz 7€ treatment _of
o = g: :{;z :::gg: tto ciorcqﬁ:te. 44354 ggliliva] prisoners fnd detenus.. 118-
o consider. > 20.
» —— on_the moti ] ) /
x ; the pro SSBde‘qn fo “‘:‘e:‘l‘:nfg"é (")4395 o Mr. Goyind V.  Deshmukh’s
o oh thas motic!bn(moto L AT amendment: to the 7e Treatment
- tﬁllle proposed proviso in clausa 5. 460- ;’{9 political ‘prisoners . and, - detengi,
2 £
—— on the motion to amend clause 7. DIVISIONAL OFFICE(S] 2
Questi &
2 restion re— 3
= on the motion to amend clause (2) Block on the proniotion of certain typists
of statute 2 in the proposed schedule in — 36070 ¢
~ in clause 16, 50405, Communal percentage of “officers attached
e on fthe closure motion on: the motion to the ——' Moradabad. 3
to amend clause (3) of statute 2 of the Deterioration of efficiency of the Karach®
. proposed schedule in clause 16. 9. \ Ul [ i
{ - —— on the motiog to amend clause (3) Hindn and Muslim Head Clerks in 2
. of statute 2 in the proposed schedule Moradabad. 376, 983. R
Eaghn (;Jlgns&’ 16. ts'm‘ - e 3 Riﬁgnh _tppomtment’tp_f five c}:n‘ks Kof'the
e ¢ motion ~amen inority communitiés  in tl i
of a;;atuhalg in5 the proposed .c :;Ii:déﬂ BT & % -~ .e it
in clause 16. 515 : DIV INTEND. 3
= °t'"t“t!; éﬂﬂ,ﬁmihto ?hmg:i[]] cz:\.lse (6) QVLSS&?:X 1:31— SUE)E,RINT' ENT(?‘._
Sl in the schedule fo clause Promotion . of junior go 1 i
S X i . of junior “goods clerks in®.
. ~16. 765, o Karachi —'s, office g&. 7 3
o S = 2 - - ~
Y
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T £
- Reducing of Ticket Collectors to Letter | EMPIRE(S)—

Delwei\ ‘Clerks by the Moradsbad
524.

Supersession of senior clerks of the Office
of . Lahorve. 370-71.

tracers in the Office of ——

Temporary.

Karachi. 522. :
DIWAN SINGH, MAFTOON, SARDAR—
Question 7e mme%entatmn from ——, Pro-

prietor, the Riyasat, Delhi. 1011.

non-gperation of scheme for
Tuslims for posts and —, ete.,

35:

training
olx limmnl and Assam Rallway

DRIVER(S)—

(uestion 14 re-employment  of  retired

5, ——;nele.
(DRIVERS) AMENDMENT
See  *Motoy - Vehicles

; CBills)t
DRUG{S)—

Wuesiion re

scheme | for  regulating the
. 98182

Questic i 3
Désivability of & granting scholarships to
all uwuvm.nug cadets from LM.M.T.S,
284-85.
2 on the I.M:M.TiS:
SIA; MR, N— :
¥ siuns of regret on the death of ——

283-

‘DUIY REE INDUSTRIAL COLOURED
SALT— : .
Nee! “Saltli
14
‘ il
BWAST INDIAN RAILWAY-J
See “Pmlw'ty(s)
B INDIA—
]apnnesc yaids over, — and
Var situation B.9.
PROVI\C}L(S)-

.\’ e “Province(s)’
EASTERN /U\E(a)

Question re post war
aviation policy. 64
EMPIRE AVIATION POLICY
See “Policy(ies)’.
EMPLOYER(S)—
Question 7e—
Appointment of a special Muslim officer
for looking after the intevests of Mus-

and iutg{mhignnl‘

lim in Railways. 78 \
Arrangenent — for payment of Tnsurance
premiums from Railway —— Provident
Fund. A
Block in promotion of certain classes of*™
Railway —— from grade I o [T, 72-
Compensatory  allowances o subotdinate
service —— of Karachi Port area of
North Western Railway. 213-14:
Dearness allowance of Railway —— ocen-

pying arent free quarter.  73.
D%zg)ness n]lowa.nce “to CGovernment ——.

Distribution  of standard cloth amongst
Railway ——.  77.

Leave reserve for the —— in subordinate
service in Karachi Division. 375.
Opening of cheap. shops  for Railway

. 61-63.

Pass. privileges for

adopted children of

.
&

|
|

E

-
4

a North Western Railway —. 375,
Procedure 7e- rejection of defence of a
charge sheet by an —— on North
Western Railway. 361-62. A
RaxlwayfT colllttuunna as  members,
efic., of + Domicil--%
ed Burop S
EMPLOYER(S)—

Question 7e anthorlhy granted to Pmnncml
Governments for fixing amounts of food-"
' which could: be stored by labour

281-82.

B \'LMX OCCUPIED C()UN'I.B,Y(IES)——
See” “Country(ies)”.
ENGINE(S)— =
Question 7e frequent dropping of le..d plugn

and  consequent  failare qof  ——

e 2 f feod= on
Qtﬁt%o‘uu:euzovu ent 12%64 pHEe 2 North Western Ruilway. 213,
. EDUCATION— .| ENGINEER(S)—
Queahun e postiwar mconst.rnctwn ! Question re—
Chief and Commanders, Royal ——,
BEDUCATIONAL QUALIFICATION(S)— in Military Engineering Service. 471
“See  ““Qualification(s)’’. 7 Recruitment “of Assisti#tit —— on Northe
EFFICIENCY— A z £t R\\estem Railway. 521-22, :
uestion 7e deterioration of —— of the ecruitment of ‘temporary —— ‘on N i
- Karachi Divisional office.  206-07. Western lewa.y.P 204?(15 < 1%.%
BLEC I‘ION(S)— ENGINEERING BRANC
Question 72 annual — of the Works Com- Question 7¢ Muslim con(’-!‘nctnn in. —— of
mittee of the Government -of India the Moradabad Division, 376.77.
Press w Delhi,  699. ENGINEERING CADET(S)—
“ELECTRIC CHARGE(S)— Question e desivability of granting scho.
+ - See “Charge(s)” larships- to  all — tmm T.MM.T.8: >
ELECTRICAL CHARGEMEN— “Dufferin™. 284-85. iy
Question re Muslim —— and  Electricians E\IGINEERING SERV'IOE{S)—
on cefésfnb?(tg)bi Railways. e’ Chief® and  Com-
ELECTRICIA manders, Royal Engineers, ili
Qneahun re- Muslim Electrical Chargeman S AT o) EpSRTR Mllltary
—— on certain State Railways. 34.| ENGLAND— :
"EM’ERGENCY PLAN”— Question "7e  desivability “of brmgl de-
Qneshon e the —— regarding supply of fence of India  Rule 26, in line °with
rice to Bengal. 27879, Regulation 18(b) of —. 329,
5
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B Y(IES LEUROPEAN (3)— S
LNQUER n (re t);i entrusted to Dr. Question re— ¥ i
’9 ue;‘li;nengl 476-T8. Lowering: of - the Educat;onlald quahﬁté&-

. DUTY tions for —— and Anglo-Indian candi
U\TLI\TAI\MENIUDU%‘& A-ST——" dates for Ticket - <Collectors pests in
sras onab Snde iy Allshabad Division. 5960,
EPIDEMIC(S)— Preference to Anglo-Indians; —— and
Question 7e —— of fever, small-pox and

typhoid ‘in Delhi. 417-19.
EPIGRAPHICAL RECORD(S)—
| Question 7e scheme for collection and pub-
lieation of Muslim — 142-45.
BPIGRAPHY—

Question re advisability of improving the
dondition of, Mushim'——. 14344,
ESSAK  SAIT, MR. H."A. SATTAR H—
Code of Criminal Procedure (A d

Motions to  consider and to refer to
Select Committee,  187.

Delhi University (Amendment) Bill—
Consideration” of clauses . 50001,
736, 770, T77-78,-803, B864. 925, 961.
Indian ~ Army and
(Amendment) Bill—
Motion to consider.

Motion for adjournment re—
Demolition of a mosque on/, Asoka Road,

New Delhi. 897

ance  of Gov

foreign tefiigees in Ordnance factories.
26.

Refived — - and Indian I.C.S. Officers

re-employed by Government. of India. «
700

Supersession of senior Indians in Indian
Modical Service by junior — officers.

169-70. s
EUROPEAN ARTIST(S)—-
See  ““Artist(s)’’.

EUROPEAN MILITARY OFFICEB(S)—
See +*Officer(s)”.
LURUPEAI\ SECRETARIES— .
Nee  ‘‘Secretary(ies)’.
EVACUEER(S)—
Quéstion 7e—

[ndian  Ajr. Force Horeign —— in India. 12-14.
Indians remaining in enemy  occupied
202. countries in Far Hast 2nd Burma ——.
128-28.
HEXCESS PROFIT— :
Failure of Government .q secure attend- E;EV)CHAJ.I);&%((;)— ! Lo
Quesu pl against  Teleph

for
ggxl]stlcubmg a quornm in tlxe Aiiambly

Question
Allegations against adminisiration of the
Delhi Improvement Trust. .648-49,
Damage . to Ghulam Mohiuddin

Garden.  648.
Policy ‘of Govirmnen( re allowing  pri-
. valely Uongress activities from “inside

~ "Repairs
pur. 636-37
“)uestion (Supplementary) n—

Khan's

nmhanﬁrs at, Bx]a-

Damage to Ghulam Mohinddin Khan's
Garden. 641, %
Hindus and Muslims in. the Central

Board of Revenue. 627.

Working of the Indian \‘kuon.ﬂ War
Eront. 174,

Resolution ré— *
Pilgrimage to the Hedjaz. 663, 674.
Stabilization of prices. 682

War In]unes (Compensation Tusurance)
Bill— ) 2
Motion to consldel. 704, 705-06.
Consideration of clanses. 716, 717-18.

Motion to pass. T23-24.
ESTABLISHMENT BRANCH—
Question 7e of the Office of the Chief
Engmeel, Central Public Works Depart-

426.
'ESTABLISHNEI\T OFFICE(8)—

Question 7e representation of Mnslims in

Bengal and Assam Railway ——!
ESTABLISHMENT SECTION(S)-—

Question 7¢ instructions regardmg TEserva-
tion for minority communities in —— of
Railway offices: ﬁo

ESTATE OFFICER(S)—

UUU.‘LOI\ at Calcutta —.
HXIC IVE COUNCIL—
Question se giving of BHuropean Secretaries
to Indian Members of the ——. 23,
EXECUTIVE ORFICER(S)—
L,)m- ion 7¢ complaints = against
a Cantonment.  314-15,
.,\Li\ PTION, DECLARATION(S) OF—
ee Declant.xon() of Exempiion”. +

the —— 7

EXPENDITURE—
Question re— i 2
Allocation of —— on' +North Western

-Railway Medical Departmens.  874-75.
—— by Port Haj Committees on facili-
ties for. pilgrims. ' 24.
Specx.l institutions

Central (Government and '—— thereon.
154, 700.
EXPLORATION—
Question 7e licences for —— and scientific

prospecting of potential =il sources.
EXPORT(S)— Rt
Motion for ad;omnment FEES,
Failure to prevent ——
Bengal.  742-43.
* purchase of foodgcams by Government:
for
Question re—
-—— imports, ete., of Fopdgrains. 25-26.

Tmports from and.—— to the Union of =~

South

88.
. Indian —— to Middle and Nba,r Eaat
3 through certain Agencies. 151,
Purchases by veste
goods in the fﬂlmg market for —,
:xkc 29. 5
' - Regulation of —— of foodgrains and res-

Africa of certain axhulea. 287-

uestion e Mnslim  Assistant in trictions on fof contracts, 1
Central Public. Works Departmenﬁ 1‘39 Sale, impoft - andrw,‘rd of !gﬁ 3f3
S o

for Muslims under‘

of tice from

Serious food situation .in Bihar dne to =

interests of text\la !
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Tea waiting

ip under tual
obligations after the ban ¢n private
EXTENSION (8)—
Question 7e of time

for exhansbmg
hoarded cotton textiles stocks 653, #
EXTENSION(S) OF SERVICE—

Question re non-gazetted staff

on East
Indian Railway given —— 29,

. EXTERNAL AFFAIRS DEPARTMENT—
Question re sikhs in high salaried posts of
EXTRA~DEPARTMENTAL SUB-POST
MASTER(S)—
See “Sub-Post Master(s)".
FACILITY (IES)—

Question 7e—
Jietenus and

— allowed to them. 11-12.

Expen(htme by Port Haj Committees
—— for pdghms 24.
FACTORY(IES)
Question re— =
by the former

advelsely affected
Standard time. 285,
Instruction to Sugar in | Gorakhpur
ilgi)strict for contribution to War Loan.
Preference to Anglo-Indians, Europeans
;nd foreign refugees in Ordnance ——.

Terms of service of workers on munitions
production in Ordaance — and Rail-
‘way  workshops.  79-80.

-FAMILY BUDGET— -
Question 1
FAMILY PE\IQIO"I(S)-—
See ““Pension(s)”.
FAMINE—
Motion for nd]oummant re—

Deaths due to sfarvation and —— ‘con-
dition in Bengal. 436.

Failure to transport Government pur-
chased wheat from the Punjab to ——

9-10. .

stricken Hasfern Provinces. 983-84
FAR EAST—
Question 7e—* 3
_ Indians rem¢mmg in enemy occupied
countries in —— and Burma eyacuees.
128-29. g
Missing Tndmn soldiers and ‘officers in
471. 7
I‘ARE(S) .
Question 7e rates of —— for passenger

transport hetween Delhi Clty and Shah-
dava. 523-24.
FARE RATE(S)—

.Qheshon re. high ~—— charged by the
G.N:LT., Delhi and desirability of
riving - comyeyance allowance to Secre-

-~ tariat_stag. 519
FAZL-I.HAQ PIRACHA. KHAN BAHA-
DUR SHATKH—

Indian Merchant Shipping (Amendment)
Motions to- consider and to -circulate.
155-56.
Question re—
&muzx} sweport on pilgrimage to TIraq.
2« Carrteens. for ‘declk pilgrims;  145-46.
> Contracts in aviation works. 32.

Current year arrangements for Haj
_grimage.

Expenditure by Port Haj Commxuem on
facilities for pilgrims.

pik-

lxrgé'angements for Haj pilgrimage. 121,

Resolution 7e pilgrimage. to the Hedjaz.
565,67 pig ge ed)az~
FEDERAL COURT— 74
Question 7¢ defence of India Rules der-
lared, ultra wires by High Courts and
the -8,
FENI— s
_ Question 7e Japanese air raid on , Lox
Bazar, Chltt'\gong ete. 5-6.
JFEROZEPORE—
Question 7¢ Indian Officers for training i
Ordnance Depot at Kasu Begn —— Can-
. tonment,
FEVER(S)-
Question 7e” epidemic of ——, small-pox
and typhoid in Delhi. 417-19.
FIGHTING AREA(S)—
Quesfion re desivability = of  distinguishing.
military men who lave been actually

within the 322-23.
FINANCIAL HELP—
Question re statement in House of Com-

FINE(S)— e
Quesuion re provision for
on imprisonment served

exempting
in lieu thereof:

641-42.

FIRM(S)—
stlon re— =
Quceonl:;sslons regarding oil  resources 1in
‘British India to ! British or American
Sulphur mined in “Baluchista candoeses
supplied with sulphuric | acu:[ plants.

654-55.
FIRST-AID EQUIPMENT—
Motion for adjournment re failure to supply
——, medicines, efc., on the mail train
which collided with goods carriages atb
Borgaon near Akola. 40-41, 48-58.
FISHING INDUSTRY—
See “Industry(ies)™.

Ajmer-Merwara. ~ 668:59.
FLYING CENTRE(S)—

Question 7¢ fatal accidents at (he — in
India. 315-16.
FOOD—

“Question re—
Arangements for procuring staple ——
fm cwlhan pon\llatmn 419-21.
Rise and textile prives.
b EOOD ADMINIQTRATION—
Question 7e statement Dby the Secretary of

421,

-State for India 7¢ — in India. “142.

Hindus and Muslims in the Central |
Board of Revenue. 626-27. >
Officers and  subordinates on  pilgrim
ships. 146,
Restrictions imposed by Iraq Gevernment
*  on Indians. 69-70.
Question (Supplementary) 7e current year

FLOOD(S)—
Motion for adjournment Je lozs of life due o
to —— in’ Ajmere. .
Question 7e havoc cnu-'ed by recent — in

mons regatdmg Indms e \w_,.b.mm
623-24.

i

!
:
e
;
m.’
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‘Y00D COMMITTEE(S)— |

Question 7¢ failure to invite —— members

Yo the Food Conference. 64648
FOQD CONFERENCE(S)—
Question 7e failure to invite
emittee members to the
See also ‘‘Conference(s)”.
FOOD DEPARTMENT—

Question 7e—
Failure of the —

Food Com-
6-4

in ‘check.ing high

e prices of rice in Bengal." 267-68.

' Sikhs in new. posts creatdd in the Com-
i . ] merce, Industries and ' Civil Supplies
? and —s. 282.83, £

- FOOD SITUATION—

e Moation for adjournment re serious —— in
_;\ & Bihar due to purchase of foodgrains by*
- 3 . Governmentfor export. 937-35

v < Motion 7e the —. 534-74, 576:621.
Question 7¢ statement made by Secretary ol
State for India in the House of Commons
regarding in India. 275-77.
FOOD GRAINS—
Motion for adjournment re serious food
situation in Bihar due to purchase of ——
by Government for export. 937-38.
Question 7e—
Allotment, of wagons for coal and —
supply. to certain places. 04.
Authority granted to Provincial Govern-

ments for  fixing “amounts - of
7 § which could be stored by labour. em-:
- ployers, 281-82. 3 Frese il
7@ o Avenage prices paid on behalf of  Gov-
ernment, for purchase of wheat, rice
3 ~ ~and othet —. 151-5 ;
. e “Basic quotas’ gards —— of differ-
| ent deficit P ses and  States. 28l
2 Central Government’s policy 7r¢ purchase
| and movement cf —. 136-38.
I e Bxports, Imports,. etc., of —- 2
Free trade policy and an ‘‘anti-hoa
drive in Bengal ds vega =— -
= i Recent imports of wheat and other ——.
287. %
o o Regulation of exports of —— and yes-
trictions on forward contracts. 133-34.
Removal of inter-provincial ban. on —
in the North and East region, 130-32.
Transport arrangements for car ving —=—
N _ from surplug to deficit provinces. 859
Shoaccs 7
“Transport of —— to Bengal from Bihar,
g ‘Orisl;‘; and Assam. ng_;z i 3
FOODSTURT (S)—
¢ Motions for adjournment re  lepriving cer-
tain local Governments of their power to

control within their respective juris-
= dictions. 38-39. 3
‘Question 7¢ movement and prices of =——
in the Hastern Zone. 148:49.
FORCE(S)—
Question 7e— .
Cattle purchased for supplying meat
_the American’ in India. 122:24;
Purchase of cattle for supplying meat to
Armed ——. 14445 2

FOREST COLLEGE—

Question re serving of Jhatka and Halal”

meat to students of Rangsrs —, Dehra
Dun,  268-69. \
FORFEITURE— <
Question 7¢ - of the increment of a
Sikh by the Director, Imperial Agricul-

tural Research Institute. 270-T1.
FORWARD CONTRACT(S)—
See “‘Contract(s)”
FREE TRADE POLICY—
Question 7e-—— and an “anti-hoarding”
drive in Bengal - as regards feodgrains.

FREIGHT RATES—
Question 7€ excessive —— On sugarcane
charged by the Bombay, Baroda and
Central India Railway. 67-68.
FUND(S)— i
Question 7e arrangemeng for payment -~ of
Insurance premiums from Railway Em-
ployees Provident ——.

Statement (laid on the table) e objects on

which the aviation sharve of the Petrol
Tag —— wad expended. 214-16.

G el :
G N. I T— A

.Question 7¢ high fare xlates,c’larged hy) the
S i and desirability of giving
A ggg yance -allowance to Secretariat staff.

GANDHI. MAHATMA (MR.)—
Motion for adjournment re—
Refusal of permission to Mr. W. Phillips
38 .

O

to 3
Refusal of the Gaqvernment of fndia fo

forward ——'s  letter to Mr. M. A.
Jinnah.s - 37-38.

Question re—

Correspondence  between —— and the

Home Department, 629.

Correspondence with Mr, William Phillips

rvegarding permission to see —. 2-3.
——'s letter to Mr. Ji

7 innah. 2
Newspapers. supplied to —-.  313-14.
GARDEN(S)—
Question 7¢ damage. to Ghualam Mohiuddin
Khan's 640-41, 648. 3

GAZETTED PUBLIC OFFICER(S)—
Sge., ‘Officer(s)"’. -
GAZETTED SERVICE(S)— =
Question 7e contemplaied abolition of: the
Lower on ‘State Railways. 70-71.
See also ‘‘Service(s)”-

- GENERAL HEADQUARTERS—

Question 7é— y
. Indians as Staff
branches of —. 3
Maximum period of stay of European
and Indian Military officers at ——. 23.

GH“A ZIABAD—
Question

Officers in diiferent
314 =

o= 3

the 2 d
FOREIGN EVACUEE(S)— Construction of new buildings at ——
= See “‘Byacuee(s)". i PG
FOREIGN REFUGEES— « Running of Up train between New Delli

See “‘Refugee(s)". > and —. 528 2
SERS »
i 3 = L 1
& ) -
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GHIASUDDIN, MR. M.—
Appointment of — to
Petitions. 378.
Delhi University (Amendment) Bill—
Motions to consider and to virculate, 390-

the Committes on

Consideration of clauses. 413-14, 446, 508.
756-57, 763, 765, 828, 829-30, 906-07,
908, 945-46, 954, 973.

Motion to pass. ' 989-1000.

Question re prohibitory ordera regarding
grant. of leases under the Cantonment
Tand ' Administration Rules. 632

Question  (Supplementary) r¢ steps for re-
moving the gri of Tndianssafiected
by the Pegging Act of South Africa. 136.

Rgs]félution re pilgrimage 1 the Hadjaz.

!
GHULAM MOHIUDDIN KHAN’S
GARDEN—

See “‘Garden’. .
GHUZNAVI, ST ABDUL HALIM—
Motion' for adjournment re deaths due to

starvation and  famine condition in
Bengal, 436.
Motion re the food situation. = 544, 550.56,
5,

Question 7e—

Complaints against  Telephone Operators
at Calcutta Exchanges. 65-t6.

Penalties levied in  Calcutta
traders. 631, 5

Prohibition of constructions invelving use
of cement, steel and timber. 275-74.

Supply of quinine and - manufacture of
opium« alkoloids. 656-57.

Tea waiting t - under
obligations the ban on private
exports. 5

United Kingdom Commercial Corporation.

Resolution re pilgrimage Hedjaz.
667-68.

GLASS. SHEET(B)—

Question re breakage of —— fixed for pro-
tection of Mural paintings at the Central
Asian Antiquities Museum. 636.

_ GOLD— !

Question e sale, import and export of —.

v

313.
GOODS CARRTAGES— | I
Motion for adjournment re failure to supply
. first-aid equipmeént, medicines, etc., on
the mail train which collided with —— at
Borgaon near Akola. 40-41, 48-58.
GOODS CLERK(S)—. e :
Question 7e promotion of junior ~——.1n
Karachi Divisional Superintendent’s office.

on salt

after

io the

GORAKHPUR—

Question’ 7e instruction to Sugar Factories
in —— district for contribution to War
Toan. - 1954

GOVERNMENT(S}—

‘Motion for adjournment re—

Fajlure of —— to secure attendance of

— Members for constituting a'quorum
in the Assembly. 3 :

Failure to transport, —— purchased wheab

- from the Bunjab th famine stricken
~ RBastern Provinces. 4

Judicial, condemnation of the Bombay
g method of dealing with the sabo-
tage movement at Nandurbar, 85,

Refusal to allot a day [for discusbing

——'s monetary poicy. e

Serious food situation

82.
in Bihar 'due to

purchase of foodgrains by for ex- i
port. ' 937-38. -
Question re—
Average prices paid on behalf of fakeiiio.

purchase of wheat,  rice and other food-
grains. 151-53, :
Control. of Capital issues and new Joint L
Stock 'Companies started «with —— per- ‘o
mission. 478, P {
Correspondence : between Government © of '
Tndia and. —— of South “Afirca on the = o
Pegging Bill. 124:25. %" 1
—puying agents’ contract with dealers™ !
in wool. 518-19.
% (Central Wool Putchasing Scheme.

517.
Indian silver handed over to the United:
Kingdom —, etc. 32T. ; f
7¢ allowing privately Con-
activities from inside the jail

Policy of <
gress
474,

of Lense-Lend

or allocation
British and In-

between the

dian ——
Realization
Army in Iran
72.
Restrictions imposed by Jraqg —— Om w
Indians. 69-70.

18,
of the cost of the Indian
from the Indian —%-—

GOVERNMENT ADVERTISEMENT(S}— N
See ‘‘Advertisement(s)”. . .
GOVERNMENT ASSISTANCE— =
Question re— 5 1
~

for disposal of black and grey wool
518.
GOVERNMENT BUNGALOW(S)—
See *‘Bungalow(s)".
GOVERNMENT BUYING AGENTS—
See ‘‘Agent(s)” Y

(8)"" : :
| GOVERNMENT EMPLOYEE(S)— ‘

See “‘Employee(s)’. <
GOVERNMENT MEMBER(S)— | °
See “Member(s)’. '
GOVERNMENT OF INDIA— - f
* Motion for,adjournment 7¢ vetusal of the
— to forward Mahatma Gandhi's letter
to Mr. M A, Jinnah. 3738 ! v
Question re— !
Correspondence between —— and Gov- !
ot of South Africa on the Feaging, =
Bill.  124-25. S :
Retired European and Indian T.C.5 offi
- cers re-employed by —— 23, 700.
Silver policy of the —. 323-24.
See also *‘Central Government'’.

GOVERNMENT OF INDIA DEPTS.— -
Question 7¢ Secretaries, ete., and sfaff  im A
| the —— and the amount of their salaries. X

GOVERNMENT OF INDIA PRESS(ES)— }
See “Press(es)”. %
GOVERNMENT SAVING BANKS
ENDMENT)| BILL~—
See “Bill(s)".

(AM-
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GOVERNMENT SERVANT(3)—

Question 7e power of the head of a Depart-
ment to vefuse to accept resignation of a
temaporary ——. 473. '

GENERAL, HIS EXCELLEN-

GOVERNOR

CY*THE— i
‘s address to the Council of State and

the Legislative Assembly. 255-66.
GOVERNOR-GENERAL'S COUNCIL—

. -. Motion for adjournment re f[ailure of the

1 —— to protect against Legislation = by

i © . Ordinances. = 39.

r GRAIN(S)— {

{4 Question 7e—

e Contra rate  to  Messrs  Ballabhdas

y T Eshwardas for distribution of to.
" B ~  Fast Indian Railyay servants. ' 527.

- N Contracts for: distribution of —— to East

i s Indian Railway servants, 3526.
Non-retnrn of gunny bags required  for

distribntion of by Mesacs. Ballabh-
1’{';: Eshwardas to the Supply Officer.
GRAVEIS)—
Quertion re— »
Demolition of Muslim —- on Baird
Poad. New Delhi 285.
GREAT INDIAN PENINSULAR RAII-
WAY—
See “Railway(s)”.
GREY WOOL—
Ste “Wool''. { A
GRIEVANCE(S)— =
Question 7e—
of pilgrims to Roorkee during Urs
Ve Sharif of Piran Kaliar, 377-T8.
—— of trained of Great

3 Indian Peninsula =000

i Steps for removing the —— of Indians

o affected by the Pegming Act of South
# .~ Africa, 135-36:
¢ GRIFFITHS, MB. P.'iJ— = .

i Mutéou e the food situation. 579-83, &80,

| « “GROW MORE FOOD” CAMPAIGN—

i- Question 7e outcome of the ——. 415-16, 434-

! GUARD(S)— !

. Question 7e—

‘ Civic’—— in the Delhi Province ;482-83.

Promation of relieving on the East

’ ‘"Indian Railway Division. 34.
Re-employment. of retired ——\ Drivers.

1 ate. 366, VEsiee :

l‘ Relative seniority of promoted grade II

1 —— on North Western Railways. 74.

“ GUILDHALL—

Question re —— speech of Mr. Churchill

¥ and refevence to India. 1%

{ GUNNY BAG(S)— :

i Question 7e non-return of —— required for
distribution  of grains by  Messrs.
Ballabhdas Eshwardas to the Supply Offi-

N o cer:  527.

‘ GUPTA, MR. R. R—

= = Delhi University (Amendment) Bill—
Motion to consider and to.eirculate 400

Question re—

Cattle purchased- for supplyiag. meat  to
the American Forces in India. 122-247
Comy t; o d dents of the late
Professor C. B. Johri. 623. ]

7

PORT— §
SN O N S I 5 3

(orrespondence between Mahatina Gandhi
and the Home Department. 629. » =

Desirability of installing a synthetic oil
plant in India. 5.

Les:\sd5 mine in Jawar in Udaipur State.

Products manufactured hy licencess for
e_\'_plm*:xtmn of processes patente: by
Directorate of Scientific and Industrial
Research. 656,

Proviston for exempting fine on imprison-
ment served \in lieu thereof. 64142,
Research in the manufacture ‘of paper
pulp, plastics and artificial sill. 656,
Secretaries, etc., and staff in the Govern-

ment of - India Departments and _the
amount of their salavies: /

Sulphur mined in Baluchistai” and, fims
supplied  with  sulphuric.  acid plants.
654-55.

Survey of Hydro-electric possibilities in
India. 642-43. %
Wolfram deposits discovered in a _Bengal

District. 685.
Question (Supp[emenhary) e United K_ingv
dom  Corimercial Corporation and  post-

war Indian trade. 435 : 3
Resolution 7e treatment of political prison-
‘ers and detenus, 93-95
(GWALIOR NORTHERN INDIA TRANS-

s

GWILT, MR, E-1G:C—=55
Agricultural Produce (Grading and Mark=
ing) Amendment Bill—
Motion to consider, 198-99,

Indian Merchant Shipping .(Ameudment)
Bill— K

Motions to consider and fo circulate. 156-
T

Question 7e scheme for veguiating the price
- of drugs. 981-82. :
Question (Supplementary) 7e Central Gov-
ernment’s policy regarding purchase and
movement of foodgrains, 138.
Racalnki Yoo traat t of political prison-
ers and ,detenus. 118.- g
GWYER-ALL-INDIA RADIO INCIDENT—
See ““All-India Radio™. Nk

H .

HABIBUR-RAHMAN, KHAN BAHADUR

SHEIKH—
Delhi University (Amendment) Bill— +
Motion to consider and to circulate. 382-
3 5

83.
Qath of Office. 1.
HAFIZUL RAHMAN, MAULANA—
Motion for adjournment 7e non-relenge of
Z detained in Moradabad jnil. 897-98. '
HAT—' ¢ v :
Quegtion_re'curreut year arrangements for |

e pilgrimage. 12122, 146.
HAJ COMMITTEE(S)— : e
See “‘Committee(s)”. . 3y
HALAL—
Question 7e serving of Jhatka and ——

Rangers Forest Col-
- 69‘

meat to students of
lege, Dehra D.lin..
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N HARDSHIP(S)—
= Question 7e—
— caused by the new Defence of India
Rule hkmg power to prohibit advances
against specified commodities. 478 9.
—— to students under three yeavs’ degree
comse in Delhi University. 423-24.
‘HEAD CLERK(S)—

See ““Clerk(s)”

HEAD(S) OF DEPARTMENT(S)—

Question 7¢ power of the —— to refuse to
accept mnxgmmon of a temporary Govern-
ment servant.  473.

HEADQUARTERS OFFICE(S)—
Question re—
& Minimum qualifications for recruitment of
clerks for North Western Railway —
Lahore. 371-72.
Promotion ' of a non-Muslim Grade III
Clerk ,as Stenographer attached to D.G.-

M.P., North Western Railway, —
Lahore. 372-73.
HEALTH— 2
Question re —— of Mr. Rafi Ahmad |
Kedwai, a Detenu in Bareilly Jail. 21-
22.
HEDJAZ— *
Resolution re pilgrimage to the ——. 661-
5 82, ;
HIDES— 3 ;
Question: re “duty-free industrial  coloured
merchants in  Sind

]

salt and —— Skins
321

HIGH COURT(S)—
Question 7e defence of India Rules declared
ul[ra vires by and the l"ederal Court,

7-8.
HIGH SALARIED POST(S)— £
See’ “Post(s)’. 2 D
INDI—
Question 7e —— and Uldu as Media ni

‘Publicity in the Information and Broad-
casting Department. 33.
HINDI STAFF—
Nee “*Staff’’.
HINDU(S)—
Question re—
—— and Muslim Head Clérka in Divi-

sional Office, Moradabad. 983. 276.
» . —— and Mnshms in the Ceutral Board of
 Revenue. 626-2
HINDU SOCTAL DISABILITIES BILL—
Sée “Removal of ——'" under “Bill(s)”.
HINDUSTAN—
otion For

adjournment. 7e forfeiture. of
security of tha — -,  82-83
“HINDUSTAN TIMES—
Motion for adjournment re yaid by the
.‘TS');"“ Police on the premlses[ of the ——.
HOARDED COTTON TEXTITE STOCKS—
See “Stock(s)’.
HOARDING—
Question 7e free trade policy and an “anti
" drive in Bengal as regards foord:

orains, 279:81.
HOLIDAY(S)— s A
Question 7e —— granted in Railway Offices.

HOME DEPARTMENT '
Question 7¢ correspondence hebwesn* Mah.;t-
~ ma Gandhi and the 629.

_ HOSPITAL(S)— :

Question re insufficient ‘waiting rooms ac-
dommodation at” the North Western Rail-
way — 3

HOTSPRING(S)—

Question 7e recommendations of the Inter-
national Food Conference at ——. 433.34.
HOUSE OF COMMONS— l

Question 76—

Statement in —— regarding Tndia's finan-
4

cial help to Britain. 623-2 i~
Statement made by Secretary of State for |
India in the —— regaldlw food situa- © <

tion in India. 275 b
HYDRO-ELECTRIC POSSIBILIT (LES)— i

Question’ re survey of —= in Indix. 642-94a
43. ;
sef?? / 9
1.0.S. OFFICER(S)— ;
Question re retired European and Indian

—— re-employed by Governmens of India.

See also “Officer(s)”.
IMAM, MR. SAIYID HAIDER—
Motion re the food situation, 567,

IMPERIAL AGRICULTURAL RESEARCH

INSTITUTE—
See “Agricultural Research lnstitute™.
IMI’LRI AL  SECRETARIAT JAMADARS
AND PEONS ASSOCIATION —
See *“Association(s)”’.
IMPORT(S)—
QlEstion re— ©
Bxports, ——, ctc., of foodgrains. 25-26.
—— from and exports to the Union of _ s\
. South Africa of certain acticles. 287-88.

Recent —— of wheat. nnd other food-
grains. 287,
Sale, and ‘export of gold. 313, o
IMPRISONMENT:
Question 7¢ proy for esempting {ine
on — served in lien thereof. 641-42
IMPROVEMENT TRUST(S)— e

Question 7e a].leg:moxm against administra-

tion of the Delhi ——. ~ 648-49. oy
IN COME(8)— :
Te  repr from Indian
Life Assurance Compmes for fixation of
a maximum taxation limit on ——. 174.
INCREMENT(8)— > o

Question re—
Iorfeiture of the
Dimector, = Imperial
search Institute. = 270-71
+ Grant of —— for the Lencd before canw
“firmation " t6 a  State Railway non-
gazetted servant. 362-63. ¢
INDEX NUMBER(S)—
Question e collection of cost of living ——
on behalf, of the Railway Board, 211,
INDIA—
Motjon for adjournment re failure to pub

of a Sikh by the
Agricultural  Re-

S <

info operation the Reciprocity Act against ' 4
gl(x)e colamal Africans  residing in. ——, -
Question re— s

Blood banks in . 422
- Desivability of installing a synthetic
plant in. —" 656,

oil

£ st 7
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Foreign evacuees in —— 1=
—'s_post-war shipping policy. 427
Lease-Lend aid to — » 3

Seale of pay of a gazetted public officer
allowed leave out of prior to' retire-

® ment. 482

Settlement of Kazaks in 472,

Statement in House of Commons resard-
ing ——'s financial belp' to Britain.
623-24.

Statement made by Secretary of State for
India in the House of Commons regard-
ing food situation in 275-77.

Stoppage of messages from relatives in
—— to Indians in Japanase occupied

1 ds. 474-75.
Su of ~Hydro-electric possibilities ~ in

N,
INDIAN(S)—
Question re—
Development  of internal
India by —. 520.

- as Stafi Officers in differenc branches
of General Headquarters. 4,
connected with — Army,
and Air Force in South Africa.
472,

‘
T, ) . .
air serviee in

Navy
150,

Operation of the American Exclusion Act
63-64.

oINSy i

i ted —— prisoners of War. 161.

strictions imposed by Iraq Government

on ——. 6970, 5
Retired European and —— I.C.5, Officers

= ;Sbemployed by Government of India.

from relatives in

Stoppage  of messages
i oceupied

India to in Japanese
Tsland 47475,

in Indian Me-
Service by European offi-
cers. 169-70.
INDIAN AIR FORCE— 3 o
See ‘‘Air Foree”. 3
INDIAN AIR FORCE
BILL—
See: “Indian
“Bill(s)".
INDIAN ARMY—
See “Army’’. 3
INDIAN ARMY AND AIR FORCE (MILI-
TARY PRISONS AND DETBNTION
BARRACKS) BILL—
See “Bill(s)". ;
N ARMY _AND INDIAN AIR
FORCE (AMENDMENT) BILL—
. See “Bill(s)”, T
INDIAN ARTIST(S)—

Army dnd ——" under

See’ ““Artist(s)”. y
INDTAN BOILERS (AMENDMENT)
BILL—
See “Bill(s)". L
INDIAN BRANCH—
Question re—
Desirability  of creating an —— in the
;gelfare and Amenities Divectorate. 19-
.-Scheme for creating an ——— in the Wel-
fave Amenities Dirvectorate. 2021
INDTAN EXPORT(S)— At

See “Export(s)’”

(AMENDMENT) |

> 4

INDIAN GOVERNMENT— :
Question re procedure for allocatiog of ~
Lease-Lend liabilities between the British
and —. ‘18 &
See also “Government(s)'”.
INDIAN INFORMATION—
Question re desirability of

publication of the ——= 475-76.
INDIAN INTERESTS—
Question 7e safeguarding ——
after its reconquest. 427.
N LIFE ASSURANCE COMPANY
(IES)— :
Nee ““Company/(ies)”’.
INDIAN MEDICAL SERVICE— :
Question 7e supersession of senior Indians

stoppiif  the

¢

in Burma

in by junior European officers. 168-
70.
INDIAN MEMBER(S)—
See *“Member(s)".
INDIAN MERCHANT NAVY—
See “Navy™. 3
INDIAN MERCHANT SHIPPING  (AM-

ENDMENT) BILL—
See “Bill(s)".
INDIAN MILITARY ACADEMY— . BES
Question 7 desirability of constructing 2
mosaue in the ——, Dehra Dun. E
INDIAN MILITARY OFFICERS—
See “*Officer(s)”".

| INDIAN NATIONAL WAR FRONT—

See “War Front'.

INDIAN NAVY—
See ““Navy'’,

INDIAN OFFICER(S)—
See “‘Officer(s)".

INDIAN PENAL CODE (AMENDMENT)
BILL(S)—
See “Bill(s)". !

INDIAN PRISONER(S)-— &
See *‘Prisoner(s)”.

INDIAN RAILWAY (AMENDMENT)
LI f :

BT
See “Bill(s)’". A -
INDIAN REPRESENTATION—
See *‘Representation(s)”. =
INDIAN SILVER— »
See “Silver’’. 2
INOIAN SOLDIER(S)— .
See *‘Soldier(s)". *
INDIAN SOLDIERS’ BOARD—
Question 7e constitution and
of the . 14-15.
INDIXN SPRING-WATER(3)—
See “‘Bpring-Water(s)"". 2
INDIAN STATES (PROTECTION
TINST DISAFFECTION) BILL— °
See “Bill(s)"". i
INDTAN TEA CONTROL (AMENDMENT)
BILL—
See “Bill(s)".
INDIAN TRADE—
See “Trade(s)”.
INDIAN WOOL— S
See ““Wool”, -

the working

AGA-

| TNDIAN WpOL TRADE— :

See. “Wool Trade” ~

% TNS‘DIA“V. T“T’,\ZANCE BILI.— TNDIAN WOOL TRADE INTERESTS—
See “Bill(s)”. - 2 See “Wool Trade Interest(s)’. i
——— -
> \ ™ 3 2,
o i 4 < ~ .
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SINDIAN WOMAN(EN)—

Question re—
Desirability of appointing an —— a8
Chief Commander of the Indian sec:
tion of the W.A.C. (I). 631
Uniform of belonging to the W.A.C.
(T). 631.
INDIANTSATION—
Qlﬁkhnn e of the W.A.C

(1), 630-
INDUSTRIAL COLOURED SALT—
Question re— =
Duty-free —~ and the fishing industry in
Sind.  320-21.
See also “Salt”. s
INDUSTRIAL DISPUTE(S)—
Question 7e steps for eliminating
diate causes of ——. 657-58,
INDUSTRIAL WORKER(S)—
See “Warker(s)".
* INDUSTRY(TES)—
Question re—
Duty-free industrial eoloursld salt
fishing —— in Sind. 320.21.
Fall in the coal supplies-to ——.
209-10. 3
\ Fishing in the Sind sea coast. 272.
Parties supplied with machinery for Che:

imme-

and the

mical —— and production of power
alcohol. 378.
Steps for developing  Indian

merchant,
nayy and shipbuilding —— = 645-4

Supply Department orders for articles

. Frnm %mted Provinces Small . Scale

LNDUSTRIES AND

DEPARTMENT—

Question 7e Sikhs in NeW  posts Lre'\ted in

CIV1L SUPPLIES

the Commerce,, — und Food' Depart:
ments,  282-83.
INFLATION—
Motion for ad]ourmuent re excessive —— of
the paper currency. 85-86.
Question 7¢ steps for stopping —— 171-72,
INFORMATION - AND BROADCASTING

' DEPARTMENT—

INSTRUCTION(S)—
Question 7e—
—— regarding resm’vablon for "Minority
| sections
of Railway oﬁices 211-12. "
—— to Sugar Factories in Gorakhpur

féstricf, for contribution tn War Loan

INSURANCE— %
Question re scheme of Sickness —— fm In-
«dustrial Workers.
INSURANCE COMPANY(IES)—
Question 7e South African Banks,
India. 136
INSURANCE PREMIUM(S)—
See, ““Premium(s)’”.
INSURANCE RULE(S)—
See “Rule(s)"’.
INTER-ALEIED
ENCE—
See ‘‘Conference(s)'.
INTERIM REPORT——
See ‘‘Report(s)".
Il\TERMEDl&TE GRADE[S)—
Question 7e—
Persons recruited in —— on Bengal and
Assam Railway. 522
Persons recruited in —
Railway. 523.
INTERNAL AIR SERVICE—
See “Air Service'.
INTERNATIONAL AVIATION I'OLIC\—-
See “‘Policy(ies)”’.
INTERNATIONAL
SCHEME—
Motion  for: adj ournment 76 {ailure to.
congsult nnn~ofﬁcml ~opinion ‘on the —
83

S ato.

TEXTILE CONFER

on East Indmn

CLEARIN(} UNTON

INTERNATIONAL CONFERENCE--
See ‘‘Conference(s)””.
INTERNATIONAL
FERENCE—
See ,“Conference(s)'".
INTERNATIONAL FOOD CONTERENCE--
See “Conference(s)”.

CURRENCY

Question 76— INTERVIEW (S)—
Hmdl and Urdu as Media of Publicity Doy re( ) 1i e
the. —. 33, Ty T
given to Legislative Assembly 76 —— to

lendx and Urdu staff in the ——-. 625 seeurity prisoners. 168

Paper consumption in —— 312, IRAN— :

Sikhs in hizh salaried posts in —. 472. Question re ! realization of the  cost of the
INJURIES = (COMPENSATION = INSUR- Indian Army in —— from the Tndian
1\ ANCE) BILL— Gavernment. 72 »

See ‘War —" under “Bill(s)” TRAQ—
'INSPECTION— Question re— 5
Question 7e txme' allowed for -—— of Avnnal report on pilgiimnge to . 68,

Station Accounts on East Indnn Railway. Restrictions imposed by -—— Government

5. = _on Indians. 69-70. ¢
INSPECTOR(S)— ISLAND(S)— )

ane;tmn lraf—— v ) 7€ of messazes from rela-
annel for promotion as . Transpor- t Thaidoto) Tndi A TenavRan
tation (Rolling Stock). 35. ,,‘;;‘f,ﬁ,,;f; B s Bhe

Staff-appointed as Transnortation — in
' Moradabad Division,
INSTITUTION(S)— X
Question r¢ special — for Mnsl\mh Under
Central Giovernment  and Expenditures
., theTeon. ~154, ~700. "

ISMATEL, ALIKHAN, KUNWAR HAJEE—
Delhi’ University (Amendment)y Dill—
Conasideration of clauses. 762
Question re property  confiscated
under Martial Law.

in Sind -

CON-
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b‘ Question (Supplementary) 7e— JAPANESE OCCUP1ED ISLANDS—
3 Current, year arrangements for Haj pil- * Question 7e stoppage of measages from r3la-
* grimage. 121 : tives in India to Indians in —. 474
= Epidemic of fever, small-pox and typhoid 5.
s Deliy. 418, JAPANESE PLANE(S)—
ISMALL KHAN, HAJEE_CHOWDHURY | "3} “Flane(s)”. (8)
gugfﬁﬁ“,‘ff’_ : JAPANESE RAID(S)— >
Allotment: of wagons to the Station See “Raid(s)".
. Master, Muzaffarnagar. 524-26. JAWAR— e S,
Channel for promotion as Inspector, Trans- | Question 7e lead mine in — in lidaipur
- portation (Rolling Stock). A State. 655.
J X Contract rate to Messrs. Ballabhdas | JEHANGIR, SIR COWASJRE—
-t Eshwardas for distribution of grains to Delhi University {Amendment) Bill—
e . Enst Indian Railway servants. 527, Motions to consider and to circulate, 342,
» (,(\Ix::n-tctls épr d;z_r‘xbutxon of gran;;s to 354.
: ~  East. Indian Railway servants, ) iderati
.f » Non-gazetted staff on East Indian Rail- Co@de;;{.mra%dq%‘%“?;s o
T % : A ) 3 5 Feis 1
~ way ‘given extensions of service. 529. Motion for adjournment re failure to supply
NDI}'TEFﬂm_ of gunny hpgs required 'for first-aid equipment, . medicines, ete., on
distribution of grains by Messrs. the mail train which collided with goods
Ballabhdas Eshwardas to the Supply carriages at Borgaon mnear, Akola.
- Officer.  527. Motion 7re—
Rates of Fares for passenger transport Condemnation of the cowardly attack om,
between' Delhi City and Shahdara. Mr, M. A. Jinnah. 219
503.24, The recent Pegging Legizlation in South
: Reducing of Ticket Collectors to Letter Africa.. 237, 238, s x &
Delivery  Clerks by  the 4 Motor Vehicles (Drivers) Amendment Bill—

i Divisional
Superintendent. Moradabad. o
Refusal of covered wagons for Military

supply of timber and lamloos by Sta- |

tion Master, Najibabad. 526. - %
Running of A Up train between New
* Delhi and Ghaziabad. 528
B Running of certain trains hetween Delhi
- and Delhi Shahdara. 598,
Time allowed for inspection of Station
Accounts on East Indian Railway. 35.

f
£ : J

\
JAIL(S)—
Motion for - adjournment ‘r¢ non-release of
- Maulana Hafizul Rahman detamed  in
B Moradabad ——. 897-98.
_ = Question re—
Cuztgplaints of detenus in Bareilly —.
Health of Mr, Rafi Ahmad Kedwaiy a De-
{ tenu in Bareilly —. 21-32

Policy of Government 7e. aliuwing pri-
vately .szg;:ss activities from inside

sthe ——
JAMADAR(S\— hesiaey %
k: Question re Imperial Sectetspiat —— and
b Peons Association’s Resoiubion on = mon-
? ; revision of their scales of pay. 166-6%

JAMES, SIR F. E—
Nobmination of ——

: ! Chairmen. 861

4 Question (Supplementary) re Desirability of

stopping the publication of the Indian

o the New I’apel of

‘Az In/prmatian. AT5.
¢ Reaiprocity (Amendment) Bill—
otion to consider. 187-88. 179,
P~ Consideration of clanses. 295,
Motion to pass. 332-33. Y
f JAPAN— ;
3 Question re Indian prisoners of War in —.

34, -
JAPANESE AIR RAID(S)—

Consideration of Clauses. 179,

Question (Snpplgmentary) re—

Dalhi Province. 483,

" Civic Guards in the i i
“Fall in the coal supplies to industrice.
210. : 2
Family budget of a peon. 1 (Ip 3

Foreign evacuees in India. 1314,

the mew Defe
power to prohibib a
specfiied commodities,

Hardships caused by
Tndia Rule faking
vances agans
479.

N. A. A. F.'I. crgenisations. 16, 17.

Reservation of second class compartments:
in the Toofan Express from Delbi on
the 1st July, 1843. 67 .

. Bupee motes and paper currency in eir-
~ culation. 4. %

Silver, policy of the Goyernment of India.

Supzply and distribution of Standard Cloth:
1 g <
The yenquir entrusted to Dr. Nemenyi.
476.
Working “of the Indian National War
Front: 173. -
Reciprocity (Amendment) Bill—
Motion to’ consider. 1
Clonsideration of clanses, 300:01, 306.
Motion to pass. 337 & %

Resolution “7c: treatment of faliticul  prison-
ers and detenus. 11 )

Statement of Business by the Honourable:
Sir Sultan Ahmed. 100, 101, - 1Ak 5

THATKA— e .

Question 7e serving of —— and /falal meat
to students ‘of Rangers TForest College,
Dehra. Don. 9. ol

JINNAH. MR. M. A.— )

Motion for adjournment re  vefusal of the
(Yovernment of India fo forward Mahatms:
Gandhi’s letter to. Mr. — 37-38,

Motion re condemnation . of the cowardly

R Syt attack on — 216:21, 2 i
See “Air Raid(s)”. Questioy e Mr. @andhi's detter to ~—, & o
R
i Ry
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JOHRI, PROFESSOR C. B.—
Question re compensation 10 dependents cf
23.

the late ——.

JOINT STOCK COMPANIES—
See “‘Corhpany(ies).

JOSHI, MR, D. S.—
War In]uues (cumucnsahon Insurance) Bill
— Consideration - of clauses, 708:09, T12,
714, 719, 723.
JOSHI, MR. N, M.—
Appomtmem. of — fo the Cumnuttee on
s Petitions. 378
A Delhi University (Amendment) Bill—

Consideration of ciauses.

Mines Maternity Benefit (Amemlmenb) Bill--
Motion to pass. 180-81.

Motion for adjournment re loss n[ life due
to floods in Ajmere. ST

Motion 7e—
The food situation. 570-73, 596, 604.
The recent Perrgmg Lagislatiau in South

Africa. 242-45,

Questmn Te Guevames of trained candi-

ggtes “of Great Indian Peninsula Railway.

. Question (Supplementary) ra—
Appointments of South Indians in  the
Tmperial  Agricnltural Research Tnsti-
tute. 423,
Arrangements  for food

procuring staple
for civilian population. 0.
Cattle purchased for supplying meat to
the Amerman Forces in Indin. 123
=4 Corr Go t  of
India and Government of South Africa
o the Pegging Bill. 124, 125,
Detenus and prisoners convmhad uqder De-
’ fence of Indian Rules. 311.
National War Front Velunteers in Pro-
vinces,
Newspapers supplied to Mr. Gandhi. 314.
Plans for profection of agriculturvists from
slump in prices affer the war, . 430.

5 Retaliatory steps against the Pegging Bill
of South Africa. 128,

Steps for removing the grievances of Im-

dians affected by the Pegging Act of
\ South Africa. }

Supply and d:strlbutwn of Standard
Cloth. 127, . ¥ 3
leewenquuy entrusted to Dr. Nemonyi.

Reciprocity (Amendment) Bill—
Consideration of . clauses. 301

Resolution 7e—
Pilgrimage fo the Hedjaz.
Stabilization of prices.
Treatment of political pn,unma and dete-

I, nus.  89.91, 118

‘War Injuries (Compensation Insurance) Bill
Motion to consider. [702-03,
Consideration of clauses.

669, 673, 675.

ReT0T:
709-10, 711412,

! JUDICTAL MAN (EN)—
Question re ! desirability of appointing a
10 deal with appeals

4 o Baroda and Centml India Railway. = Z65.

on Bombay, |

JUDICIAL OFFICER(S)— ®

Question re— )
Decision taken regarding appointment. of !
to hear appeals, etc:, on anl\nvu (
205, :
Desualnht\' of appointing a —-—'under &
Act- XXV of 1041, 523. g |
JUNIOR GOODS CLERK(S)— |
See “Goods Clerk(s)"” > (!
JURISDICTION (S)— |
Motion for adjournment re depriving certain 2
local Governments of their pewer to, =~
control foodstuffs within their respective :
JUTE—

Question re—

Coal wagons n]lnttad to’ cotton :md = o

mills.
Regulation of acreage
Bengal.
JUTE A(‘REAGI‘
Question re ——in "Bengal.

prices cf —
a1

- K
KAILASH BIHARI LALL, MR —
Delhi University (Amendment)
Consideration , of Clausea.
507, 513, 514. 759, 785, 80204 834-35,
841, 842.43, 849-50, 886-87, 802:94, 910,

915, 914, 02122, 965, 90970 2
694.

Motion to pass. 1000- ol
Motion 7e the food situation,
Question (Supplementary) ze

ing release of security prisone
Reciprocity (Amendment) Bill—

Consideration of clauses. 296-97

Motion to pass. 35'7. .

_Resolution 7e— . - 2] i
Pilgrimage to the Hedjaz 67172 .

Treatment of  pelitical “prisoners and
detenus. \ 96-99.
KARACHI—
Question re— 5
Compensatory allowances to subordinate

service employees of —— Pout area of

. North Western Raﬂw:y 213-14.
Deterioration cf efficiency of the —
Divisional office. 206-07

Promotion of junior Goods Clerks in ——
Divisiopal Superintendeat's - Office. 32.
Recent appointment of {ive clerks of the
minority eommunities in the Divi-

sional office. £05-06.
Temporary tracers in the Oiﬁce cf Divi-
sional Syperintendent, ——

KARACHI DIVISION—
, Question 7e—
Leave reserve for the employees in aubor~
dinate service in . 315,
Non-observance of certain orders regm‘d—

ing appeals in — North Western
Railway, 212, . ‘
KARNAL—

Question 7e livestock improvement worl by
cattle breeding stations at and Im.

perial - Agricultural Research Institute.
KASU , REGU— SR
Question 7e Indian officers for training in
Ordnance Depot, at ——, Ferozepore Can-
tonnient.

22-23.

!
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KAZAX(S)—
Qucsbién) re ‘settlement of ——
)

4%,
KAZMI, QAZI MUHAMMAD AHMAD—

Code of Civil Procedure (Amendment) Bill
—{Am¢éndment of ssection 60)—

in India.

. Motion for leave to introduce. 159.
Code of Criminal Procedure (Apegdmant)
1 2 Bill—(Amendment of Sections 386 and
539-B)— o
tk h101i021 to continue, 185. -~ q
® ' Delhi University (Amendment) Bill—
BNy (CL:::sidemtigny of clauses. 750-52, 759,
368 \ 793, 799-802, 829, 834, 841, 852-55, 667-69,

b oS, 887 :
: Indisn Penal Code (Amendment) Bill (Am-
| *endment, of sections 497 and 498)— -
Motion to continue, 154.
> Indian Penal Code (Amendment) Bill (Am-
' endment of Sections 34;ete.)—
Motion for leave to introduce. 159.
Indian Penal Code (Amendment) Bill *(New
: section 93A)—
Motion for leave to introduce. 160. S
Indian States (Protection against Disaffec-
tion) Bill—

Necessity of increasing the rate of dear-
ness allowance tor low paid staff of
Shahdara-Saharanpur  Light  Railway.

Necessity of raising the pay of Loco
Workmen on Shahdara-Saharunpar Lignt
Railway. 68-69. . K

Non-chnversion of paper currency into
silver rapee. 172-T3. g

Paper currency in circulation. 170-71.

Potitions of pensioners of the Survey of -
India Dehra Dun for learness allowance -
or re-employment. 144.

Repairs to the Taj Mahal, Agra. 268-70.

Scheme for collection and publication of
Muslitn Epigraphical records. 142-43.

Scheme for creating an Indian Branch in
the Welfare Amenities Ditectorate. 28-
L

21.
Selection :Grade Posts' in  the Binding
Department of the Government of India

Press. New Delhi. 599, 5

Serving of Jhatka and Halal meat  to
students of Rangers Forest College.
Dehra Dun. 268-69.

170.
171-72.

Silver rupees in circulation.
Steps for ‘stopping inflation.
Question (Supplementary) re—
Ci l[al;omtion hetween the civil authorities
nd the Air Force employed for machine-

- Motion to continue. 154, -
| Motion for adjournment re lease of |
Maulana  Hafizul Rahman detained in

» Moradabad jail.. 898, - s
Muslim Personal Taw (Shariat) Applica-
~ tion (Second-Amendment) Bill—
Motion fo continue. 154.
Question 7e—
Advisability of improving the condition
~. of Muslim Epigraphy. 143.44
Adyisability. of restoring old - standard
_ time. 173, ST
Annual election of the Works Committee
of the Government of Tndia Press. New
- Delhi, 699.
Complaints against the Fxacntive Officer,
- Agra Cantonment., 314-15.
¢ Complaints of detenus in Bareilly Jail.
22, '700. G

Death of two persons hanging oh  the
foof-hoard  of a train  near Wadri
Station. 368-69. : £

Degirability of  constructing a mosque in
sthe Tndian, itary Academy, Dehra

\ Dun. 21, y
3 & Desirability ‘of cveating an Indian Branch
~ in the Welfare and Amenities Directo-

rate. 19-20. = s

. Desirability of fixing rates fob workers
mnder military sewing work contractors.

366-67. = !

Desirvability of raising the salary and pri-
vileges of Extra-Departmental Sub-Post

Masters.  367-68. ¥

Excessive charges
by the Bombay,

Tndia Railway.

Excessive freight rates on sugarcane charg-
ed by the Bombay, Baroda and Central

India Railway. 67-68.

Factories adversely affected by the firmer
standard time. 285. ¢

Health ;of Mr. Rafi Ahmad Kidwai, a

- Detenu in. Baveilly Jail, 21-29. -

5% |

for sugarcans staking
Baroda and Central

of  vailway  lines
during last disturbances. 175,

Persons convicted under Defence of India
Rules declared wlira vires and under
Special Courts Ordinanze.  186.

Repairs to the Taj Mahal, Agm.. 139:
Scarcity of small .coins in Bihar. 628,
Resolution: 7e pilgrimage o the Hedjaz.

669-70.
Usurions Loans (Amendment) Bill—
Motion to continie.
KEY PUNCH OPERATORS—

" 'See “‘Operator(s)’. :
KHARE, THE HONOURABLE DR. N, B.—
Ingialu Merchant ~ Shipping  (Amendment).
Motions to consider and to circulate. 156.
Motion for adjournment . re failure o’ pat
into operation the Reciprocity Act against /
the colonial Africans residing in India.

Motion re the recent Pegging Legislation
in South Africa. .221-28, 252-53.
Oath of Office. 1. :
Reciprocity (Amendment) Bill—
‘Motion for leave to introducs, 44,
Motion to consider. 177, 178, 181, 186,

194-95.
Consideration 293, 236, 298,
Motion to pass. 320, 331, 337.38,

Resolution 7e pilgrimage’ 15 the Hedjaz.

of clauses.
307.

674-77, 678.
KIDWATL, MR. RAFT AHMAD—
Question re health of ——, a detenu in

Bareilly Jail. 21-22. . 1

KING'S “COMMISSTON(S)"—.
See §Commission(s). r 7
KRISHNAMACHARI, MR. T. T—
Motion for adjournment re— P T 3
Loss of life dng to floodg in Ajmerg.. 575. «
Raid by the Delhi Police on the premisgs
of the Hindustan Times. 575.

] T
Z
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Motion '7e, the food Situation. 559-64.

Quesuion 7e—
Gollaboration in ‘post-war shipping. 433,
Control of Capital issues and new Joint
Stock Companies Started with Govern-
ment permission. 478
Bxcessive charges for
by the Bombay, Baroda and
India Railway. 3
Excessive freight  rates  on sugarcane
,charged by the Bombay, Baroda  and
(Qentral India Railway. 67-68. 3
Hardships caused by the new Defence of
India Rule taking power to prohibit
advances against specified conmmodities.
478-79.
Tndian representation at the proposed In-
ternational Currency Conference, 481.
International Conference ior : considering
. tariff, questions and trade policies, 428,
Legx% mine in Jawar in Udaipur State.

sugarcana staking
Central

Lease-Lend aid to India. 17. '

Necessity of ineredsing the ra‘e of dear-
ness allowance' for low paid staff = of
Eémhdaru‘Saharanpur Light Railway.

Necessity of raising the pay' of ' Loco?
Workmen on Shahdara-Saharanpur Tight
Railway. 68-69.

Provision for exempting fine on imprison-
ment, served in lien thereof. - 641-42,
Purchases by vested intevests of  textile
goods in ' the falling markev for export,

ete. 429, g

% Sulphur mined in Baluchistan and firms

supplied = with sulpharic acid plants.

654-55. /. i ey
Survey of Hydvo-electric possibilities in

Tndia. 43, 4

The enquiry entrusted to. 1r, Nemenyi.
76-78 {

District.
Question

Wolfram deposits discovered in a Bengal
655, §

1pplementary) 72—

Complain a Telephone @perators
at- Caleutta exchange. ¥

Functions  of {he Labour Welfare Advi-
sers and Labour: Advisers. 657, <

Persons shot 1o death in Delhi Province
by the military or the armed police.
480, 481, - i

Provision of Steamers for-enabling the
Scindia Steam Navigation Company to

itecoastal  trade enrgo quota.

=
=

Utilization of stetling balances for capi-
talising sterling pensions, family pen-
sions, ete. 318 ;

‘Resolution 7re— )

Stabilization of prices. 688-91, 607.

Treatment of political _prisoners
detepus. 108, 111, 11214

L

LABOUR ADVISER(S)—
"/ Question re functions of th
Adyisers and — 657.
LABOUR COMMITTEE—
See “Commuttee(s)”.

and

T.abofir Welfare

LABOUR DEPARTMENT—
Question re pauciby of Muslim officers in
the Printiug and Stationery Estallishment

under ——. 699700,

LABOUR EMPLOYER(S)—
See ‘Employer(s)’’.
TLABOUR WELFARE ADVISER(S)—
Question 7e functions of  the (= an
Labour Adyisers. 657.
LAHORE—
Question 7e—

Minimum qualifications for recruitment of
clevks  for Nowth « Western
Headquarters Office, 371-72.

Offensive remarks before a deputation ‘of
the Sikh staff by the Supenntenient,
Traffic Accounts Branch ——. 8061

Promotion of a non-Muslim grade IIT
Clerk as  Stenographer - sattached. to
DG ME.. Novth-Western Railway
Headquarters: office, — 372-73.

Supersession of senior cléris of the Office
of  Divisional ~ Buperiatendent,
370- gt

LALCHAND NAVALRAL, MR.—
Criminal Procedure Amendmeunt Bill—
Mztion to refer to Select Committee.

-

44-

7.

Delhi University (Amendmeat) Bill—

Motion to cousider and to circulate,
58. 379-82, 384, 386.

Gonsideration ‘of . Clauses. « 411, 436, 459,
463.64, 466, 490-91, 492, 493.99. 72829,
730, 749.50, ~ 753, 768. 772.1774, “T16,
802, 807, 808, 813, 857-58
.684-85. 2927, - G30:
53, 954, 9 964-65, Rl

Motion for varas. 993-97. 1001, 1002.

Motion for adjournment re failure to supply
first-aid equipment medicines, etc., on the

miail train which collided with goods: car

riages at Borgaon near Akola 51-52,

358-

I

Motion re— Y !
Condemnation ‘of the cowardly attack on
_Mr. M, A, Jinnah. 218
The food situation. 597, 636

Question re— PR )

Allocation  of expenditure  on  North

. Western Railway Medieal Department.
374-75. ‘

Arrahgement for payment Insurance pre-
miums from Railway  Employees Pro-
vident. Fund. R .

Block in ¢ promotion ‘of  cerfain classes of
Railway  employees from  grade 1 to
I . 72-78. ; ; P
Collection of cost of living index numbers

on behalf ‘of the Railwiy Beard. * 21L

* Compensatory allowances  to snbordinate
service employoes of Karachi Port area
of North Western Railway = 213-14,
Dearness allowance of Railway employees
occupying & rent: free guarter. 3.

. Decision, 7 appointment of Judicial Offi-
cers to heat appéals, ete.. on Railways.

205.

Defence of India Rules declared wultra
wvires by High'Courts and the Federal
Court,  7-8.

Desirability of stopping the publication of
the Indian Information. 4 A75-76.

Railway

>

=«

\

r

'
!
x
1
!
l

B’



INDEX T0 THE LEGISLATIVE ASSEMBLY DEBATES. 24

31 -

-
e

#

e K

e

o

: b

b

e

-

2o

\ =
L

-

iy

Deterioration of efficiency of the Karachi
Divisional office. 206-07

Distribusion ot standara  cloth amongst

Railway employees.  77.
Frequcm}ydroppmg of lead plugs and.con-
sequent  failure of engimes. on North |
Western Railway. 213

Hindi and Urda staff in_ the Information
and Broadcasting Departraent.  625.26.
folidays eranietl in Railway Offices. 72.
Imperial Secretariat Jamadars dnd Peons
Association’s Resolution on non-revision
of their scales of pay. 166-67. 3
Tustructions regarding reservation for mi-
novity ¢ ities in tablislimetit
section: of Railway offices. 211-12,
Tnsufficient waiting rooms av)cummodhtitzn

>
Stoppage of messages irom relatives in

I

pied islands.

id1a Indians  in

474-T5.

to Japanese occu-

Temporary tracers i the Office of Divi-

si
Tra

onal Superintendent Karachi. 522.
nsport arrangements for:carrying food-

grasns from ‘surplus to deficiv provinces.
860, 861.

'Wai
1

Question (Supplementary)
Allotment of wagons
grains supply to certain pla
Anti-Corruption “Committes. s
Block on_the promotion g¢f ceriain typists
in Divisional Offices.
Bringing i
A d

ter supply in New Delhi and Delhi.
34-35,

-co:xl and “food
5. 204,

1

&
into force of the Reciprocity
t) Act. = 741 % 3

2 177% the North Western Ruilway hospi

Japanese raids over Bastern' India  and
the present War sitaation. ' 8-9,

Lands and crops seized under Defence
of India Rules in Sind Air Fields. 699.

Ledve reserve for the smplovees in sub-
%vtéinate service in. Karachi  Division.
75.

Long “orking
staff,
Lowering of the educational qualifications
for Earopean and Anglo-Tndian  candi
dates *for  Ticket Collastors
_Allahabad Division.  59:60. e
Non-acceptance of private Modical practi-
tioners” cerfificates, = 211.
Non-observance of certain orders
appeals in Karachi
Western Railway. -+ 212
Opening -of cheap shops for Railway em-
ployees. 61-63, s o
-Pass pnﬁege; fo;n a_iloptgd :‘h'ildern of a

Procedure re. 1ejection uf"défewfme of “a
charge sheet by an employes 'on North
Wesfern Railway. 361.62.

Promotion of Assistant Stafiion  Masters
to Station - Masters’ posts  on North
Westein Railway. 32,

Promotion of Works (lerks in. the Rail-
way Board Scheme for ralieft of Grade
T staff on North Western Railway. 374.

Proniotion to Lower Gazebied Services on
‘State-managed Railways.  350-51.

Railway ~ dearness.  allowance rates
Cawnpore and ofher areas. 73,

Recent appointment of five clerks of the
minority. communities in the Karachi

205-06. s

hours for Railway running

regarding

Division, North

in

Divisional office.

Recruitment of  Assistant Engineers

North Western Railway.  521-92
Recruitment. of temporary Engineers on

North Western Railway, 204.05,
Regulation of exports of foodgrains and

: ristricbiong ‘on forward contracts.. 133- |
34. £33 5

Relative seniority of promotad grade T1
Guards on’ North Western Railway. 74.

Retaliatory steps against tha Pegging Bill
of South Africa, 132-33, 932.85,

Selection for recruitment  to posts  of

Assistant_Tnspectors of Warks on North

Western Railway. 60-61, 982,

on |

Buying

wool in India on ‘their own

account by Government buying agents.
518,

Cattle purchased for supplying men,é to
American Forces in India. 124, .
Censorship on M. ‘Louis Fischer’s writ-

i1

igs and speeches. 313

Central Government’s poiicy 72 purchase

and movement. of foodgrains.

137,

Civil Defence measures in places raided
by Japanese planes. 7.

Cor

India “and Government
on the: Pegging Bill.

Compensation to de,

endents of the late
rofessor- ¢, B. Johri, . o
templated ~ aholition

of  the Lower

3 gvlazpttpd Service ‘on State Railways, 70,

vespondence  bet o)

oy ¢t - of
0% South Africa
124

Correspondence with Mr. William Phillips

o

egarding permission {o see Mr. (iandhi.
, 3.

Current year arrangemeuss for Haj pil-

8

rimage. - 121.

Detenus™ and facilities allowed to them.
12 3

 Dotenus
Defence' of Tndia Rules.
Diiferential payinents

T

Duty-ivee !
the fishing industry in Sind.

Far
Fat:
I

Horeign Eyactees in India.

and  prisoners .. convieted
311,

to Kuropean and

under

ndian avtists.
industrial

coloured “salt and
321.
10.

al accidents at the ‘ging’ centres
ndia, 316,

mily budget of a peon. = ,
in &

d3%5 2

Goyernment buying agents’, contract mth e

ds

Government’s

S

Grant of King’s Commission to Vi G. Os,
315

! degree course in Delhi University. 424.

Havoe caused by recent fluods in ' Ajmer-
Merwara. s = * ‘
Indian prisoners of War in Japan.
JIndig’s post-war shipping policy. 428
» Japanese air

ealers in wool. 519. Sl
Central Wopl Purghasing
517

cheme,

Hérd;;hipq to students ander three' years’

B

raid on Feni,  Cox Bazar,

Chittagong, efe. 56, ?

Tieaping _promotions'
Assistant.  270.

Minimum qualiﬁcﬁﬁom for recruitment of
clerks 5
Headquart®s: Office? Lahore.

to a South Indian = |

for - North, Western | Railway
B2,

-
3
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Mr, Gandhi’s letter to Mr. Jinnah. 2.
Newspapers supplied to Mr. Gandhi. 314.
Non-compliance of assurance given to Le-
gislative  Assembly 7e. interviews to
security prisoners. ' 168.
Outcome of the “‘Grow more Food” Cam-
paign. - 416. : 5
Policy regarding release of security pri-
soners. 317 '
Prohibition of constructions involving nse
of cement, steel and timber. 273, 274.
Promotion of a non-Musiim Grade III
clerk as stenographer  attached to
D.G.M.P., North Western _Railway
Headquarters Office, Lahore.
Provision for exempting five on imprison-
* ment served in lieu thereof. 642.
Rationed newsprint quota of the sweekly
and daily pewspapers. 125, 126
Repairs of protected monuments
Bijapur. 637-. ° 3
Repairs to the Taj Mahal, Agra.
‘Repatriated Indian Prisoners

at

139.
of War.

Reports regarding deaths from starvation
etc., in Bengal. 8.

Rupee notes and paper ‘currency in Cir-
culation.

Scheme of Sickness Insurance for Indus-
trial Workers. 268

Seftlement of Kazaks in India. 472

Sikhs in the posts created in Ciyil De-
fence Department. 310.

Supersession” of senior Tndians’ in Indian
Medical Service by junior JEuropean
officers. 170. | <

Tea waiting - shipment under contractnal
obligations. after the han on private ex-
ports. 643~ ;

The Gwyer-All-Tndia: Radio incident. 165.

University granting concessions to students
joining war services.

Unsatisfactory arrangements for accom-
modation of Members of Assembly at

Simla.  130.
Reciprocity (Amendment) Rill—
;téiém to consider. 189-90,  191-92,

Consideration of clauses.
Mation to pass. 330.
Resolution 76— 3 3
Pilgrimage to the Hedjaz 674,
Treatment = of political, prisoners

detenus.  101-03.
War Injuries (Compensation Isurance) Bill-
Consideration of clauses. °

,LALLJEE, MR: HOOSEINBHOY A—
Expressions of regret on the death of Mr.
Naoroji Dumasia. = 37.

. Motion ,jm- adjournment re—

\ Failuré to conenlf, Non-official opinion on
the  Tnternational  Clearing  Union
Scheme. S5

« Failure to supply Sist-aid —eguipment,
melrl]'xéméps :}(; ng the mail train wihch
collided with ‘gonds eavri;
near Akola. §2-55, 55. .'ll ek Forguun

Motion re—

~ kademnation,'oi the ‘cowardly attack on
M. M. A, “Jinnah. 220-21.

542, 599-604; 620.

#303, 307-08.

and

. The food sifuation.

ine recent Pegging Logislation in South
Africa. 238-42, 252. s

‘Nomination ~of —— to the Penal of
Chairmen. (@
Question 7e— .
Desirability of appointing an Indian
# woman as Chief = Commander cf the
Indian section of the W.A.C. (1) g%

Indianisation of the W.A.C. (I).
3 B

1y

Uniform of Indian.wemen belonging to
the W.A.C, (I). 63L

Question (Supplementary)*re—

Desirability of  distinguishing _military
men who have been actually within the
fighting area. 323. =

Opening of cheap shops for Railwiy HEne-
ployees. 5

Supersession of scnior Indians in Indian
Medical Service’ by junior European offi-

cers. 170,
Supply  and  distribution  of Standard
Cloth,  127.

Reciprocity (Ameéndment) Bill—
Motion to consider. 186-87.
Consideration of clauses. 296, 300, 308.
Motion to pass. 334
Resolution re treatment of political prison-
ers and detenus. 87.

?;Var Tnjuries  (Compensation Insurance)
Bill—

Motion to consider. 706-07,

Consideration of clanses, 714, 721-22.4
LAND(S)—

Question 7e— 3

Contemplated vetu

, Shahdara Railw

Railway _ Stal
former owners. gBS-M.
—— and crops seized under Defence of
India Rules in Sind Air Fields. 699,
LAND ACQUISITION (AMENDMENT),
BILL— g

See ““Bill(s)"".
LAND ADMINISTRATION RULE(S)—
See “Rule(s)™. <

LEAD MINE— y

Question 76, —— in Taw: i Tdaipur

i ar in  Udaipur
/LEAD PLUGS—

Question ze_frequent dropping of —— and '

consequent failure of engines on Novth-
Western Railway. 213,
LEASE(S)—
Question re prohibitory  orders. regarding
grant of +— under . the Cantonment
Land Administyvatién Rules.
LEASE-LEND— : :
Question re procedure for alloeation of
— liabilities hetween the Britisn and
Indian (foyernment.
LEASE-LEND AID—
Question 7e—
and loans from
of America. £3-24.
—— to India. 17.
LEASE-LEND LOANS—
Question »¢ Lease-Lend aid an
the United States of America.
LEAVE—
Question re scale of pay of a Gazetted
Public Officer allowed —— out of India
priot to vetirement. 482 ey

the United Stafes

20 firom
23-24.

-

V(’\
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%

> RESERVE— =

Lré‘?l&ﬁou 7€ for the employees in_sub-

} " ordinate service in Kazachi . Division,

- 375, %

TEGISLATION(S)—

Mbtion for adjoprament

ve failure of the

G ! Jounz tect
Governor’ (eneral’s -Council- to  protect
B .\;;:‘\fol‘slt, by Ordinances. 39. 2
Motion 7e- the - vecent  Pegging —— in
South Afyica. 221-54.
" LEGISLATIVE ASSEMBLY (IES)-~ :
- His Bxcellency the Governor —General's

address to the Ccuncil of State and the
— 255-66.
~ Question 7e non-compliance - of assurance
given to —— 're. interviews to security
» o~ prisoners. 168,
~See also “‘Assembly(ies)”.

LEGISLATIVE DEPARTMENT—
Question e temporary and officiating ap-
pointments in the ——, 148,

LETTER(S)—

al - o

: Motion for adjenrnment 7e refusal of the
Government of India to forward Mahaima
Gandhi's — to Mr. M. A. Jinnah. 37-
LETTER BOX(BS)— > :
Question 7@ removed - by rioters  and
postal “authorities during yecent disturh-
ances. 2 =
LETTER DELIVERY CLERK—
See "Clerk(s)’i Z
: LIABILITY(IES)— .
b _Question 7¢ procedure for allocation of
seage-Lenc between the- British and
ian (Governments.
LIAQUAT —ALT KHAN, NAWABZADA
S MUHAMMAD—
Delhi University (Amendment) Bill—
~ Motion to consider and to circulate. 301-
94, 403, 404.
- Uonsideration of Clauses. 412-13, 414, 441,
3 442, 446-49, 456, 462-63, 467, 469, 485-
®: 86, 487. 492:93, 495 496.93, 501 503,

505,. 508, 509, 512-13, 795-26, 735,736,

737, 739-40, 74545, T46:47, 761, 710
774, 777, 778-80. 785, 7Ri-88% 792,
797-99. B11-13, 823, g24,  831-32. 834,
835-37, 83830, 847, 969.7L. 876.77. 878,

870. B81.83. 888, 005, 907, 911, 918.21.
924, 996, 927, 929-30.-932-33. 034, 938-40,
943, 948-50. 951, 956, 958-50, 960, 964,
967-68, 971, 972, 973. =

+ Motion to pass. 1010, 1011:16. -

Expressions of —vegret on the deith of
Mr. Naoroji Dumasia. - 36.37.
Motion re— 3

Condemnation of the cowardly- attack on
My M. A Jumah.  916.
The food sitnation. 608-12, 620.
% The recent, Pooging Legislation in South
P, Afviea, 250-52
E . Question (Supplementary) 7c demolition of
: & gainosqne on ‘Asoka- Roadl, New- Delhi.
Reciprocity (Amendment) Bill—
Motion to- consider, 103,

Resolution 7e— : e
Pilgrimage to the Hedjaz. 675, 676,' 680-
81 : :

Treatment of political  prisoners and
detenus.  108-10, 117. .
Statement of Business by the Honourable
Sir Sultan Ahmad. 529, 740. X

LICENCE(S)— : 0
Question 7e for exploration and scien- -
tific prospecting - of potential oil sources.

288.

LICENCEE(S)—
Question re— =

—— for sugar ssle in Delni ‘and New

- Delhi, 652-53.

Products manufactured by ——- for ex-
plovation - of processes patented hy
Directovate of Scientific and Industrial
Research. 656, .

LIFE—
Motion for adjournment re Loss of —— due

to floods in Ajmere, 575,

LIFE ASSURANCE COMPANY(IES)--
See “Company (ies)’”.
LIST(S)—
“ Question re Approved
for  Government
Delhi Province.

of Dnewspapers
advertisements in  the
165.

LI(;{E»STDCK, IMPROVEMENT - WORK—-
ues|

¢ —— by caitle breading stations
and Tmperial Agricultural” Re-
stitube. 429, =

LOAN(S)—
Question re hoard ing

of commedities with
secared from banks. efe.

the help of
324.25,
LOCAL GOVERNMENT(S)—

Motion for adjournment. rg depriving certain
—— of their nower to control foodstuffs
withi their respective Jwisdictions, 38:39;

LOCO SHBD(S)— z

Question -re non-appointment  of
Muslims - as clerks
Assam Railway

LOCO-WORKMAN(EN)*

Question 7 necessity of raising the pay of

= on_Shahdara-Saharanpar Light Rail-
-69. ek =

)] penal
in certain Bengal ~and
e 3

way.
LOSS OF LIFE—
See “'Life.
LOUIS FISCHER, MR.— =
Question 7e censotship  on ——'& writings
and speeches: 312-13. >
LOWER GAZETTED SERVICE—
See “Guzetted Service(s)*%: -
See_also “Servies(s)”.

MACHINE-GUNNING—
Question re— S
Collalioration between the civil authorities
and” the- Air Forea emnloyed for
boteurs of railway Jimes during Iast
disturhances.  174-76; e
=— on.a mob from air near Ranaghat in

Bengal. 36,

Sy e £ =
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MACHINERY (IES)— Resolution re— e
Question re— = Pilgrimage to the Hedjaz. 672-73.

— for scrubinising and  considering Treatment of political prisoners and dete-
*applications for consent to issuing  of nus.  86-89, ;
cApital.  325-26. - [ MANUFACTURE 'y

Parties supplied with for (r}hem:.all' Qheinire iﬁ:}—}'c]\ R ot pape
Industries and production  of powe pulp, plastics and artificial sill. 656.
alcohol. 378. AR

MAD&\' SINGH, BAKSHI— k i :
Question 7e repr against  the |  Question 7¢ purchases by vested interests

appointment of one —— in the (Central 01_ textile goods in the falling —— for

Public Works Department. 426-27. export, efc. 2

MAFTOON, DIWAN SINGH, SARDAR— MARTIAL LAW— 5 :
Question re¢ representation from ——, Pro- Question 7e property = confiscated in Sind

prietor, the Riyesat Delh\ 10-11. under ——. 32,

MALL(S)— MATERNITY BENEFIT (A\{IENDMENT)
[é ¢ desirability of changin the|. BILL— n =
J‘::ﬂ‘:fum“\ue s ltoyBl‘:bm'; g, 5 See “Mines ——'’ under “Bill(g)”, <

MAIL TRAIN— MATHUR, MR. R. P.— "
Motion for adjournment re failure to supply Question re Muslim Protest against words

first-aid equipment, medicines,  ete.,, on used by —— of Supply Department: 7L,

e which ~ collided  with goods| ysxwhLL, THE HONOURABLE SIR

carriages at Borgaon near Akola. 40-41, REGINALD—

Be Declarations . of Exemption and Notifica-

MAITRA, PANDIT LAKSHMI KANTA— tions under the Registration of Foreigners

Delhi Unnms\hy (Amendment) Bill— Act (laid on the-fable). 289-92, 485

Consideration of ‘clauses, , 977, Motion fcl ad]nurnmouf, r6—

Motion for adjournment ailure fo supply Por 7 Sithe Hs 7

fivst-aid equipment, medicines, etc., on the
mail tramn which collided — with goods
carviages at Borgaon near Akola. 54,
Motion 7e condemnation of the cowardly
attack on Mr. M. A. Jinnah. 217
Question (Supplementary) 7e—
Collahoration between the' civil authorities
and the Air Force employed for machine-
gunning saboteurs of  Railway lines
during last disturbances. 175.
Defence of Indin Rules declaved ultra
vires by High Courts and the Federal
5 Court.

SERIA the Blicats

ity of &t 7
of Indian In/armalmn . 476.
Detenus and facilities allowed to them. 12,
Foreign evacuees in India.
Hardships to students under ‘three years’
degree ecourse in  Delhi  University.
42 2

A Tndian represenfation  at the proposed

International  Currency Conference.
481. z
Opening of cheap shops for Railway BEm-

ployees. 62.

Petitions from Postal and Telegraph
Unions re inadequacy of  Dearness
Allowance. 359,

Nemenyi.

The enguiry entriisted to Dr.
477,

Transport, arrangements for carrying food-
gmms hom surplus to deficit provinces.
860,

Reclpm’clcy (Ameudment.) Bill—
Motion to consider.
M_ALADMINISTRATION—
Motion for adjournment re —— in distribu-
tion of wheat. ).
MANGAL SINGH, SARDAR—

Motion fot ad]oumment n failure of Gov-
t to secure att of Govern-

ment. Members for constituting a quorum
in the Assembly. 660.

Non-rcle;mc of Maulana Hafizul Rahman
détained in Moradabad jail.

Raid by the Delhi Police on the premises
of the Hindustan Times. 876,

Refusal of the Government of India .fo
forward Mahatma Candhi's letter to
Mr. M. A. Jinnah. 37-38.

Resolution 7e treatment  of
soners and detenus. 87, 89, 103, 105, 111,
11418,

MEAT—
Question re—
Cattle purchased for ~upplvmg i
the American Forces in India. 12224
Purchase of cattle*for supplying. — to

the Armed Forces. 144-45.
Sevving of Jhatha “and Halal to:
- students of Rangers Forest  College,

Dehra Dun. 268-60.

MEDICAL DEPARTMENT— <
oR

Question 7e allocation of expenditure
North Western Railway ——. 374-75.
MEDICAL PRACTITIONER(S)—
Question re non-acceptance of private ——'s
certificates: 211,
MEDICINE(S)—
Motion  for adjournment re failure to

supply first-aid equipment; —; ete., on
the mail train which collided with goods:
carriages ab Borgaon, near Akola. 40-41,
48-58. i

MEETING(S)—

Summary of Proceedings of the third ——
of the Standing TLabour Committes—
Taid on the table. 202

MEHTA, MR. JAMNADAS M.—

Delli University (Amendment) Bill—

Consideration of Clauses.
448, 461, 495-96, 500, 511, 512, 514.

olitical puw’) '

44546, 447,

> - n »
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| i :
Hahon for adjournment 7re— MIDDLE EAST—
t\ Kxcessive inflation of the paper currency. Question re Indian export to —— and Near
D = i Fast through certain Agencies. 151
Failare to consult non-official opinion on e
iha Ilﬂomﬂti[l‘l‘lﬂl Clearing ~ Union M:([)I\;{zglﬁ)lx?yrn—
h 83, 84, 4 S
3({‘(‘ltlc£1’.‘nrllc condémnation of the Bombay Beﬁ[f“::f!f]}:}gg:: HZZQS L
} Goyerimenb s mat’h‘od) (:1 ,(:e“]\lvl,‘ll";du;g:l].l Persons shot to death in Delhi Province
%e sabotage s OReny ol s ¥ by the —— or the armed police. 480-
o 8L S
Motion 7e—
e Euudemnnblon of the cowardly attack on| MILITARY ACADEMY— :
Mr. M, A, Jinnah. 217-18, 219, 220. Question 7e desirability of constructing a
b= Tho “Food situation. 599, 603, mosque in. the Indian , Dehra Dun.
The vecent “Pegging Legislatiun in South 21. :
Africa. | 238, MILITARY ENGINEERING SERVICE—

3
b
. Juestion re desivability of raising scales of
h _ pay of the Key Punch Operators of the
£ ™ Central Board of Revenue. 626.
Questmn (Bupplementary) re—
entral Goyernment's  policy regarding
& p\irch'\se ‘and movement of 'foodgrains.

l"m\lly budget of a peon. 9, 10.
b Rupee notes and paper cmrency in Qir-
culation, 5.
Silver policy of the Government of. India.
323,

Statement in House of Commons . regard-
ing India’s financial  help to  Britdin,
i Supply. and  distribution
: Cloth. 1
} Reciprocity (Amendment) Bill—
’ Mation to consider. 187,
JResolution 7e treatment

of S},undm’d

of political pri-
soners and detenus. 103,
| ™ MEMBER(S)—
,l -/ Motion for adjournment re failure of Gov-
! ernment to secure attendance of Govern-
ment —— “for consiituting a quorum in
the Assembly. 659-61,
) Question re—
Giving of E\u:onean Secretaries to Indian
(of the Executive Council.
lewuv enployess continning as ——, ete.
5 of the AnglosTndian and Domlclled
European Association. 78.

e Unsatisfactory  arrangements for accom-
modation — of —— of Assembly  at
Simla. 129-30.

MEMBERS OF THE COENTRAL *LEGIS-
LATURE PAYMENT OF -SALARIES
BILL—

See “Bill(s)".

+ MEMORTAL(S)—
Question 7¢ —  from Rawalpindi pensioners
for the orant of dearness allow:mce 629.

MERCHANT(S)—

Question e Duty-fres Industrial

Coloured
Salt and Hides and Skins
321, 5

in Sind.—
t

M'ERCHANT NAVY—
See “Navy

MERCHANT SHIPPING AMENDMENT
b BILL— . )

See “Indian ——" under ”Blll(s)” :
MESSAGE(S)—

Question re Chief Engineers apd Com-
manders, Royal Engineers, in —. 471
MILITARY MEN—
Question re desirability of distingnishing
who have been actually mthm the
fighting area. 322-23,

MILITARY SEWING WORK CONTRAC-
TOR(S)— :

See “Contractor(s)”’.
MILITARY SUPPLY—

Question 7e refusal of covered wagons for
of timber and bamboos by Station
Master, Najibabad. 526.

MILL{8)=
Quesmnn 7e coal wagons n.llof.ted to Cotfon
and - jute ——. 76,

MILLER MR, C. C.—
Indian - Boilers (Amendment) Bill—
Motion to consider. 176.
‘War Injuries (Compensation Insurance) Bill—

. Mation o consider. 701-02, 703,
MINE(S)—
Question 22 lead —— in Jawar in Udaipur
State. €55,
MINER (8)—

Question re desivability of giving higher
wiges to coal ——. 630,

MINES MATLRNITY BENEFIT (AMEND-
MENT) BIL
See” “Bill(s)".
‘\[FNI‘%TFRIAL POST(S)—
See “Post(s)’
MINISTERTAL STAFF—
See “‘Staff"’,
MINORITY (,()\H\IUVITY(ILS)—
Question 7e—

Instructions regarding veservation for ——
in Bstablishment sections of Railway
offices. 211-121°

Recent appointment of “five clerks of the

- in  the Karacln Divisional office.
205:06..

MOB—
Question re- machine- gunning on a— from
air near Ranaghat in Bengal. 36,
MONETARY POLICY—
See “Policy(ies)”.
MONUMENT(S)—
Question 7e repairs of protacted —— at
Bijapur. 636-37.

MORADABAB—
Qnesh(m 7e stonpage of —— from relatl\e: Mohon for ad]ournment 7€ non relenae of
in/ India to Tndians in Jap p afizul
island. '474-75. < : —— jail. 891 98.
7o ‘. . -
= 5
2 -




Question re— : Question re— - $
“ommunal _percentage of officers attached Daniage to Ghulam  Mohiuddin Khnub
76, 1%

Garden.

% 36 INDEX TO THE LEGISLATIVE AS&hMBLY DEBATES. T
_to the Divisional Office .‘
\

Hindu and Muslim Head Clerks in Divi- Paucity of Muslim officers in bhe Print-
sional Office, 5 ing and Stationery Estnbllslunen( Aunder .
= Reducing of Ticket Collec vs to Letter TLabour Department. ~ 699-700. = m
isional Super- Resiprocity (Amendment) Bill— ¥

Delivery Clerks by the D
intendent, —— 524. Motion to pass. 336-37.
MORADABAD DIVISION— S Resolution re pilgrimage  to the Hedjaz.
Question 7e— e 670-71.
Communal representation in certain staff | MU SLUM(S)—
2 of the —. 3’26, 983. Question re bxemknge of glass sheets fixed ©
Muslim contractors in Engineering Branch for protection of Mural paintings at the
of the 376-77. Central Asian Anmthas —. 636.

Staff appointed as _Transportation Inspec- \lI’bLIA\l(b)——
36.

tors in ——. Question o
MOSQUE(S)— Desudlnht) of appointing a —— as Con- 2
Motion for adjournment re demolition of = servation Assistant, Auhawluglcal Do ~ 1
2 -~ — on Asoka Road, New Delhi. = 887. © parbment at Delhi. 635-36.
Desirability of  appointing a o

Question re—
Demolition of a
Delhi, 980-81.
Desirability of construciing a —— in the
Indian Military Academ), Dehya  Dun:
21.

on Asoka Road, New

Deputy Director General of Archmology.
5.

Desirability of appointing a —— as Direc-
tor General of Archmology. 635,

Hindu and Head Clerks in Divisional
Office, Moradabad. 375,

MOTIOTIE(S’)“ Hindus and —— in-the Gentral Board of
S e - Revenue.  626-27.
Cgﬁdemﬁaﬂgﬂ of the cowagﬂly attack:on — Assistant Hstate Officess -in Central
Th B oo J‘gm“t]" 216 %, limi Public “Works Department.
< ]°° r T‘ ‘g%:)" 534_(74“'“3'6“"2‘}/ o —— contractors in Engineering Branch of
ApRSCIE ‘E“" ) 576-6 the Moradabad Division. 376-77.
Tlx-flecenb g'l"’g‘“g LEQXE]"UD“ in South protest against words used by M
i ’2;3 = a}nended 254 ;}1 P. Mathur = of Supply Department. f
I\IQ;I;IQ‘}((ISLuI:Snina?JOLRNME\IT_' —— yepresentation in appointments ef |
i 2 )" 4 Head, Clerks, Grade: V. and above, on ;
M()TOB VEHICLES (AMENDMENT) North Western Railway. 373-74. 2 !
== h: LI‘J‘— - Non-appointment of panel-—— as clerkss 1
See “Bili(s)”. in certain Beng i
- MOTOR VEHICLES (DRIVERS) AMBND-| - To% Bodm
MENT BILI— : Non-operation of scheme for training — ‘
Sec “Bill(s)”. for posts of Draftsmen, etc., on Bengal ]
MOTOR VEHICLES RULES— 2 ‘;md Assam Railw 35, 3
See “Rule(s)”. Irmuntuun of hﬂ nO;’lt - l(iruge ({II\{clgk
< as stenographer aftached to D. G. M. P,
MPI%ZHZ?LA\I[\ A SAHIB  BAHADUR, MR. North Western Railway - Headguarfers: -
D— Office, Lahore. 37273, :
Motion for adjonrnment re failure fo supply Recruited anid non—-— Tally Clevks
first-aid equipment medicines, etc., on the absorbed in higher posts on- Bengal and
mail train which collided vuLh goods car- 2 Assam Railway. 34 <
: ¥ riages at Borgaon near Akola. 52-53, -~ Recruitment~ ‘of and  non-—— on
MUDALTAR, THE HONOURABLE DEWAN Bengal and Assam Railway. = 32.
BAHADUR SIR A. RAMASWAMI— Representation of in Bengal and
- Delhi University (Amendment) Bill— : Asgam Railway ~ Establishment Offices.

Consideration of clauses. 736, . 5
MUNICIPAL COMMITTEE(S)— Schieme for collection and publlcatiun of
Question. e security deposit of due pay- e Ep‘"mphmal records, - 142 .
e ré:enl of eIeLLuc 1and water charges for | - q'&\g,,‘:ﬁ:ﬂf{“’fﬁ fz]kpendwl;:]:e‘ tg::::}
= overnmen o B J ent 3 X
o 145t ungalows dems mrled by New 154, 700. Z
'\[UL\I’IIOI\S PRODUCTION— : MUSLIM SCCOUNTAN’I‘S—«
-~ Question 7e terms of service of workers on See “Accountant(s)’; <
in Ordnance Kactories and Railway | MUSLIM CLERK(S)— “

workshops. 79-80. See ““Clerk(s)”.
MURAL PATNTINGS— MUSLIM DE‘\IIAND—- 5
5 See “‘Painting(s)”. Question 7o —— of regulating promotions

Pty on conimunal basis.  362..
- Mg{gg_m SAHTB BAHADUR, - MAULVI | MUSLIM ELECTRICAL CHARGEMEN -
See  “Electrical Chargemen’”.

Delhi University (Amendment) Bill 5
i = MUSLIM RELECTRICIAN(S)—
S Cousldemhon of clnuqes 894, 903. 1 i See “Electrician(s)™s ,( :
s L - n = L :
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MUSLIM h\[PLO\EE(S)
See “Employee(s)”.
g “[ﬂNLIM EPIGRAPHY—
2 See ‘“Epigraphy”. :
3 \IUSLI\I GR 4\7E(S)—
See “Grave(s)”.
MUSLIM. OFFICER(S)—
2 See “Officer(s)’".

il PERSONAL LAW (SHARIAT)
? MX;%%ICATION (\\’[I‘\DVIEN!T) BILL—
Soe “Bill(s)".
e ° MUSLIM PERSONAL EAW® (SHARIAT)
PPLICATION — (SECOND = AMEND-
2 ). BILL— ‘
3 ~ See CBill(s)",
MUZAFFARNAGAR—

Question ré allobment of wagons to  the
524-26.

Station Master;
MUZAFFARPORE—
Question ye beef supply to the Military at
Calentfa and —. 625, 649.

N

% m‘ganisati‘&ns. 15-17.
{ NAIDU, MR. G. RANGIAH—
R Qath nf Office. 1.
NAIRANG, SYED GHULAM BHIK—
= Appointment” of —— to the Commitfee on
L Petitions. - 378.
Delhi University (Amendment) Bill—
¥ Consideration of clauses.” 438.39, 443-44,

g, toL 62, g, 4G 68, 489-90, 493-95,
505.06, 509, 51011, 512, 735:34,

755 s 9, 76568, 776, TT1, 7&182 790,

79394, 795 810, 811, 821-22, 823 or,zs,

89800 830-31, 833, 634, B37-38,

35, 846, 647, 850.51, 853, B62.63, 865, BT3-

74. §76, B77.78, 880, 881, 910-11; 625, 928,

S 031-32, 03435, 041942, O57-58, 960, 961-

62; 963, 968, 970, 71, 972, 973
Motion to PASS. 990-93, 996, 1000,

_ Indian  Merchant Shipping  (Amandment)
e =
Motions to consider and fo eivculate. 157-
58. i
Nomination of —— to the Panel of Chair-
men, - 86.
- Nomination of —— to the new Panel of
B Chairmen. 861.
= Question re— %
Degirability = of appointing a ‘Judicial’

man to deal with appeals on
Baroda and Central India

Desirability of establishing ‘a - Suhordinate
Service Commission ‘on Bombay, Baroda
and Central India Railway. 366.

Non-advertising of vacancies in subordi-
nate cadre on the Bombay, Baroda and

Supply Depmtment orders for articles from
United Provinces small scale industries.
72. .

Resolution re pilgrimage  to the Hedjaz-

663-65. z

N AJIBABAD—

Question 7e¢ rvefusal of covered wagons fol
military supply of timber and bamboos
by Station Master, 526.

NANDURBAR—

Motion for adjournment re judicial condemn-
ation of the Bombay Goyernment’s method
of dealing with the sabotage movement
at —. 85

NATIONAL WAR FRONT—
Question 7e propaganda. programme of the

See also *“War. Front’’. 2
NATIONAL WAR FRONT VOLUNTEERS—

See “Volunteer(s)’”.

NAUMAN, MR. MUHAMMAD—

Delhi University (Amendment) Bill—
Consideration of Clauses. 442.43 455-56,

748-49, 771-72,.794-95, 813-14, 849, 866,
875, 879, 901-02.

Motion for adjonrnment ze failure to supply
first-aid equipment medicines, etc., on the
mail train which collided with goods-
‘carriages at Boragaon, near Akola. 50-51,

Motion 7¢ condemnation of
attack on Mr. M.
Question re—
Failure to invite Kood Committee mem-
bers to the Food Conference.  646-48.
Minimuni age limit for. elerical rvecruit-
ment in the Posts and Telegraphs De-
partment. - 35, =
Non-appointment of panel Muslims  as
clerks. in certain Bengal and Assam
Railway Toco. ‘Sheds.. 33,
Non-operation of scheme for fraining
. Muslims for posts of Draitsmen, etc.,
on Bengal and Assam Railway. 35, ;
Officers requisitioned by Bengal and Assam
Railway from other railways. 522
Persons vecruited in Intermediate Grade
__®n Bast Indian Railway. 523,
Persons ‘reeruited  in the Intermediate
§'2‘2ddeq on- Bengal and Assam Railway.

tire coward]y,
A. Jinnah. 218

Representation  of - \Ill;llms in. Bengal and
Assami Railway Fstdhlnhment Offices.

Tiansfer of Mushm ulerks in the office of =

Superintendent,”  Watch and
Bengal and Assam Railway. 35.
Qnevtmn (supplementary) re—
Ban on broadeasts of Urdu talks by the
All-Tndia Radio. 162,
Blogk on the promotion of certain typists
¢ in Divisional Offices.  370.
Censorship on Mr. Lonis Flscher s writings.
and” speeches. 313,
Death of two persons hanging on the foot-

‘Ward,

Central Tndia Railway. 36&66 board of a t

Procedure  7e  disposal appeals on 369, o B Statmn

- > Bombay, Baroda and (‘enhnl India Rail- Decision e appointment of  Judicial
Wiy, Officers to hear =2 &
Feser:lzhox’i‘ of Second Class compartments ways. 205, BB anis
» - in the Toofan Express from Dalhu on Differential pagments M Buropear® “and”

the Ist July, 1943.  66-67. - Indian artists. 312, L *

— = =
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Fatal accidents at the flying centres in
India. 315, 316. ;

Indian representation - at the proposed
International Currency Conference. 481.

Lease-Lend aid to India.

Letter boxes removed by uvioters  and
postal  authorities during recent distur-
bances. 65. 3

Minimum  qualifications for recruitment
of clerks for North Western Railway
H?.adqum:ters Office, Lahore. 371, 372.

Falure of Government to secure attend-
ance of Government Members for con-
stituting a quorrum in the Assembly.
660, 661

Motion re—

The food situation. 592-86, 601, 618.

The recent Pegging Legislation in Soutl
Africa. 230, 245-47.

Nomination
Chairmen.

Tuslim  rey in ap
of Head Clerks, Grade V' and above,
on North Western Railway. 374.

Opening of cheap shops for Railway Em-
ployees. 3

Petitions from Postal and Telegraph
Unions_re inadequacy of dearness allow-
ance.

Promotion of a non-Muslim
clerk as stenographer attached fo D. G.
M. P., North Western Railway Head-
quarters Office, Lahore.  373.

P ion to Lower Gazetted Services on
State-managed Railways. 361,

Pr:gsed Inter-Allied Textile Conference.

~Recruitment of Assistant
North Western Railway.

Recruitment of tempor:
North Western Railwa 204 205,

Romoval of inter-provineial ban’ on food-
41113'1i,ms m the North and East region.

Engineers on
522.

Engineers  on

Repatriated  Indian  Prisoners 3
e ers of War.
Safegu;gl‘flixtg Indian interests in Burma
after its reconquest. s 2
Settlement of Kazaks in Indin. 472,
Sikhs in high salaried posts in Bxternal
~ Affairs Department. 363,
Supersession of senior clerks of the Office
n;l Divisional ~ Superintendent, Tahore.

United Kingdom Commercial Corporation
and post-war Indian trade.. 432,
Utilization of sterling balances for eapi-
talising sterling pensions, family pen-
sions, efc. 318,
Reciprocity (Amendment) Bill—
Motion to consider. 188-89,
Consideration of clauses, 301,

NAVY—

Question re—
Indians connected with ~—— Ay y, ——
2’171(1 Air Force in South  Africa, 150,
_ Steps for devgloping Tndian merchant
E_ and shipbuilding indnstry. 645

NEAR. EAST—
Question re Indian exports to Middle and
through certain Agencies, 151

NEMENYT, DR.— .
Q‘ﬁsh'?g re. the enquiry entrusted to — -,

NEOGY, MR. K. Cx~ =
Motion for adjournment re—

Dezths due to starvatidh i -
e e ; 1o in Bengal! 483

Grade TII.

Question re—

Applications received and sanctioned re-
garding the issue of capital. 326-27.
Authority granted to Provincial Goverr
ments for fixing amounts of foodgraies
which could be stored by labotr

employers. 281-82. i

Average prices paid on behalf of Govern-
ment for purchase of wheat, rvice and
other food-grains. 151-53.

‘Basic' quotas’ as regards foodgrains of
different  deficit Provinces and States.
281. g

Central Government’s policy 7¢ purchase
and movement of foodgrains. 136-38.
Coal wagons allotted to cotton and jute

mills.

Collaboration  hetween the civil autho-
rities and the Air Force employed for
machine-gunning  saboteurs of railwiy
lines during last disturbance.  174-76.

Commercial
waters. : = L e

Concessions regaiding il resources in
British India to  Bwitish or American
firms. 287.

Development.  of internal air service in
India by Indians. 520. .

Examination  of post-war  currency pro-
posals.  319-20.

Exports, . Tmports, etc., of foodgrains.
25:26. -

Fall in output of coal. 286,

Fall in the coal supplies = to industries.
207-08, 209-10. B

Free trade policy and an ‘‘anti-hoarding’
drive in Bengal as regards foodgrains.
279-81.

Hoarding of commodities with the help of
loans secured from banks, etc. 324-25.

Imports from and exports to the Union
oi South Africa of certain - articles.

Indian exports to Middle and Near East
through certain Agencies.. 151.

Indinn silver handed over to the United
Kingdom A Government, etc. 5

Tndia's post-war shipping policy.  427-28.

#Instruction fo Sugar Factories in Gorakh-
pur district . for contribution to Wan
Loan. 19. =

Jute acreage in Bengal. 81,

Lease-Lend aid to India. 17.

Licences for exploration and scientific
prospecting of potential "ol “sources.
288,

Mnc}{ixge-guux\ing on a mob from air near
Ranaghat® in’ Bengal.

of —— to the Panel of

aspects  of Indian spring. d@
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. Outcome of the

Machinery for scrutinising and consider-
ing applications for consent to issuing of
26.

e capital. - 325

Method and principle of supply of coal
wagons to Bengal and Bihar coalfields.
76-71.

Observations  of the  Chief ~ Justice of
Bengal re Defence of India Rule 26.
479-80.

“‘Grow More Food” Cam-
paign. 434-35. 2 :

Parties supplied ~ with  machinery  for
Chemical Industries and production of
power alcohol. 378,

Persons shot to death in Delhi Province
by the 'military or the armed police.
480-81.

Post-war Empire and infernational avia-
tion policy. 65‘

Post-War pbnalhﬂlty, of American
lines operating in India. 520-21.

Air

Procedure for allocation of TLease-Lend
liabilities  between the British and
Indian Governments. 18.

Pro d of the National

Way Front. 36.
Proposed Infer-Allied Textile Conference.
429-30.
Provision of steamers for “enabling the
Scindia Steam Navigation Company to
its coastal  trade cargo quota.

carry
644-45. 2

Purchase of cattle for supplying meat to
the Armed Forces., 144-45,

Recent imports of wheat and other food-
grains. s

R of the I tional

433-

Food. Conference at Hotsprings.
34.

Regulation of Acreage prices of Jute in
Bengal.

Reports mga\dnw deaths from starvation,
ete., in Bengal. 277-78,

Representation from- Indian Life Assur- |

ance Companies for fixation of a maxi-
mum Taxation limit on income. 174.
Safeguarding  Indian interests in Burmia
after its reconguest. - 427.
Shortage of rice supply in Bengal. 286.
Sllverzpolmy of the Government of India.
32324, -

_ Statement made by Secrefary of State for

India in the House of Commons regard-
ing food situation in India. 275-77.
Steps for develeping Indian  merchant
:g,Vy and shipbuilding industvy.  645-

Supply of wagons to Beugal and Bihay
coalfields for loading coal. 74-76.

Supply of wagons to. Bengal and Bihar

- lfollieries for loading coal.
e -“‘emergency plan” regarding suppl
of rice to Bengnllj. 278-79. 3 S

United Kingdom Gommercul Corporation
and post-war Indian trade. 432-33.

Utilization of stevling: balances for
talising sferling pensions, family
sions, ete. 317-

Volnsntary deposits out of excess profits.

capi-
pen-

Question (Supplementary) 7e—
Cattle  purchased for supplym{, meat to
the American Forces in India. 123, 124.
Censorship on Mr. Louis Fischer’s -writ-
ings and speeches. 312, 313. ~
Collaboration in post-war shipping, 433
Compensation to dependents of the late
Professor, C. B. Johri. -
Cor d between Gov ti - of
Indm. and Government of South Africa
on the Pegging Bill. 125,

Death of two persons hanging on  the
foot-board of a ~ train  mear Wadri
Station. 369.

Desiiability of bringing defeuce of India
Rule 26, in 'line with Regulation 18 (b)
of England. 322.

Desivability of stopping the publication
of the Indian Information. 475.

Detenus and prisoners convicted under
Defence of India Rules.

_ Epidemic of fever, small-pox dnd typhoid
in Delhi. 418.

Fatal accidents at the flying cenifres in
India. 316,
Indians us Btaﬁ- Officers in d:ﬁarem.
} {2} 1 Headq 314,
Indians remaining in enemy  oceupied

countries in Far Hast and Burma sva-
cuees. 120,
Regulation of exports of foodgrains and .
restrictions on forward contracts. 134.
Removal of inter-provincial ban on food-
grains in - the North and Bast region.

31
Repatriated 1Indian Prisoners of War.
161.
Retaliatory steps against ‘the Pegging Bill
of South Africa. 3
Scarcity of small coins in Bihar. 628.
Steps  of removing - the grievances of
Indians affected by the Pegging Act of
South Afriea. 136.

Supply of quinine and
opiufi alkoloids. 657

manufacture of

The enquir enhusted to Dr. Nemenyi:
476. > 3
Reciprocity 1~\memhucut) B\ll—/
Motign to consider. 193.
Clonsitleration ~ of. o]auses 295, 301-02,-
308-09. - g
Mutmn to pass. 5’5152 333.
R re treatment of political
prisoners and detenus. 103-06, 107, 118
NEW DELHI—

Motion for adjournment re demolifion of a
mosque on Asoka Road, —.
_ Annual election of the Works Committec

of the Government of India Press,

o Bk
Cost of raising buildings in —— and
activities.

Simla, conngzcﬁed with war
282.

Demolition of a Moique on  Asaka Huad'

1.
Demolmun o 7\Iualu@ graves on 'Bun‘d

toad, —. 17,
e

7
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40:2
- Licensees for sugar sale in Delhi  and y OFFICER(S)—
652-53. Question re— 2
Runmng of a Up tiai between —— and Appointment of a special Muslim —— for
Ghaziabad. 528, looking  after the interests of Muslim
Security deposit, of due payment of employees in Railways. 78.
electric and water charges for Govern- Communal percentage of attached to
ment  bungalows  demanded by —— the Divisional Office, Moradabad,  376.

Municipal Committee. 145.
Selection Grade Posts in the Binding
Departnient of the Government of Tndia
. Press, ——. 69

9:
> Water supply in —— and. Delhi. 1{34»35.
NEWQPAPER(S)—
* Question re—
Approved lists of —— for  Government
advertisements i the Delhi Province.
165.

—— supplied to M\ Gandhi.
Rationed newspring,
and' daily 12

NEWSPRINT—

313-14,

Question re vationed quota of  the
weekly and daily newspapers. 125-26.
NOMINATION(S)— 7
_ —— of the Panel of Chairmen. 86.
- —— of the new: Panel of Chairmen. 861
NON-GAZETTED SERVANT(S)—
See “Servant(s).
NON-GAZETTED STAFF—
See *“‘Staff’’. -
NON- MU[SI.{I\I(é)
3 %
NOON, Bt HU«OUR%BLL MALIK
SIR ILROfu KHdA\—J o
siprocit mendmen ill—
R%ol:m)del\ungn of clauses. 208-99.
Resolution 7€ pﬂgluuage to 'th‘a Hedjaz.
67980, ~ 53
NORTH WESTERN RAILV\"AY
Sec “Railway(s)’’.
NOTE(S)—
Question. 7e rupee —— and paper. currency
in civculation. 4-5.
NOTIFICATION(S)—

Declarations of Exemption and —— under
the Registration of Foreigners Act (Taid
an the mble) 289-92,

0 -s

0\1}[ OF OFFICE—
Azizul ‘Hagque, the Hononrable Si# M. L~
Bhansali, Mr. M. D. £
Chatterji, Mr..S, C.
_ Christie, Mr. W. H. Ji 517
- Iabibur-Rahman,  Khan Bah'ulm
55
Bl

S

{

Sheilch,

Khare, The Huumu.nb]e Di; -N:
Naida, Mr. 3
Par; My AL V 161,

Piare Lall Kureel, Mr. -121.
Ray, Rai- Bahadur N: C. 59.
Roy. The Honourable Sir Asoka. 1.
Sargent, Mr. J. P 267, 623.
Swmons, Mo NV

Zaman, Mr. 8. R. 1 741

OBSERVATION(S)—-
Question 7e of the

«  Bengal 7e¢ Defence

479:80: 7

Cliief  Justice of
Lof India Rule 26.

quota of the weekly
5-26. 4

“3—:“;;)" 1tnl\en lte"a]uhng appointment of

udicial —— ‘to hear appeal t

Railways. 205, SR

Indian —— fop training - in Ordnance
Depot at Kasa, Begu, Ferozepove Can-
tonment. 22-23,

Tndians as Staft
of General Headquarters.

Maximum _period of stay of hmopv.m and
Indian Military at lJmudl Head-

in different branches

quarters. 23. 2
Missing Indian soldiers and —— in Far
Hast.
—— and subordinates “on pilgrim ships:

146.

— reguisitioned by Bengal and Assam
Railway - from other railways. 522.

Paucity - of Muslim= in_the Printing
and  Stationery  Establishmeni under
Libour Department.  699-700.

Retired Buropean and Indian L. C. S
re-employed by . Government of
23, 700.

India-

Scale of of a Cazetted Public

pay =
allowed leave out of India prior f{o
retirement;

in

Sikhs i tvmpoxm{v ministerial posts;
certain ——. 472-73.

Snpersessxon of senior In
Medical' ~ Servi
pean ——. 169-70.

OIL PLANT(S)—
Question 7e de
synthetic

ability of installing &

in India; 655.’

ESOURCE(S)—
n e concessions regarding in
British  India_ to British or American
firms, 287. | 2 = :
OIL SOURCE(S)—
Question re licences for exploration — and

sctentific’ prospecting — of potential ——

288.
OLD STANDARD TIME—
See “Standard Time’'. &

OPERATION (S)—

sion Act of Indians, - 63-64.
OPERATOR(S)—
Question 7¢ desirability of mmng scales of
pay of the Key Punch of the Cen-
tral Board of Revenue. 626.

FOPINION(S)— .
. Motion for adjomaiment re failure fo con=
sult_non-offictal —— on the Inbermtmnal

Clearing Union ~scheme. 83-85.
OPIUM ALKOLOIDS—
Question 7¢ supply of quinine and manufac-
ture of ——i« 656-57.
ORDER(S)—
Question 7e—
Non-observance of certain —— 14 appeals
in.  Karachi
Railway. 212,

Question re —— of - the Ameneuu Hxclu-

Division, North Western 2

-
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apply Dtp-utmenb —— for articles from
kLmtwl I’mnmm qn’\ll seale indusfries.

mﬁ[\ NCE(S)—

for adjomnment s¢ failure of the
ernoy Cleneral’s — Council to - profect
against - Legislation by ——. 30.

2 Quccnrm 76 Persons ¢o ted under. Defence
A3 of India Rules de ultra wires. and
under Special Cour 165-66.
ORDNANCE DEPOT(S

=

i Question 7¢ Indian: offic for training in
3 Kasu Begu, Ferozepore Cauton-
23.
FACTORIES—
u(ury(les)‘ﬂ
SATION(S)— =
Questmn 7e )« ACATTR T =—— 1517,

ORTSSA—
Motion for adjommment 7e deaths by starva-
tion in — 82

- Questionsre— "
Deaths due tn Starvation in —. - 149:50.
Rice prices in Bengal. Bibar, —— and
Assam. - 149.
T port of foodgrains  to Bengal from
and Assam, 650-52,
ouTe Ol\ih—
Question re —— of the “Grow more Food""
v 5 Campaign. - 415.16,
OUTPUT—
Question re~fall in —— of coal. 286.
OWNER(S)— :
Question re confemplated refurn of certain
FLs land  near Shahdara Railway Station
) Bridge io former ——. 653-54.
{ B
S PAT MREASN S =
Oath of Offi 1617y = 5
PAINTING(S)— =
Question re breakage of glass sheets fixed
e for  protection of Mur at- the
S Uentral Asian .\uuqnmm Museum.  636.
® PANEL MUSLIM(S)— :
e ““Muslim(s)'".
NEL OF UHATRMEN—
miination of the ——. 86, 5
Nomination of the New ——.
PAPER(S)—
% ('),\wtiuu Te— = s
~ in Informati “and
Bro‘ulﬁm{m;, Department.- 312
P —— published. by the Director, Tmperial
A\gm.nltm.xl Research Im-htult- as
‘ s Chemist. 424-25,

PAPBER CURRE2

PAPER PULP
Question re research in the manufacturve of
3 ——, plastics and artificial -silk. %
¥ PA_RM—\ NAND, BHAT— 3
b Delhi Um\elslt\ (Amendment) Bill—
ffagtgssiilei'at-ion of clauses.” 459, 499, 885,

CY—

Question re—
Block on the promotion of certain bypists
in Divisional Offices. 369-70,
Contemplated  abolition  of the -~ Lower
Gueﬁted Service -on State ~ Railways,

-

Hindi and Urdu-as Mulla of P\\blxutme

the Inf; an
partment. 33.

‘Memorial from Rawalpindi pensioners for-
the grant of dearness allowance. 629,

PASS PRIVILEGE(S)—

Br

Question re for adopted children of
a North  Western  Railway emplovee
375. .

PASSENGER ’lIChET (8)—

See “Ticket(s)”.

PASSENGER TRANSPORT

Question re rates of Fares for —— between

Delhi  Ci and - Shahdara. 523-24. :
PAUCITYE: -

Question re —— of Muslim officers in the
Printing and Stationery — Establishment
under Labour Department. ° 699-700,

PAY— )

Question re—

Lresivability of raising scales of of

the Key Punch Operators of the Central
Board of Revgnue. 626,
Imperial Secretariat Jamadars and Peons
Association’s  Resolution on non-revision
161

of their es [of ——. 6-67.
Necessity of raising the — of Koco-
-~ Workmen  on Shahtlnra»Sahamnpnr

Light Railway. 68-69.
PAY, SCALE OF—
Question ¢ —— of a Gazetted Public. ()Hi~
cer allowed leave out of India priov to.
vetivement. 482.
P.\Y\IL.".[(\
Question 7e—

Arrangement for —— Insiirance premiums
from Railway  Employees ~ Provident:
Fund. 60. Y

lefuoutnl =i L\u'opean .md Indian
artists.

PAYMENT OF WAGES AGT—
Seg "ict(s)
PEGGING A

See “Act(s). == -
PEGGING "BIIL— - =
See “Bill(s)'.
PEGGING LEGISLATION—
Motion re the recent in- South - Africa.
1:54,
“PEN \L CODE (AMENDMENT) BILL—
See Inr}mn ——"* under “Bl]l()
—— levied. in Caleutta on‘mltv

631
PEI\?IOK\ [S)—

Question ¢ utilization of s&e\hng ba]ances

im capitalising qterlmg fxuml\ e
_317-18,
E‘L\SIONER(S)—
Question - re—
Meniorial from Rawalpindi —— for
grant of dearness allowance. = 629,
Petitions of of the Survey of . India
Dehva: Dun for dearness allowance or
te-employment. 144,
PEON(S)—

Question re— o
Family budget of a —. 8:10.
Imperial Secretariat Jamadars and

Association’s gResolution on mon-gevisiona
- of their scalds of pay. 166-67. =

the -
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PRRMISSION (8)—

Questmu re control of Capital issues and
new Joint Stock Compames started with
Government: ——. 478,

"PERSON(S)—

Question re —— shot to death in Delhi Pro-

‘\“incglby the military or the armed police.

i PETITION(S)—
Question re—
from Postal and Telegraph Unions
%e inadequacy of Dearness Allowance.
359-60.
of pensioners of the Survey of India
“Dehra Dun for dearness allowance or
re-employment. 144,
e - PETITION(S), COM\IITTLE 0\—
Appointment of the —.
PETROL TAX FUND—

Statement (laid' on the table) re objects on
which the aviation share of the — was
expended. 214-16.

- PHILLIPS, MR, W.—
Motions for adjournment 7¢ refusal of per-

?‘gssmn to —— to see Mahatma Gandhi.
Quesuun re wnerpnudeuu. with —— regard-

ing perniission to see Mr. Gandhi.
ARE LALL, KUREEL, MR.—
DC gm\texslby (Ameudmenb) Bill—
onsideration of ulaus 730-32, 5
Oath of Office. 121, o e
PILGRIM(S)— =
Question re—
tauteeus for deck ——.  145:46,
ixpenditure by Port Haj mmittees
Gfuu.lxﬁes Im? " 24] e
rievances of to Roorkee durving Ur:
- Sharif of Piran Kaliar. 377-7‘!;?“15 e
PILGRIM SHIPS(S)—
Question 7¢ officers and
146.

25

subordinates on

s PILGRIMAGE(S)—
Question 7e—
Annual report on
Current year
: 121-22, 146.
Resolution re—

68
Haj ——.

to Irag.
an mngements for

—— to the lledjaz 661-82.
PIRAN KALIAR—
- Question’ 7e grievances of pilgrims (o
Raoolkcu during Urs Sharif of —. 377~
=
PLAN(S)—
' Quéstion re — for protection of agricul-
turists from slump in prices after the war.
= PLANE(S)—
. Question 7¢ civil Defenco measures in places
raided by .]'apanese —— 67,
PLANT(S)—
Question re—
Desirability of installing a svnthehc oil
in India. 655.
Sulplur mined in Baluchistan and fvms
supplied  with sulphuric  acid
e 654-55.
" o PLASTIC(R)—
(s Question re "search in f.he manufacture of

= paper pnlp, — and artificial silk.

PLUG(S)—
Question 7e imquenb dropping of lesd ——
and consequent failure of engines on \Ioﬁ.h
Western Railway. 213. .

POLICE—
Motion for adjournment re raid - by the
Delhi —— on' the premises of the Hindus-

tan Times. &76-76.

Question re persons shot to death in Delhi
Province by the military or the armed
= 4808l e

POLICE STATION(S)—

Question  7¢ theft cases registered by,
Shahdara ——. 483,
POLICY (IES)— —

Motion for adjournment re—
—— of the Railway Board in giving d&u»
ness allowance not by )nﬂeasmb salavies.
82.

Refusal to allot a day tol‘ discussing Gov-
ernment’'s monetary 82.

Question re— ;
(entral Government’s —— e purchase
and movemeny of foodgrains. - 136-38.
India's' post-war shipping ——. 427-28.

- International Conference for “considering
tariff questions and trade ——.428,
Necessity of revising the buying agency

re wool. 519-20.
—— of Government re allowing privately

Congress  activities from inside the
jail. - 474,
— xemuhuh rvelease of security pusouus
316- 2
Post- wm Emnmpire and inteynational avia= S8
tion ——. 64-65.
Silver —— of the Government of Tndia.
323.24.

POLITICAL DISABILITIES BILL—
See ‘‘Removal of > under “Bill(s)' .

POLITICAL PRIBONER(S)—
See “Prisoner(s)”. |
POPULATION—
Question e wrangements ©  for procuring =~
staple food for civitian ——. 419-21.

PORT AREA—
Question ¢ ‘compensatory allowances  to
subordindte service employees of Jaracht
of North Western Ratlway. 21514
PORT HAJ COMMITTEE(S—

Question xpenditure by —— on facilities
for pilgrims. 24.
POST(8)—
Question 7¢— a2
on-operation of scheme for. traing
Muslims for —— of sDraftsmen, etc.,

on Bengal and Assam’ Railway.

Selection  for recruitment to —— of
Assistant Inspectors 6f Works on. Nortl
Western Railway. 60-61, 982,

Selecbxon Grade —— in the Binding De-
partment  of the Government of India
Presses, New Delhi. 699.

Sikhs in high salaried —— in Central
Public Works Department. 426,

Sxklxs in high salaried —— in External
Affaivs Department. 363

Sikhs in high salaried —— in Informaion
and Broadcastmg Department. 472,

Sikhs in high salaried — m Supply De-
partment. 363.

Bl Ve



—— in education. 272-73. Pélji:y regavding release of seeurity ——
Trade agreements re ——- 421, -17. 4
POST-WAR SHIPPING—. ~ Repatpiated Indian — of War. 16L
See “‘Shipping’’. 2 ' Security —— in Assam. 316. 3
POST-WAR SHIPPING POLICY— Resolution re treatment of political — and -
PgésE‘l‘{Pglicy(ies)". detenus. © 86-120.
T |— YRS 3 WA R—
«’ ..,,Quest,ién) re —— of the head of a Depart- I’RQIBO:\IPE:.R(SJ ‘01',,“‘“{
ment to refuse to accept resignation of a Seq) stonl) SRACTITIONER(S
temporary (Government seivant. 73. PRLV‘%‘TE}I?BD{S‘A:];L!KAH{VIL ONEER{E)
POWER, ALCOHOL— See “Medical Prachi ioner(s)’’.
See “Aloohol’’. PRIVILEGE(S)— &
PREFERENCE— Question 7e desivability of raising the salary
Question re —— fo- Anglo-Indians,  Baro- and of Bxtra-Departmental Sub-Post
* peans and foreign refugees in Ordnauce Masters,  367-68. ° 2
A4 o factories. 26, | PROCEDURE—
PREMIUM(S)— : L I&uemon re— :
' - Question 7e arrangement for payment of In- — of purchasing Indian wool by the
suruur(:le e 1'50!" 60142“1“"“." Employees’ United - Kingdom Government. 637-38.
Provident Fund: i i —— 75 disposal of:appeals on -Bombay,~
PRESIDENT, MR. (THE HONOURABLE Huroia -and Gettiate s Ra.ilwa;’
SIR ABDUR RAHIM)— 3 364-65.
Observation by —— that it is equally the re rejection of deferice of a charge
duty of the elected Members and not only sheet by an employee on North Western
of the Official and the Nominated Mem- Railway. 36162
bers to attend the' House regularly and 3 :','\ ® s
in time for constituting a ¢norum. 659 1’1{ULEEDL\'G(S)— 2
¥ Summary of of the third meeting of
Observation by —— that when a demand the Standing Labour Committee (laid on
For a count for ascerfaining the Guorum the table). 292. : i
is made it is the practice to ring the bell| PRODUCT(S)—
but: it is not obligatory on the Chair ‘to Question 7e manufactured by licencees
do-so. 660. for e 0 tefted
P%ESSL(ES)— ; s Directorate of Scientific and Industrial
uestion 76— g search.
~ Annnal election of the Works Committee PR()I;;;T 1Sc)1 i
of the Government of India , New| o8 ( o S ‘
Delhi. ; Question 7¢ voluntary deposits out of excess
, ction Grade Posts in the Binding De- = T i 3
! rtment of the Government of India| PROGRAMME ASSISTANT(S)—
L ~ — New Delhi. 699: Question 7¢ one-schooll —— of the All-India
Pl&!(ﬂz.{s)— Radio. 471 <
nestion re— = PROHIBITORY ORDER(S}— 2
.Avr»rme —— paid on behalf of ‘Govern- uestion re regarding n :
P ment for purchase of wheat, rice and leder the C: fe Amgmgx‘;a i‘of_l.egsas.
> other foodgrains.  151-53. tion Rules 632 L.
- LY
-~ ¥ s s
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< S s
Sikhs in high-salarvied —— of cerfain De- Failure of the Food Department in check-
partments. 283. ing high of rice in Bengal. 267-68.
@ikhs in new created in the Com- Plans for protection of agriculturists from
merce, Industries and - civil _supplies slump in after the war. 430-31.
and Food Departments. - 282-83. Regulation of Acreage —— of Jute in
Sikhs in temporary ministerial ——  in Bengal. 50.
certain offices. 472-73. Rice in Bengal, Bihar, Orissa and
Sikhs in the created in Civil Defence Agsam. 149,
- Department. 318-19. Rise in food and textile —— 421

-~ POST MATSER(S)—
See “‘Sub-Post Master(s)”
POSTAL AND TELEGRAPH UNIONS—
s Sep ““Union(s)”,
, POSTAL AUTHORITY(IES)—
“Question 7e letter boxes removed by rioters
. and during recent disturbances. 65.
POSTS AND TELEGRAPHS -
o £ S DEPART

Question ré minimum age limit for clerical
recruitment, in the 35.
POST-WAR— 2
See “War''s
POST-WAR INDIAN
See {“Trade(s)”. ;- S
POST-WAR RECONSTRUCTION—
Question 7e—

TRADE—

Scheme for, regulating the of drugs.
981-82. 3
Wheat and rice 274-75.
Resolution re stabilization of —.- 662-97.
PRINTING AND STATIONERY ESTAB-
LISHMENT— s
Question ¢ paucity of Muslim officers in
the —— under Labour Department. ‘699
700. C
PRISONER(S)—
Question 7e—
Detenus and

convicted under Defence

of India Rules. 311-12.
Indian —— of War in Japan.- 3-4.
Non-compliance of assurance given  t0
Legislative Assembly 7e¢ interviews to
security 168.




Ly $ S -~
e 44 INDEX T0- THE LEGISLATIVE ASSEMBLY DEBATES. ¢ S
PRO,MOTION(S)—‘ PUBLIC WORKS DEPARTMENT—
Ql;.‘}’lsgtll‘l)(n 1:3; of certain classes of Rail- Qlﬁ:’tli‘o':‘:‘L{_W"““"u’m of the CeuLm} e
- way employees from grade I fo II. 72- 699.

Block on the
Divisional  Offices.

of certain typists .in
369-70.

Channel for as Inspecbor Transpor-
% tation (Rolling Stock). 35
< Leaping: —— fo a South Indian Assist-

ant. 270,
Muslim - demand" of regulating —  on
communal basis: 362,
S —— of a non-Muslim Girade IIT clerk as
stenographer attached to D. G. M. P.,
North Western  Railway Hemdquartexn
2N Office,” Lahore. 372-73.
< —— of Assistant Station Masters to
7 Station Masters’ posts on North Western
= Railway. 32
‘ —— of junior Goods  Clerks in Karachi
Divisional Superintendent’s office. 32
of velieving . guards  on the East

Indian Railway Division. 34.

—— of Warks Clerks in the “ Railway
Board Scheme for velief of = Grade T
staff on North Western Railway. 374

=— to Lower Gazefted Services on State-

managed Railways. - 360-61,
PROPAGANDA—

: Question r¢ —— programme of the National
= War Front, 36.
T PROPERTY (IES)—
| Question 72 —— cnnﬁicalﬂd in de under

Martial Law. 32
PROSPECTING, S(‘ITNTIFT('

Question r# licences. - for exploration and
of potential oil sources:
PROTL(“TFD MONUMENT(S)—

See ““Monument(s)’’.

PROTECTION—
> Question e plans “for —— of agriculturists
fram slump in prices after the war. 430-
PRO’IEST(S)—
Question 72 muslim —— apainst words nsed

by Mr. R. P. Mathur of Supply Depart-|

f 2 ment. 71

“ PROVIDENT FUND—
See “Fund(s)%

PROVINCE(S)—

Motion for adjournment re failuve to trans-
port. Government purchased
the Punjab- fo famine stricken Fastern

83-84.

Question 7e—
- ‘Basic quotas’ "as 1ebard,q foodgrains of
s 2 different defeit; 281.
\‘%g’;mal War Front Volunteers in ——

Transport arrangements for carrying food-
: m.uns from surplus— to deficit

859-6
PROVIN(‘IAL GOVERNMENT(S)—
Question e anthority granted to “for
fixing amounts. of foodgrains which conld
be stored by labonr emnloyers 281-82
PUBLIC  DEBT (CENTRAL GOVERN-
MENT) BILL—
Nl PSM “Bill(s)’ .
.« PUBLIC OFFICER(S)—
Sec “Oﬂicer(s)gE

wheat from |

Establishment anu h. of the Office of the
Chief Engineer, Central 426,

Muslim  Assistant Estate Officers .in (en-
tral —. 139,

Representations against the appointment
of one Bnk&‘)u Madan Singh in the
Central -27.

Sikhs in Iugh sa}aued posts in the Central

496,

PUBLIC [U\'(s) Eay
Question 76— ,
Desirability of stopping the —— of HAR
Indian Information. 475-76.
Scheme for collection and of ,\hmlim
Epigraphical records. 142:43.
PUBLICITY MEDIA OF— -
Question e Hindi and Urdu as in the
Tuformation and Broadcasting — Depart-

ment.

PUNC H OPERATOZRS— =
See Opemtor( e

PUNIT. :

Mntmn fm ml]umnment re failure to trans-
port- Government purchased wheat — from
the . to famine stricken Fastern Pro-
Vine -84.

Question 7e—

Dearness Allowance  fo Central Govern-
ment Servants on the Scale. “19.
Rent Control directions issued by District
Magistrates in the

" _Slkhs demmed in the

I’TTR( H KSE(R\
Motion for adjournment  ze
situation in Bihar due to
grains by Government for export.

serious food
of food-

Average prices paid on behalf of Govern-
ment' for —— of wheat] rice and other
foodgrains.  151-53,

—— hy vested interests of textile goods in
the falling market for export,-ete. 429.

Q

QUALIFICATION (S)—
Question re—

Lowering of ‘the Educational —— for
Furopean and Anglo-Tndian candldak‘s
for  Ticket  Collectors  posts in-
Allababad Division.  58-60.

Minimum —— for recruitment of clerks
for North  Western Railway Head-
quarters: Office.” Lahore,  371.72,

QUARTER(S)—
Question 7e—
Dearmess allowance of Railway. smployees
occupying a vent free ——.
Provision of Rickshaw stand at the Cart

woad ——, Simla. 130. .
QUETTA—
Question 7¢ arvests of Abdul Samad Khan
- and others of under

India Rules. 63,

037-38. .

Defence. of

-

s

.14, *
6Ev'.:ptler Def@ﬁc’i""’,
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Q?Y'{NINE—— 2 Contracts for distribution of grains _ to
‘Question To— z —— servants,
—— stocks.  979-80. Non-Gazetted - staff on —— given exten-
Su].)ply “of and  manufaciure  of sions of service. 529, g B
opium alkoloids.  656-57. Persons recruited in Intermediate Grade

QULQRUM—

Jﬁg‘tmn for adjournment re failure of Gov-
ernment to secure attendance. of Govern-
ment _Members for constituting a
the Assembly.  658-61.

« QUOTA(S)—

Question 7e—

=

- “Basic ——' as regavds foodgrains of
different, deficit Provinces and States.
3 281.
. - Rationed newsprint. —— of the weekly
r and daily newspapers.  125-26.
LN
- < B
RADIO, ALL-INDIA—
See “All-Tndia Radio™.
RATD(S)—
Motion for - adjournment— e —— by the
Delhi Police on the premises  of  the
Hindustan Times. 575-76.
Question re -Japanese —— over Bastern
4 India and the present War situation,
£ 8.9,
r RATLWAY (S)—
3 Bengal and Assam— Zan
Question re—
Non-appointment of panel Muslims as
«clerks in certain Loco. Sheds. '33.

= Non-operation of scheme for training
Muslims for posts and Draftsmen, etc.,
38,

ioned by —— from other

Persons recruited in  the Intermediate

e Grades on ——. 5!
3 Recruited - Muslim and non -Musliin - Tally
- Clerks  absorbed - in hxghe:’ posts — on

=g

Recruitment of Muslimé and non-Mushms
on =182

'Hepu-smtnhon of Muslims in —— Estab-

- lishment Offices,
Transfer of Muslim clerks in the offica
# of Superintendent, Watch and- Ward,
=45

»
Bombay, Baroda and Central Tndia—
_Question re— = =
Desivabilify ‘of appointing . ‘Judicial’
man to deal with appeals on ——.-365.

Desirabilify “of establishing a  Subordi-
nate Service Commission on 366.

Excessive charges for sugarcane sl‘aking
by the" =

Txcessive hunht rates on  sugarcane
charged by the 67-68.

Non-advertising of vacancies
nate cadre on- the —— 36
Procedure ze disposal of appeals on ——;
-65. E :

in sﬁlvprdi~
5-66. 1

“7 ~ Fast Indian—
. Question re—
Cash and small coins teceived from sale
of passenger tickefs by —— 208,
Cpntract - rate to” Messis. Ballabhdas
Eshwardas for distribution of grains to
—— wervanis, 527

on —.
Promotion of 1ellevmg guards
Divisions.
Time allowed for
accounts on

on the

mspecuou of station
36, Z

Great- Indian Peninsula—
Question r¢ gmevanms of
dates of 66,
North Western— °
Question re—
Allocation of expenditure on —— Medical
Department. 374-75.
Compensatory allowances to  subordinate
seryice cmployees of Karachi Port area
of ——, 4.
Cumplam(s against Deputy bhwf
Accounts Officer from the Sub-Heads in
Traffic Accounts Branch of the —,

trained  candi-

207.
Frequent dropping of
consequent  failure
=——na Ul

Josufficient waiting rooms du.ommodatmn
at_the —— hospitals. - 74.

Minimum qualifications  for recruitment
of clevks for — Headqu&rbers Oh'ice.
Lahove. - 371~ 72 =
uslim s of
Head glml\c Gnd'- V and above, on
=R 74

Non-observance of certain orders Tegard-
ing appeals in Karachi Division,
212.

and
on

lead” plugs
of= engines

Pass privileges for adopted children of a
—— employee. - 375.
Procedure e vejection of

defence of a

charge sheet by an employee on ——.
361-62..
Promotion of a non‘Muslim Grade III
= dlerk  as  stenographer ~aftached ~ to
DIEMP Headquarters  ~Office,
Lahove: 372~73

Promation of Assistant  Station

to Station Masters’ posts on =02

Promotion of Waorks ({’lelks in- the Rail-

way Board Scheme for relief of Grade
374,

Masters

I staff on

Recraitment of Assistant Engineers

an
521-22,

- Recruitment of temporary Enguwels on
204-05.

Recruitment ul Tukel Cu]lecton, Grade

T, on-——

Relative semuntv “of promoied gmda *II
Guards on —— 74,

Selection  for  recruitment to posts  of

Assistant Tnspcctme of Works on ——,
60-61,

Question re—

Appointment of a special Muslim .officer

for  looking, after the
Muslim employees in ——. 2
Decision taken regarding appom‘tmen: of
Judicial officers to hear appeals, etc., on
Railways. 5.
- Defence of India muls orgamsed on ——,
77-78.

interests of
78.
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=
4 Officers requisitioned ~ by Bengal  and Death of two persons hanging on “the
~ Assam Railway from -other ——. 522. foothoard of a train near Wadri ——
—— gccident near Borgaon, Akola. 208- 368-69.
09. RAILWY WORKSHOP(8)—
—— Qdearness allowance rates in Cawn- See “Workshop(s)”,
pore and other areas. RAILWAYS (AMENDMENT) BILL—
Perms of service of workers on munitions | . See “Indian " » under “Bill(s)”. °
production in Ordnance Factories and | RATSMAN, THE HONOURABLE_ SIE
—— workshops. 79/80 JEREMY— s

Shuhdara-Saharanpur Light Railway—
Question 7¢—
Necessity of  inereasing
Dearness - allowance for
of —. 68
Necessity of raising
‘Workmen on —
State—
- Question 76—

rate of
staff

the
Tow-paid

the pay of Tioco-
68-69.

Contemplated abplition of  the flower
Gazetted Service, on ——. 70- G

(rant - of increments for the period
before confirmation ~to a —— mon-
gazetted sevvant. 362-63.

Muslim Blectrical Chargemen
tricians on certain —. 34
State-managed—
Question 7¢ promotion to Lower Gazetted
Services on ——.  360-61.
RAILWAY ACCIDENT(S)—
See ‘‘Accident(s)”’.
RAILWAY BOARD—

Motion for adjournment re policy of the
— in_giving dearness allowance not by
increasing salavies. 82

Question 7e—

Collection of cost of living index num-
bers on behalf of the —. 211
Promotion of Works Clerks in the —
Scheme for relief of Grade T staff on
North Western Railway. = 374,
COMMITTEE—

RAILWAY CONVENTION
See “‘Committee(s)'”s -
RAILWAY EMPLOYEE(S)—
See “Employee(s)”.
RAILWAY LINE(S)—
Question re collabarationt hetween thes civil
authovities and the Air Force em loyed
for machine-gunning  saboteurs o
during last disturbances. 174-76.
RAILWAY OFFICE(S)—
Question 7e— =
Holidays granted in —— 2.

TInstructions regarding reservation for
mingrity | ities in Tstabl
Section of —— 21112,

RAILWAY RUNNING STAFF—
See “‘Staff’’.
RATLWAY SERVANT(S)—
Question 7e—
< Contract rate ~to  Messs. Buallabhdas
Hshwardas for distribution. of grains
‘to East Indian —. 527,
of grains to

‘Contracts for distribution
Tast Indian —. 526.
Grant of increments for the period be-
fore confirmation to a State Railway
, mon-gazetted —. 362-63.
See also “‘Servant(s)”.
RAILWAY STATION(S)— -
Question 7¢— / 2
Contemplated return of certain land near

and Helec- 1

Delhi University (Amendment) Bill—
(fonsideration “of clauses. 5
Motion for adjournment re—

Txcessive inflation of the paper currency.
~

85, 86.
, Failure to bring in eirculation sufficient
number of small coins.

I

< Failure to consult Non-official ‘opinion on -

the  International  Clearing’ Union ™
Schems. 83, 84, 85. ¢ P
Motion 7e the food situation. 551. L

Public Debt (Central Government) Bill—
Motion for leave to introduce. 43.

Motion to circulate. 1018-19.

Resolution 7e stabilization of prices. 686,

690, 691-97.
RANAGHAT—.

Question  7e gunning on _a mob

from air near — in Bengal. 36.
RANGERS FOREST COLLEGE—

Question re serving of Jhatka and Halal
meat fo students of —, Dehra ‘Dun. =
268-69.

RATE(S)—
Question 7re— = >
Desirability of fixing for .workers
under military sewing work contracters.
Necessify of increasing the —— of dear- ,&
ness allowance for low paid staff ofus
S}:j\hd&;:n;S:@zv&pph}: -I:L)‘g/l_x@;: < F&“‘b’"‘"‘
RATE(S) OF FARE(S)—
See “Fare(s)".
RAWALPINDI—

Question re— -
Detention of Abdul Aziz of —. 1L
Memorial from —— pensionets for the

grant of tearness allowance. 629. e
RAY, MRS. RENUKA—
Delhi University (Amendment) Bill—
Clonsideration of clauses. -85.
RAY, RAI BAHADUR N. C.—
Oath of Office. 59.
RAZA ALT, SIR SYED—

Criminal Procedure Amendment Bill— -
Motion w're{gr to Select Committee. 45.

Delhi University (Amendment) . Bill—
Caugidsration "of Clauses. 466, 51334,

| -
Motion re— 5
Condemnation of' the cowardly attack om
Mr. M, A. Jinnsh. 217,
The recent Pegging Legislation in_South
Africi. ,230-34, 237, 238, 253 -
Reciprocity (Amendment) Bill— [

Motion to consider. 177, 182.84.

Oonsideration of clauses. —293-95, 299,
300. - -07, 329,

320-31, 332, 336, 338.

Hedjaz.

Motion to pass.

Shahdara —— Bridge to former owners. Resolution re pilgrimage to the
653-54. : ~ 675, 676, 677-79, 680. g
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eenin = RENT CONTROL— - &
R%‘seI P'I}&%(Is')l:)! - Question 7e —— directions issued by Ris-
RECIPROCITY (AMENDMENT) ACT— RE;x;;hslaglstmtes in the Punjab. 14.

See SAct(s)”’. 'Q i (S)—
CITY MENDMENT) BILL— uestion re—
RE‘?;PI}QI?(;L”‘ '(Al\ o - . —— of protected monuments at Bijapur.
RECIEROOILY GIRE — to the Taj Mahal, ‘Agra, 138.30,.
See “‘Bill(s)"". : 260-70, 431.32,
RECOMMENDATION(8)— - : =
{Q(\Jleshmn 76 —— of (Lh)e International Food REP OR'T(S)
4 Uonference at Hotsprings. 433-34. Question re— B
RECONQUEST— - ) Annual —— on gxlgx'lnla'ge to Trag. 69.
Question 7e safeguarding Indian interests in Inclusion of certain details in the —— on

Burma after its ——. 427,
~ RECONSTRUCTION COMMITTEE(S)—
Question 7e —— 431,
» RECRUITMENT—
Question 7e— X 2
~ Minimum age limit for clerical —— in
the Posts and Telegraphs Department.
25 5

v

——of “Alsistant Engineers North

Western Railway. = 521-22,

on

—— of Muslim® and non-Muslims on
Bengal and Assam Railway. 32.

—— of temporary Engineers on North
Western Railway. 204-05.

—— of Ticket Collectors, Grade I, on
North Western Railway. 372.

Selection for —— to posts of Assistant
Inspectors of Works on North Western

Railway. = 60-61, 982.
REFUGEE(S)— S
Question r¢ preference to Anglo-Indians,
~ Buropeans and foreign —— in Ordnance

. factories. 26.

REGISTRATION OF FOREIGNERS ACT—
See “Act(s)”.

EGULATION (8)—

Question re—

Desirability of bringing Defence of India
Rule 26, in line with — 1
England. - 3220

—— of Acreage prices of Jute in Bengal.
1

50.
RELATIVE(S)— =
Question »e stoppage of messages from —
in India to Indians in Japanese occupied

islands. 474-75.

RELEASE(S)—

Motion for adjournment 7re non-—s— of
Maulana Hafizul Rahman detained in
Moradabad jail. 897-98. A SR

RELIEVING GUARD(S)—

See “‘Guard(s)”. 5

REMARK(S)—

Question 7e offensive —— hefore a deputa-
tion of the Sikh staff by the Superinten-
fgent, Traffic Accounts Branch, Lahqre. 80.

61 ;

REMOVATL, OF HINDU SOClAL, DIS:
ABILITIES BILL— =
Sae “Bill(s)”",
REMOVAT  OF . POLITICAL DISABILI-
TIES BILLS—
# See “Bill(s)"”.
RENT(S)— -
Question re—
Dearness allowance of Railway employees
occupying a —— free quarter, 3
Fixinz —— lower than pre:war rental
value in Babar Road Area. 271.72.

) of,

the Working of the Payment of Wages
Act. 654, e
REPORT(S) (LATD ON THE TABLE)—
Interim of the Railway  Convention
Committee. 530-33. +
REPRESENTATION (8)—
Quesbipn re— '

Indian at the proposed International
Currency Conference, 481,

Muslim —— in appointments
Clerks, Grade V and above,
Western Railway. 373.74,

against the appointment of one-
Bakshi Madan Singh in the Central,
Public Works Department. 42627,

—— from Indian Life Assurance Com- .
paniges fof fixation of a maximum taxa.
(f.muf limit on ‘income. 174,

~—. from Sardaf Diwan Singh Maftoon
Pmpx_')elm', the Riyasat, D%Ihi, 1(;)-11f

—— of Muslims in Bengal and  Assam.
Railway Establishment Offices. 23,

RESEARCH(ES) : :
Question re—

Products manufactured by licencees for
exploration “of processes patented
Du-ectog%tse of Scientific and Industrial®

R i;}‘hhe manufacture of

plastics and artificial silk.
RESERVATION(S)‘—
Question  7e—

Instructions 7 —— for minorit, com-
munities in Establishment, sectisc’ms of
Railway offices. 211-12.

T u{f Se}gonll Class \compartments in thes

ootan Kxpress from Delhi
July, 1943.p 66-67. .
RESERVE BANK OF INDIA—
Question re Méé;lim Accountants, efc., under-

of Head.
on North

paper pul]
GRE

he 3
RESIGNATION{S)— : :
Question 7e power of the head of a Depart-
ment to refuse o accept —— of a tem.
porary Government servant. 473,
RESOLUTION(S)—

- Question 7e— =

Imperial Secretariat Jamadars and Peons:
Association’s —— on non-revision . of
their scales of pay. 166.67.

Pilgrimage to the Hedjaz. 661-82,
Negatived. 682

Stabilization of prices. 682-97.

Treatment of politicial prisoners and
detenus, 5 %

Negatived. 120. °

g L}
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RESTRICTION(S)—
Question 76— g
Regulation of exports of inudg\ams and

“ "2 on forward contracts. 133-34.

—— imposed by Iraq Government on
Indians. 69-70
RETALTATORY STEPS— = .
Question re —— against the Pegging  Bill
of South Africa, 128, 132-33, 982-83.
RETIREMENT—
pay of a Gazetted

Question re scale of $ 1
Public Officer allowed leave out of India
482.

prior to —
RICE— °
Motion for adjournment re failure to prevent
_export of —— from* Bengal.  74243.

Queshou TE— :
Average prices paid on behalf of Govem‘i

ment for purchase of wheat, —— an

other food-grains. 151-53.

Railure of the Food Depariment in
checking high piices of — in Benga.l
267-68.

—— prices in Bengal. Bihar, Omssu and

- Assam. 148,

supply in Bengal. 286.
yegarding supply
9

Shortage of
The “emergency plan’

of to Bengal. 278-7
2 Wheat and prices. 274-75.
RICHARDSON, SIR HENRY—

Expressions of regret. on the death of M.
Nauoroji Dumasia, 37.
Motion re— -
Condtmmlmn of the cowardly attack on
+  Mr. M. A. Jinnah.
- The food situation. 556 50.

The recent Pegzging Legislation in South
228-30, 238. .
0.

Af

Nomination of —— to the Pane\

Chairmen.  86. s

RRQ! jocity (Amendment) Bﬂl
ofion to con:

: RICKSH AW ST

Question ¢ pro of ——— at the -Cart
Road quarters, Slmla 130.

RIOTER(S)—

Question re letter hoxes removed by ——

and postal authorities during recent dis-
turbances. . 7
RIYASAT, THR—
Question re vepresentation
+ Diwan Sinch. Maftoon,
= Delhi. = 10-11,
"ROLLING STOCK—

from
Proprietor,

Question re channel for pmmo‘tmn as Tns-
pectar,  Transportation (——). 35.
ROORKEE—
Question 72 grievance of - pilgrims to ——
during Ure Sharif of Pu an Kaliar. 377-
= 78.
ROUTE(S)—
_Question 7o desivability of chaumng the

— of Aiy Mails to Britain.

"ROY, THE HONOURABLE SIR ASOKA— |

* Code of Criminal Plocedme (Amendmént)
- Bill— - -
Motion for leave to infroduce.
Motions to consider and to refer to' Select
Committee. 196-97.
‘Criminal Procedure Amendment Bill—
Motion to refer to Select Committee.
47.48, :

48,

~ Sardar |~

Delhi University (Amendment) Bill—
Congideration of clauses, - 737-38.
Oath of Office.

ROYAL ENGINEER(S)— =

See “Engineer(s)”. 3

RULE(S)— 5 N
t fo the I —— {laid on
the table). - 41-42:~

Amendments to certuin Motor Veh\el\w
(Laid on the table).

Question re—

Arrests of Abdul Samad Khan, and
others of Quetta under Defence — of
5 India ——. 5
Defence of India —— declaved . ulitra
vires by High 'Courts and the Federal o
Court. 7-8.
Detenus and und

prisoners conthed“
Defence of India —. 311-12,
Hardships caused by the new Defénce of

India taking power to  prohibit
advances againgt speuﬁed commoditivs.
478-79.

Lands and crops scized under Defence of

India —— in Sind= Air Fields. 599.
1 ‘of the Chief Justice of
5 LDefence of India —— 26.

Persons convicted under Daiam.e of “Indii
declared ultra vires _und under
Special Courts Ordinance. 165-66.
Prohibitory orvders “regarding grant of
leases  under the Cantonment TLand
Administration 632.
Sikhs -detained in
Defence of India
RULING(S), BY MR, DEPUTY PRI
DENT (MR. AKHIL  CHAND

HOURRORT
own —. 682.
PRESIDENT (THE
ABDUR RAHIM)—

Two  amendments cannot,  be
simultaneously; they may be
one after the other if connected.

Diyision(s)—

Tt is not necessary to record: the nanes of

Honowrable Meinliers voting, 3
Miscellineons—

the I;unja1),. under
6. 167-68. o

SI-

DATTAJ
Resol tion

nnelnﬁwnt to -]

RULING(S) BY MR.
HONOURABLE  SIR
3illTs)—

8

moved
moved

An Honourable Mwmber is nof  justified
in dmpufing ~motives to  people not
present to defend themselves. 380,

Motion(s). for adjournment— =
‘When there is a Resolution likely to he ©

veached during = the same Session, an
adjowrnments motion  raising  paint,
covered by the Resolution cannof.. he
- discussed. 86, S
Question(s)—
It an Honourable Member has more than
five questions he can only ask the first
five questions and not the othera 649.
RUI\NII\G Sl'-\]'P >
See 2
RUPEE(S)—
Question 7e— =
paper currency ingd
T2-73.
Silver —— in eirculation.  170.

"

9T e
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RUPEE NOTE(S)—
Questiol
circulation.  4-5.

papel currency in

- S
SABOTAGE—

Motion for’ adjournment re judicial con—
demnation of the Bombay G

Avpests df Abdul Samad Khan and
others ‘of Quetta under Defence of
India Rules. 63, 4

Cases of irregular appointments in the
Imperial  Agricaltural Resaarch Tos-
titute.  147-48,

Communal |presxubdhon in Suyply De-
parhmem. 363-64

method of dealing  with the —— muve-
ment at Nandurbar. 85, ki
SABOTEUR(S)—
“Question re collaborution betwuan the civil
authorities and the * Air Fotce employed

9 for hine-gunning of  rail-
X _ way lines during last dzsturbnncea 174-
5095,
SALARY(IES)—— . ;
“Motion for adjournment re policy of the
i

Railway Board in giving dearness allow-
ance ot by mueasm!, i
Question  7e—
Desirability of taising—— the —— and
privileges of L\tmllcpm(umnul Sub-
Post Masters. 367-68.

Secretarics, vtc., and staff in thé Govern-

Sment of In Departments and  the
amount of their iy
SALARIES BILL— i

See “‘Members of the Ceniral Leglslabure ‘

Payment of — undm “Blll(s) K
SALE(S)— Ko "
Question re—

Cash and small coins received from —
of passenger tickets by = Fast Indian

e Railway. 3
\_——, import and export of gold. 313.
SALT-
- Question re—
Duty-free “industrial coloured ~ salt and
Hides and | Skins Memh»mta in
321, il e
Duty-froe industrial colnured ——"‘and
- the fishing industry in Sind. 320:21:

ey SALT TRADER(S)—
- Question e ponahn\ levied in. Caleutta on

TR ) 31,
SANT bIh(-H SARDAR—
Appointment of —— to the Commnbteu on
B

ions. - 378.
University (Amendment) * Bill—
to consider-and to cireulate. 349.

Cousidnration of Clauses 453, 454,

456-57, 458, 511, 512 g i
Motion for adjoumment re—

Forfeiture of security of the Hindustan.
82.83.

Refusal of the Gmemmuu of Indiaz to
“forward Mahatma Gandhi’s letter to
‘Mri M. A. Jinnah. 38.

Maotion re tlm food  sitnation. 565, GBI,

596-99, 6 §

\
Anti-Cotruption Committee, 169,
Appointment of a South ‘Indian iu . the
Agricultural Secfion, Imperial Agncul-
tural Résearch Institute. 148.
Appointments of South Indians in the
Imperial  Agricultural, Resoarch Tns-
titnte, 14647, 423,

5

(o] 1 against Deputy  Chief
ALcnunts Officer  from = the Sub-Heads
in Traffic. Accounts Branch of the
North Western Railway. 207,

‘Complaints against ~tonga drivers . and
taxi drivers of Delhi. 139-42.

Coufirmation of a South Indian ~ cattle
Superintendent * by . {the"  Director,
Imperial - Agricultural ~Research Ins-
titute, * 147. S

Construction  of  new '
Ghaziabad. 130, -

Cost. of raising . buildings in New Delhi
and Simla connected with war activi-
ties.

Dearness: Allowance to Central Govern-
ment, Seryants on the Punjab Secale. 18.

Desivability of granting extra allowances
to Ministerial - Stafi engaged on War
work, 167

buildiugs at

- Desirability of glnntmg “scliolarships  to

all engineering cadeéts from I.M.M.T.S.
“Dufferin”.  284-85.
Detention of Abdul Aziz of Rawalpindi.

Disposal ‘of the daivy products of  the,
lmpeviul Agricultwul  Research. Ins~
titute, ' 425-26.

Establishment Branch of the Office of the
Ck Engineer, Central Public Works
Department. 426,

Fixing rents lower than - pre-war ren‘a[ :
value in Babar Road Area.  271-72.

Forfeiture of the increment of a Sikh by
“the  Director; Imperial  Agricultural
~ Research Ins%uute . 270-71.

* Giving of European - Necrotaries to”Indian

Members of* the = Executive  Council.

Guildhall speech of Mr. Churchill' and
referance to India. 5

Hardships to students under three years’
gzéroe course in Delhi University. 4?.7—

High fare rates charged by the G.N.LT.,
Delhi and desirvability of giving con-
veyamL allowance  to hecretnmt staff.”

19.

Indian oﬂicms for  training in Ordnance
Depot, at " Kasu Begu, Ferozepore Can-
tonmerit. 2223,

/Lpaping  promotions to u  South Indian
270, 5

Assistant,
Livestock improvement  work by  catile

reeding  stations  at  Karnal -and
Imperial Agricultural = Research  Ins-
titute. = 4

Maxigum - per)od of stuy of European and
Indian  Military afficers at - General
Headqum‘ters 23,

of given  to
Legmla‘hﬂs Assembly 7e interviews to

 seeurity pnscng 168 et

a

B >

*




[}

INDEX TO THE' LEGISLATIVE ASSEMBLY DEBATES.

50 7
Offensive before a deputati oi [ Denbh of two persons hanging on the
the Sikh staff by the S i d d of a ftrain near Wadri
Traffic Accounts anch. Lahore. 80-81. Ds[tﬂhﬂn- ; 368.
Papers published by the  Director a‘enm of India Rules declared ~ wlira %
Imperial Agricultural Research Ins- "c"“ by High Courts and the Federal x
titute ‘as Chemist. 42425, ourt, :

to
tem-

Power of the head of a Department
refuse to accept resignation of a
porary Government servant. 473

Rent, control divections issued by Dis-
trict Magistrates in the Punjab. 14.

Representation from Sardar Diwan Singh

Maftoon,  Proprictor, the  Riyasat,
Delhi.  10-11.

Representations against the appointment
of one Bakshi Madan Singh in the
Central Public =~ Works Department.
426-27.

Retired European. and Indian  LO.S.
officers re-employed by Government of.
India. 23, 700.

Sikhs detained . in the Punjab = under
Defence of India Rule 26, 167-68.

Sikhs in high salaried posts in  Central
Public Works Department. 426,

Sikhs in high salaried posts in Informa-
tion and Broadcasting Depurtment. 472,

Sikhs in high salaried posts in Supply
Department.

Sikhs in high salaried posts . of \-m'nin
Departments.

Sikhs in highf salaried posts of hxtar—
nal Affairs Department. 363.

Sikhs in new posts created in the Com-
merce, Industries and Civil  Supplies
and Food Departments. 282-83.

Sikhs - in temporarx‘
certain offices. 472:.73.

Sikhs in the posts created in wal

* Defence Department. 318-19.

Statement by the Secretary of State for
India ¢ Food Administration in India.

142.

Statement made by Secretary of State for
India in the House of Commons re-
garding food situation in India. 276-

Snpersessmn of senior clerks of the Office

of Divisional Superintendent, Lahore,
ora and officiati inti
in the Leglslahve Department. 148,
Training on the LM.M.T.S. “Dufferin”,

-84,

Verification of the bona fides of Sikhs

recruited in Supply Department. 364
Question (Supplementary) 7e—

Allotment ‘of wagons for coal and food
grains supply to certain places, 203. .
Ban on broadcasts of Urdu h\lks by the

All-India Radio. 162

Censorship on Mr. Lonis Flavhers writ~
ings and speeches. 313.

Collaboration betwsen the civil authori-
ties and the Air Force employed for
machine-gunning saboteurs of railway
lines during Jdast disturbances. 175,

Condmons of service of Railway servants

D . Units  of

482,

in
the Indian Army.

muusterml posts m f

s

SARGENT, MR,

267, 623,
SAVINGS BANKS (AMENDMENT) BILL—,
See “Government ——'' under “‘Bill(s)’
SCALE(S)—
Question 7e dearness allowance to  Oentral

SOALE(S) OF PAY—

QCHEME(B)—
Motion for

Detenus and facilities allowed to them.

Det-c;nus and' prisoners convicted — under
Defence of India Rules. 311.

Frzquny entrusted to Dr.
77,

Nemenyi. 476,

Hardships caused by the new Defence of
India Raule taking power {fo prohibit
n.dgances against specified commodities.

Hindus and Muslims in ‘the ‘Gﬁnw
Board of Revenue. 627.
Indian prisoners of War in Japan. 3.
Indian representation at the proposéd
International Currency Conference. 481.
Indianisation of ths W.A.C. (I). 631
Muslim protest against words used by
. R. P, Mathur of Supply Depart-

ment. 71,
Observations of the Chief Justico of
Bengal 76 Défence of India Rule 26, .

Persons convicted under Defence of India
Rules declared ultra wires and under
Special ‘Courts Ordinance. 166,

Post-war reconstruction in - education.

Rej pu]l\ regarding deaths from starvation,
efe., in Bengal.

Settlement, of Kazaks in India. 472.

. Silver policy of the Government of Fndia.

Stati de by Ly nf S

; fox- Indm 08

: mﬁiﬁ‘&l 276,
Recxprau!\ (Amendment) Bill-

Motion ‘Yo pass. 335-36
Resolution re— i

Pilgrimage to thé Hedjaz. 677.

Treatment  of olxhcul Pprisoners and: =

‘ detenus, 1

‘P -
eltn Um\ermty (Ameudmnnt) Bxll——
2 to and to 382

Consideration of Clausvs. 464, 468, 491,
92, 772:73, 804-05, 811, 812, 82021,
©2b, 831, 832, 856-57, 867,
887, 90001 903-04, 905, 909 g11-
914, 919, 920 930, 932, 3334 938
940 951, 960, 962, 96566 969, 972 976.

Q77
Motion fo pass. 1007-11, i
Oath of Office ——,

Govemmanfr Servant on the Punjab ——.

See “Pay’’
nd]oumment re. failure fo-
consult non-official opinion on the Inter-
national Clearing, Union ——. 83-85.
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Question re— SENIORITY— ~
Government’s Central Wool Purchaiing Question re relative —— of promoted grade
e A I Guards on North Western Railway.
) 98- operation of —— for training 5 . 3
Muslims for posts of Draftsman, etc., SERVANT(S)— %
on Bengal and Assam leway 35. Question re—
Promotion of Works Clerks in the Rail- Condition of sorvice of Railway ——

way Board: —— for relief of Grade I
staff on North Western Railway. 374.
—— for wollection and publication of
Muslim Epigraphical records. 142-45.
~—— for creating an Indian Branch in the

Walfnre Amenities, Directorate. 20-21.
—— for regulating the price of .dmgs.
981-82.
—— of Sickness Insurance for Industrial
Workers. 268,
S,CHOLARSHIP(S——
Question 76 desirability of granting —— to
all engineering cadets from [LM.M.T.S.
“Dufferin’’.  284-85,
S8CIENTIFIC AND. INDUSTRIAL
RESEARCH, DIRECTORATE OF—
See ‘“‘Directorate of Scientific and Indus-

trial Research.”” ;
SCINDIA STEAM NAVIGATION COM-
"PANY—

Quustion /L pm\'isiun of stedmers for
enabling th to camry its coastal
trade cargo ‘quota. QM
SEA COAST—
See ““Coast’.

SECOND CLASS COMPARTMENTS—
See “‘Compartment (s)”.
SECRET SESSION—
See “Session(s)”.
SECRETARIAT STAFF—
.See

“‘Staff”.

employed in Transportation Umits of
the Indian Army.
Dearnegs allowance to  Central  Govern-
ment on the Punjab Scale, 19.
Grant of increments for the period beiore

> confirmation fo a State Railway non-
gazetted —— 3.
SERVICE(S)—
Question re—
Condition of —— of Railway  servants

employed in Transportation Units —of
the Indian Avmy.
Promotion to Lower ~Gazetted —— on
State-managed Railways. 360-61. !
Terms of —— of workers ~on munitions

production in Ordnance Factories. and
Railway workshops. 79-80.
SESSION (8)— .
Secret ——  (for '~ discussing the War
Situation). 633,
SETTLEMNT(S)—
Question 76 —— of Kazaks in India. 472

SEWING WORK CONTRACI‘OR(S)—-
See “‘Contractor(s)”.
SHAHDARA—
Question re— 5
‘Contemplated return of certsin land near
Railway Station Bridge to. former
OWDRrS. 54,

. Rates of Fares for passenger transport
RY (IES)— between Delhi City and —. 523-24.
= Sl _ﬂr—- Theft cases registered by -——— Polies
ers of o Meuaive ORI sm,’;ng m'mm :
15 of the Executive Coun
4 —T , etc., and staff in the Government of $AHDW e LAt s
ndia Depnrhnenﬁs and the amount of < s 5
their salaries. 1. (S.EieZ:IA‘TR';‘lmA?Igg;’J e
3 T STAN i T ¢ UATION - (SECOND
S%Cﬁiﬁlﬁg_()r STATE FOR INDIA— AMENDMENT) BILL— ( v
7 2 ey See ““Muslim Personal Law ——'' under
Statement, by the re Fogd Adminis- 3 “Bills”
tration in India. 2. >
Statement mads by in the House of SHIP(8)—
Commons _regarding food. situation - in Question 7e officers and subordinates on
- India. 5-77. pilgrim 146.
SECOURITY(TES)— = - SHIPB_UILDI\T(, INDUSTRY—
Motion for adj b re rfel .of t re steps for developing Indian
—— of the Hindustan. 82-83. merchant wavy and ~——  645-46.
BECURITY DEPOSIT(S)— SHIPPING— .
“Question re —— for due payment  of Question re—
electric and water chavgés for Govern- Collaboration in post-wavr ——. 433,
ment bungalows demanded by New Delhi India's post-war —— policy. 427-28.
* Municipal Committee. © 145. g SHIPMENT(S)— t
SECURITY  PRISONER(S)— Question 7e tea waiting —— under con-
See “Prisoner(s)”. tractual obligations after the ban on
EELECTION(S)—- private exports. 643~44

Question re — for ‘recruitment to posts of
Assistant, Tnspectors’ of Works on North
‘Western Railway. 60-61, 982.

SELECTION GRADE POBTS—

See “‘Posi(s)”:

SENIOR C LEB.K()
See “'Clork(s)””.

SHOP(S)—
Question re opening of cheap —— for Rail-
way E.mployees 61-63.
SHORTAGE—
Qué%t,mn Te of rice supply in Benpal.

SICKNESS INSURANCE—
See “‘Insurance’ ,9 HSEAREES
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SIRDIQUE ALI KHAN, NAWAB—
Motion for ad]ournmeut re failure of Gov-
efnment to secure atf.endanm of Govern-
ment M

quorum in the Assembly 650, =
Motion re condemnation of the cowardly
attack on Mr, M. A. Jinnah. 217.

Resolution re pxlgumagt to the Hedjaz. 661-

S 63,
SIhH( )—
Question re—

Forfeiture of ‘the increment of a
the ‘Director, Imperial
Rescarch Institute. 270-71.

Offensive remarks before a deputation’ of

by
Agrlcn.lbura.l

the —— staff by. the Superintendent.
TPraffic Accounts Branch, Lahork.  80.81.
“—— detained ‘in  the Punjab under

Defence of India Rules 26.  167-68.
—— in_high salaried posts in Information
v and Broadcasting Department. 472,
——— in high salarted posts in
Department. 363,
—— in high salaried posts in the Cenfral
Public Works Department. 496,
—— in high salaried posts - of cex‘lmn
Department&
—— in high salaned posts of sztemél
Affairs Department. 363,
— in new posts created in the
merce, Industries and Civil
and Food Departments. 28283
in temporary ministerial posts in
certain offices. "472.73.
~——in ‘the posts created in Civil Defence
Department.  318-19.

Verification of the hona fidee of —— re-
croited in Supply Department. 364.
Question re research in the ‘manufhcture of
Jgggu pulp, plnshcs aud ‘ﬁfhﬁcul s

SILVER—
Qnestion re—
Indian —— handed aver

Com-
Supplies

to the United
Kingdom Govermment, ete. 3!
Non-conversion of paper uurency into
— rupee. 17273
—— policy of fhe Government of Tndia.
— mpees in cireulation. 170

STMLA— z
Quas’tmn TE— -

Cost of mxsmg buildings in New Delhi

- and —— connected with war activities.

Provxslon of Rickshaw stand at the Cart

= road quarters, —. = 130,

*  Unsatisfactory arrangements for accom-
modation of Membhers of Assembly at

: 1
SIND— ~
Question re— 2
Duty-free mdmz(;nn] r-u]onred Salt  and
3IE[uies'; and Skins® Merchants  in ——

Dutv free industrial coloumd salb and the
* fishing industry in —— 32021,
Flg;mg Industry  in the —— sed coast.
2

Tands and crops seized umder Defance aof
India Rules in —— Air Fields: 699~

* . Property confiscated ~ in under

- Martial Law. 32 %

Supply”

SIVA RAJ, RAO BAHADUR N.—
Delhi Umverslty (Amendment) Bill—
Consideration of clauses, 512, ~727-28,
754-56, T74-75, 786:87, 788, 792

Motion re—
Condemnation of the cowa\dl\ attack on -
Mr, M. A. Jinnah. 21820, -
The food situation. 590-92, p
Question e a pproved  contractors. of the
‘Central Public. Works Department. 699. ,
Question (Supplementary) re—
Appointments of South Indians in the
Tmperial  Agricnltural - Research Tos- ,
titate. 423, i
Newspapers supplied to Mr andhi
SKIN (8)— —
Question re duty-fres Tndustrial Coloured -
Salt and Hides and —— Mecrchants in ,
-Sind. 321, ,‘
SLUMP—

Question re. plans for protection of agricul-
turists from —-— in prices after the war
430-31,

S\l ALL COINS—
See “Com(s. = & =
SMALL-POX—

Question 7¢  epidemic of fever, —— and
typhoid .in Delhi. 417-19.

SOLDIER(S)—

Question  7¢ missing - Indian® —— and
officers in far East. 471

SOLDIERS BOARD— 4
Question Je constitution and the working

of the Indian . 14-15. p]

SOUTE AFRICA—
B 7o the recent Peggin, L

islatioxy

ith the TIndian Army,
Air Force in ——. . 160, 472
steps against the Pegging Bill
of 128, 132-33, 982-83.
Steps of removing the grievances  of
Indmns affected by the Pegging Act of. -
&

SOUTH AFRIGA GOVERNMENT OF-—
Question 7e corx-espondance Tetween Govern-
~ment of India and —eon t,hq Pegging:
Bill. 124-25,
SOUTH AE‘RICA UNION OF—
Qneshon 6 1mports from 1x1clo§'7\g§rts

tp

‘the
SOUTH ATRTCAN BAVT\(S) ‘
See “Bank(s)
SOUTH ' AFRICAN TNSURANCE COM- |
PANY(IES)—
See “Insurance Company(ies)’”
SOUTH INDIAN(S)—

Question 7e— _ .
Appointment. of in the Agricul
tural  Secti mperial \wncql!-mal"
Research Tngtitul 148.
Appointments — of —— in the Tmperial
Agricultural Research Inst,m)l,e 146~
47,

Conﬁrmahon of a —— Cattle Snpermban»'
.dent by the Director, Tmperial Agricul-
tural Research Institute. 147.
SOUTH INDIAN ASSISTANT—-
See “Assistant(s)”’.
SPECIAL COURTS OEDINANCE- X
See “Ordinance(s)”. -~
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War Injuries _(C‘ﬂ‘)mpensaéiuu Insurance)
s Bill=giisieata=.
Consideration’ of clauses. 709, 711, 722.
SPRING-WATER(S)—

Question 7e commercial aspects of= Indian

STABILIZATION— 4
Resolutign 7¢ —— of prices.
STAFF—
Question 7e— Z
Communal representation in certain ——
of | the Moradabad Division. 376, 983.
Desivability of granting extra allowances
to  Ministerial engaked - on' ary
worle. “167. st =
High fare rates charged by the G.N.1.T.,
G Delhi and desirability of giving con-
all to

682-87.

y Secretoriat. <t
Hindi and Urdu — in the Information
- and Broadcasting Department. = 625-26.
Long working hours for Railway running

- 21213,

e S
dearness allowance for

i

ALGS E
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SPECIAL MUSLIM OFFICERS— STANDING LABOUR COMMITTEE—

7 See ““Officer(s)”. . See “Committee(s)’.

SPEECH (ES)— STAPLE FOOD—

awiicstion 7e— i ; g See ‘Food™’.

Censorship on Mr, Louis Fischer's wiit- | SPARVATION-— . .
ings and ——. 51213, 2 Motion for adjournment 7é—

Guildhall '—— of My. Churchill and Deaths by —— in Orissa. /8% i
reference to India. 142. : Deaths due to —— and famine condition

SPENCE,: SIE GEORGE— 5 in . Bengal.-. 436.

SID}::zll.‘A%J“‘Un?varsi{:y (Amendment) Bi Deaths due to — in Bengal. 483.85.
Motions ‘to consider and to circulate. 380, Question 7e— i 7 %
Consideration of Clauses. 461, 830, 839, Deaths due to —— in Orissa. 14950,

849, 861, 871, 890, 902, 927, 954, 966, Reports regarding deaths from ——, efc.,

o717, 978, S in Bengal. 277-78.
Reciprocity .(Amendment) Bill— STATE(S)— 3
s~ Motion to consider 178. Question re ‘Basic quotas’ as vegards food-

grains of different deficit Provinces and
—_— i
TE RAILWAY(S)—

*‘Railway(s)”.
STATE-MANAGED RAILWAY(S)—

See “Railwayis)”,
STATEMENT{(S)—

Question re—
by the Secretary of, State for India
7e Food Administration, in India, 142,
in House of Commons  regarding
ézdia’s financial help to Britain. 623

+— made by Secretary of‘ State for
India in the House of Commons regard-
ing food situation in India. 27577
+— (laid on the table) ro —— ohjects on
which the aviation share of the Petrol
Tax Fund was expended. 214-16. ’
STATEMENT OF BUSINESS—
~~— by the Honowable Sir Sultan Ahmed.
190-91, 379, '520.30, 740. 7
STATES (PROTECTION
AFFECTION) BILL—
Seg *'Indian ——'* under
STATION ACGCOUNTS—
e ““Accounts’. SR
ATION | MASTER(S)— : .
Question 7 7

AN St

AGAINST DIS-
“Bill(s)",

Shahdara-Sharanpur 2
o 68. = % =
., Non-gazefted on East Indian Rail-
way given extensions of service. 528!
Offensive remarks before a de; ion of
the Sikh —— by the Superintendent,
Traffic Accounts Branch, Lahore, 80-81.

Promotion of Works Clerks in the Rail-
way Board Scheme for relief of Grade

I —— on  North Western Railway.

Y 3
(G, ANy in the Govern-
ment, India Departments and the
amount of their salaries, 1.
- —— appointeq as Transportation Inspec-
& tors in Moradabad Division. - 35,
STAFF OFFICERS—
“See. “Officer(s)”. =
STANDA’ CLOTH—
. Question #e—
Distributio
employees
Manufacture
274,

B s:?‘,, :
A ecretaries, e
of

~of

—— -amongst - Rallway

. 2
and* distribution of ——
Supply and distribution of ——. 196.28,
STANDARD TIME—
Question 7e— s :
Advisability of restoring old . 173.
Factories “adversely  affecte by - the
- former —-=' 285, (G Sy

-

't of wagons to the —— Muzaf-
farnagar.  524-26." ' )
Promotion of Assistant g
bosts on North Western Railway. 32
Retusal of covered wagons for military,
supply of timber and bamboos by —

g

Najibabad. 526.
STEAMER(S)—
Question' 7e provision of —— for enabling

the Scindia Steam  Navigation Company

to carry its coasta] trade cargo guota.
STEEL— - G ;

Questi; Te hibition of 12 I in-
volving use of cement. ~—— and fimber.
273-74.

STENOGRAPHER(S)—

" Question 7e promotion of a non-Muslkm
Grade - ITT  clerk | as, attached to
D/G.M.P., North  Western “Railway

Headquarters Office, - Lahore. " 372-73.
STERLING BALANCES—
Question e utilization of —— for capitalis-
ing = sterli ions, family nSi

| efc.  317-18"
STERLING PENSION(S)—
See “‘Pension(s)'.

£

i3
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STOCK(S)—
Question re—
Txtension of time for exhausting hoarded
cotton textiles ——. 653
79-80.

*

Quinineg —

STUDENT(S)—

Question . 7e—
Hardships to —— under threo years’
degree course in Delhi University.

4235-24.
Serving of Jhatka and Halal meat ‘o
—— of Rangers Forest College, Dehra

Failure to put into operafion the Reci-

© procity  Act against _ the  colonial
Africans residing in India. 40.
Serious food situation in Bihar due to

purchase of foodgrains by Govertionh
for sexport. 937
Motion ze—
Condemnation of $he cowardly attack on
Mr. M. A. Jinnah. 216-17, 218, 218.
The food situation. 552 \
Reciprocity (Amendment) Bill—
Motion to consider. g
to the Hedjaz

¥ S%%TAN AHMED, THE

D, 3 a

C P A b Bill—
Mofion to refer to Select Commitiec. 46.

Delhi University (Amendment] Bill—
. 'Oonsideration of Clauses. 441, 73]
736, 751, 764, T76. 804, 841, B86, 956,

963.
Expressions of regreb  on the death of
Mr. Naoroji Dumasia. 36. =/
Motion for adjournment 7e—
Tailure of Government to  secure

\

atten-

dance of Government Members for
constituting a quorum in the Agsembly.

S i S oL

\

e
Sikhs in high salaried
orders for “ﬁchpos

vinces small e industries. 72 i
Verification of the bonz fides of Sikh*
recrnited in ——. 364 T
SUPPLY ORFICER(S)—
Question re non-return of gunny bags Te-
quired for distribution of grains by
Messrs. mﬂnllnbhdas Tshwardas | to the
— 527. S :
SURVEY— :

-~

-

|
i
|

~

Question 76 —— of Hydro-electric ponzi-

bilities in India. 642-43.

Dun, 268-69. Res:)lution 7¢ pilgrimage
University  granting i to 674, 679. ¢ Lo
students joining war service. 649-50. of by ——. 10081,
SUB-HEAD(8)— \ 319, 520-30, 740. X
Question 7e complaints against Deputy SUMMARY (IES)— -
Chief \Accounts Officer from the n —_ of Proceedings of the third meebiy L
Traffic Accounts  Branch of the North of the Standing Labour Committes (li.s
Western Railway. 207 on the table). 202. 2
sosoRSBUIB Tl syppsDaNT(e—
4 & uestion 7e— j 2
ships. 146, = Confirmation of a South Indian cattle |
SUBORDINATE CADRE— S % — by the Director, Imperial Agricul-
Question 7¢ non-advertising of  vacancies tural Research Institute. 147
il:ﬂl—don B“;;Bumbay, Baroda and Cen- Offensive ks before a deputation of
tral India Railway. - the Sikh stafi by the —, Traffic
SUBORDINATE SERVICE(S)— Accounts Branch Iihore‘ 81
Ql:eshou Tcin le%\f r?‘s'erir)e_gqrnthesg}sglpluye’es Transfer - of Muslim clerks in the office
A — rachi Division. s sal . g
SUBORDINATE SERYICE COMMISSTON— el Wasd, Bengal enc
§ ee ‘‘Commission(s)’’. % £ &
‘SUB-POST MASTER(S)— ; SUPERSESSION(S)— :
Question re desirability of raising the salary Q“"S(‘“":)f Ti;im clotks. 6f. the Office "of
vl Dxtra- an o Senior K5 o
and- %w_xé%g.ze’s of  Extra-Departmental Divigional,  Superintendent, /Lahore,
SUGAR— Sl e :
Question e, licensees for sale in Delhi So °ifc:°’l‘:;’ ]i‘:g::ns in Indian Medical
and. New Delhi. ° 3 e SR bt S g H
SUGAR FAGTORY(IE%— g LSS, AETrRes
Question re instruction o —— in Gorakh- | * PLY(TES)—
pur district for contribution to War Toan. Question re— :
A Allobment, of wagons for coal and food
-SUGARCANE— 3 ains —— to certain p!sces. .203-044
Question re excessive freight rates on —— Tail in the coal —— to industries. 207-
charged by the Bombay, Baroda and 08, 10 :
Central India Bailway.  67-68. Mothod and principle of —— of codl
+ SUGARCANE STACKING— wagons to Bengal and Bihar coalfields
‘Question 7e excessive charges Shp i el MO > s s
the Bombay, Baroda and Central India | Short:;ge of ncttao T n: Be\’:g'a{lhmﬁ .
: g = —— of wagons engal and Rihar coal-
'SUL%’%%%— fields for loading coal. 74-76.
Question e —— mined in Baluchistan and The “emergency plan” regarding - — of
,  firms_supplied with sulphuric acid plants. rice to Bengal. 278-79.
¥ 654-55. : SUPPLY DEPARTMENT—
SULPHURIC ACID PLANT(S)— o Question re— :
" Question’ 7¢ sulphur mined in Baluchist e 1 rep Hon N —— 36564 2
and firms supplied with —. 654-55. Muglim  Protest agdinst word used by
HONOURABLE R. P. Mathur of —— 3
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VEY OF INDIA—
SU{\R i iti of the

76 P of p

——, Dehra Dun, for dearness allowance
A or re-employment. 144.
W) SXMENS, MR. N. V. H—
» Qath of Office. 1. =«
SYNTHETIC OIL PLANT—

See “0il Plant’’,
A ; : o

TAT MAHAL— - v

““Question e  repairs to the —, Agra.
¢ . 138.39, 268-70, 431-32.
-t TALLY CLERK(S)—
#._*Question e recruited Muslim and non-

» Muslim —— absorbed in higher posts on
3 * Bengal and Assam Railway.
TARIFF—
Question” 7e Internationul Conference - for
considering —— questions and - trade
> policies.. 428,
TAX (ES)—
Statement (laid on the lable) 7e objects

on which the aviation share of the Petrol
Tax Fund was expended. 214-16.
TAXATION LIMIT—

Question 7e icpresentation ' from:  Indian
Life Assurance Companies for fixation
of & maximum —— on income. 174..

TAXI DRIVER(S)—

Question 7e  complaint:  against ~ tonga

drivers and —— of Delhi. 139-42.
TEA—

Question 7e waitifig  shipment under
contractual obligations after the ban on
private exports. 643-44.

NTON (R)—

S
Question  7e eompgmeg

@alcutta Exchanges. 65-66.

—— at

L~

¥ TEXTILE(S)— :

% .-+ Question re"rise in food and —— prices.
491

==  TEXTILE CONFERENCE— ~
* See “Conference(s)’’.
TEXTILE GOODS—
Question e purchases by vested

j &z interests
Y of
]

in the falling market fdr export,
et B £
TEXTILES STOCKS— 3
See “‘Stock(s)”. =
THEFT(8)—
Question e cases registered by

Shahdara Police Station. 483,
THREE YEARS' DEGREE COURSE~
See ‘“‘Degree Course”. g
GKET(S)—
gtion 7e cash and small “coing received
e of passenger —— by Fast
08,

‘ . Indian Railway.
\Q, "ICKET COLL

fro

GTOR(S)
Question re— o A
/' Towering of the Tducational qualifica-
* tions for Huropean and Anglo-Indian
candidates for'—— posts in Allahabad
’ Division. 59-60.
' Recruitment of ——, Grade I, on North
[ Waestern Railway. 372

| TRADE

Beducing of —— to Letter
Clerks by the Divisional
dent, Moradabad. 6524,

TIMBER—
Question re—

Prohibition of constructions involving: use
of cement, steel and .. 273-74.

Refusal of covered wagons for Military
supply of and bamboos by Station
Master, Najibabad. 526.

TIME—
Question 7e—

Extension of —— for exhausting hoarded
cotton textiles stocks. 653,

—— allowed for inspection of
Accounts on East Indian
35,

TOBACCO (EXCISE DUTY) BILL—
See “‘Bill(s)”.

TONGA DRIVER(S)—
Question  7e complaints  against

taxi drivers of Delhi. 139-42.

TOOFAN EXPRESS—
Question re reservation -of Second Class-

Delivery
Superirten-

Station
Railway.

and..

compartments in the —— from Delhi on
the 1st July, 1943. 66-67.
TRACER(S)—
Question 7e temporary —— in the Office of
Divisional Superintendent, Karachi. 522,
TRADE(S)—

Question re—
Indian wool ——. 639-40.
International Conference for considering .
tariff questions and —— policies, 428.

Safeguarding of Indian wool —— inter-
ests,  638-30. 2

United Kingdom' Commercial Corpora-
tion and post-war Indinn —. @ 432.33.

TRADE AGREEMENT(S)—
Question 7e — . 7€ post-war
tion. 421. 3

reconstruc-

MARKS (AMENDMENT) BILL—

See “Bill(s)”. s 2
TRAFFIC ACCOUNTS BRANCH—
_ Question re— .
¢ Complaints  against Deputy Chief "
Accounts Officer from the Sub-Heads in
')0—_— of the North Western Railway.
207. ?

Offensive remarks before a deputation of

the Sikh staff by the
= ——, - Lahore. " 80-81.
TRAIN(S)— 2
Question re— ’ %

Death of two persons hanging on | the
foot-board  of a —— pear Wadri
Station. - 368-69.

- Running of A Up —— beétween  New
Delhi and Ghaziabad. 598.

Running of certain —— betwean  Delhi
and Delhi Shahdara, 528.

TRAINED CANDIDATE(R)— -
See. ““‘Candidate(s)”. .

TRAINING—
Question 7e— i ] \
Indian officers for —— in  Ordnance
Depot at Kasu  Begu, Ferozepore

- Cantonment. 22-23,

Ty 2
N N 3
i 9

L4 [} L

> - i

Superintendent, \
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Non-operation of scheme for Mus-
~ lims for posts of Draftsmen, etc., on

Bengal and Assam  Railway. 5
“Dufferin’’.

— on the ILM.MTS.
283-84. 5
TRANSFER(S)— $
Question 7¢ of Muslim eclerks in  the
office of Superintendent, Wateh and ¢

. Ward, Bengal and Assam Railway.
S TRANSPORT—

Question 7¢ of foodgrains to Bengal

L from . Bibar, O and Assan.
650-52.
TRANSPORT ARRANGEMENTS-—
"Question re —— for carrying foodgrains
from  surplus  to . deficit Provinces
3 859-61: 3 5
TRANSPORTATION—
Question 7 channel “for  promotion  as
TInspector, (Rolling Stock). 35

TRANSPORTATION INSPECTOR(S)—

See, “‘Inspector(s)”.

TRANSPORTATION UNIT(S)—

Question re condition of: service of Rail-
way servants empldyed in —— of Indian
Army.

TREATMENT—

Resolution 7¢ of political  prisoners
: and  detenus. 86-120.
I QRIVEDI, MR. C. M— i
Indian Army and Indian’ ~ Air = Force
(Amendment) Bill. \
44,

‘Motion for leave to introduce.
Motion to consider. 201-202.
Motion to pass. 202.
i 4179

epiden
and —— in Del
TYPIST(S)—
Question 7¢ block on the
tain in Divisional Offices.
. TYSON, MR. J. D.— i :
-, Agricultural Produce (Grading and Mark-
ing) Amendment Bill. ¢
| Motion for leave to introduce. 43,
Motion to consider. 197-08, 109-201.
! Motion to pass. 3 o
Delhi University Amendment). Bill—
e “ Prosentation of the Report of the
Committee. 43 =
S Motions  to coua’der and to circulate:
g 338.30, 351, 352, 597,7400-0, 404.
' A\ Consideration of . clauscs. 406,  408:09,
a11, 412, 413, 438, 489, 440, - 443, 446,
S 462, 465-66, 487, 490, 493, 494, 495,
: : 496, ‘501, 502:03, 510, 514, 724-25, 735,
: g 739, 740, 745-46, 756, 765, 768,
778, 786-86, 787, 790, 792,
803, 897, 829, 834,
851-52, 865,
879,

1880-81,
906, 008, 909, 910, 916, 817-18,
042.43,

promotion of cer-

369-70.

Select

891-92,
' 990, 924, 927, 929, 933, 941-42,

771, {

UDAIPUR STATE—
Q‘gesssf.mn re-lead ming in Jawar ‘in

UNIFORM(S)— ? \ o
Question 7 —— of Indian? belong
ing to the W. A. C=(I).
UNION($)—
Qm»qt,i(lm 7e petit?ous from Postal and Bele-
grapn 13 t y of S
illul:v;mce. ageg.égadequdc) of  dearnessae

UNION OF SOUTH
See “South Africa, Uni

UNIT(S)— s
Question re Defence of India ——— oFf st =
on Railways.  77-70. 3
UNLITED KINGDOM COMMERCIAL
CORPORATION— i
- Question re— !
2632, ¢
— and post-war Indian trade. 432-35.
UNITED NGDOM GOVERNMENT—<im = ﬂ
Question 7 ¥
Indian er to the ——;. ¥
etc. 327 B :
Procedure of purchasing IndiafWwool by 1
the ——. 637-38.
UNITED PROVINCES— ‘
}

Question 7e Supply Department orders for

’:;gh from small scale industries.
UNITED STATES OF AMERICA— . 1
Question 7¢ leaselend aid and  loans from: P :
2F24. < o
X
o

4957

egree course in D — y
to students join-

granfing

ing war service. 649-50. —
UNIVERSITY (AMENDMENT) BILL—
See. “Delhi ——" under “Bill{s)’".
URDU— ¥ 2 3
Question re Hindi and —— a§ Media of

Publicity in the’ Informaiton dnd Broad-
*  casting Department. 33: -
[ STAFF" : -

TR
“Sec “‘Stafl’’.
URDU TALK(S)—" ik
Question 7e ban on bhroadcasts of —— by
the All-Tndia Radio. 161-62. }
URS SHARIF— 7
Question 76 grievances of pilgrims * to.
Roorkee during —— of , Piran  Kaliar. ~

¢ grant. of K.ing’s_«fﬁommission
. to ——=. 315 & L %
\ VAGANCY(IES)— R

944, 948, 953, 956, 958, 959, 961, 968, NCY % 3

* g70-71, 976, 97T. | 'Quesion 7e non-advertisi g of — in sub-

.. Motion to  pass. 98487, 1013, 1014, ordinate - cadre. on the ‘Bombay, Barods |
e 1016-18. fnd Central Tndia Railway. 36566 By

Y T
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VEGETABLE PRODUCT (EXCISE
DUTY) BILL—
See -"Bill(s)’(’),N

~=RIFICATION— :
Question re —— of the bond fides of Sikhs

recruited -in Supply Department. 364.
VESTED INTEREST(S)—

: estion re purchases by —— of textile
g Q‘;jux in .tl?e falling market for _export,
= ofic: 4
VICl]‘?iR%OY’S COMMISSIONED ' OFFIL-
£ CER(S)— _ 5
< See V. C. O; € :
‘we ° VOLUNTEER(S)— i :
- Question 7¢ National Wat Front —— in

£~ " Provinces. 624.

W

W. A0 ([@1)=
Question re— = ;
Desirability of appointing an ' Indian
woman as Chief ~Commander of the
Indian section of the —. 631
< Indignisation of the —. 630-31.
i Uniform of Indian women belonging to
: the ——. 631
:

WADRI— e °

Question re death of two persons hanging
on the foot-board of a train near ——
station, 368-69. °

WAGE(S)—

' Question 7e desirability of giving higher
® —— to coal miners. 630.

?\ WAGON(S)— 3
Question re—
= Allotment, of for coal tand  food
grains supply to certain places. 203-04.

tothe. Slation Master,

Allotment.of

; Coal — " jute
.. mills, 76. G
Method and principle of supply of coal
te Bengal and Bihar coalfields.
76-T7. ¥
Refusal of covered for: Military
suply of  timber and bamboos by

Station , Master;. Najibabad. 526.

Supnly of to Bengal and Bihar coal-
fields for loading coal. 74-76.
Supply “6f to Bengal ~and ~ Bihar

collieries for loading coal.

WATITING ROOM(S)— -

WAR ACTIVITY(IES)—
Question 7e ‘cost of raising buildings in
New Dz%gﬁ and Simla connected  with
WAR FRONT—
Question re— %
Propagau:;léa. programme of the National

Wi)’;kiilg of the Indian National ——.

WAR FRONT VOLUNTEERS—
See **Volunteer(s)™.
WAR  INJURIES
INSURANCE) BILL—
See “Bill(s)”.
WAR LOAN— ¢
Question re instruction to Sugar Factories
in Gor:;lg(hpur district for contribution to

(COMPENSATION

WAR PURPOSE(S)— 5
Question 7¢ steps for utilization of Indian
wool for . 526-27. 3
WAR. SERVICE(S)—
Question 7¢ university granting concessions
to students joining —. 9-50.
WAR SITUATION—
Question 7¢ Japanese raids over Fastern
India and the present —— 8-9.
S‘aggb Session (for discussing the —— ).

WAR WORK—

Question 7e desirability of granting extra
allowances tg Ministerial Staff engaged

on = s
WATCH AND WARD—
Question 7e transfer of Muslim clerks in
the office of Superintendent, ——, Ben-
gal and Assam Railway. 35.
WATER CHARGE(S)—
See ‘‘Charge(s)’.
WATER SUPPLY— -
Q};emon 7e. in New Delhi and pelhi.

‘WEEKLY (IES)— L
Question 7e rationed newsprint quota of
WF'E‘?A'RF a:d\r Sailyul\'l[ewsnmers. 125-26.
ELFARE AN 4 \p =
Tor s BNITIES DIREC:
Question re—
Desirability of creating
Branch in the —. 19:9

an Indian

Question  7e insufficient. —— accommoda- Scheme for creating an Indian Branch
tion at the North Western Railway in the 2021,
hospitals. 74. WHEAT—
AR % = Motion for adjournment ré—
Question re— e Failure to transport Government pur-
; Examination of post- —— currency pro- chased from the Punjah to famine
i posals.  319-20. > stricken Fastern Provinces. 083.84.
b ntlian prisoners of in Japan. 3-4. Maladministration in  distribution of
| g Plans rotection of  agriculturists =180
SN £ fron%lslum in- prices - affer g —— Question re—
! 430-31. 3 Avyerage prices said on behalf 2
: 6 Post- —— Empire and international ment for purchase of ,Dfrigo v:;]d
i aviation policy. 64. ¥ other food-grains. 151-53.
: ~ Post- —— possibility of American  Air Recent imports of —— and othér food-
R lines operating,in India. 520-21. grains. 287, ‘
;, Post- —— reconstruction . in education. —— and rice prices. 274-75. 3
J 272-73. WOLFRAM DEPOSITS—
Repatriated Indian prisoners of —. Question 7¢ —— discovered in 'a Bengal
L= 161, > District. 655./ : s
> e
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VOOl — Kailure of Goverbment {o secure attend-
ng?:t‘:m 76— ance of Gmernment Members  ior *T
Buying in India on their own account. constituting a quor in the Assembly. ‘é‘(
by Government buying agents. 518. 659-60. - z
Government assistance for disposal of black Motion rg—_ = A A
and grey ——. 518, Condemnation of the cowardly attack on
Government buying agent’s contract with Mr. M. A. Jinnah. 218, %
dealers in —, 51819, The food _situation. 855, 558, "564:67, %
Necessity of reyising the buying ageucy 580, 589, 597, 606. o
policy 7e ——.  519-20.

Procedure of purchasing Indian —— by

the United Kingdom Government.
637-38.
Steps for utilization of Indian —— for

war purposes. 526-27.
WOOL PURCHASING SCHEME—
Question 7e Government’s Central ——.
517. :

WOOL TRADE—
Question 7e Indian —. 63940,

WOOL TRADE INTEREST(S)—

Question re safeguarding of  Indian ——

638-39.

WORKER(S)— S
Question re—

Desirability  of fi Mng rat R ——=
under n'.lhtnry sewing  work contrac-
tors.

Scheme of Smknes~ Insurance for Indus-
trial —. 268.

WORKING—
Question 7¢ constitution and the —-of the

Indian Soldiers’ Board. 1415,

WORKING HOUR(S)—
Question re long —— for Railway running
staff.  212-13
WgEKS ASSISTANT .
ee g)st.&nt
WO QA
See *“Clerk(s)”.
WORKS COMMITTEE—
See (‘ommlttee (s)”
WORKSHOP(8)—
Queshon re terms of service of workers on

,%

munitions production in Ordnance Fac:
tories and Railway ——. 79
" WRITING(S)—
Question re censorshlp on  Mr.  Lonis
Fisher's —— and speeche# 312-13.
.
Y
YAMIN-KHAN, SIR MUHAMMAD—
Delhi University (Amendment) Bill—
Motions to consider and fo - circulate.
391,
Cons\deratxon of clauses. 412, 413, 457-
60,. 507-09, 752-54, 757, 760761 “770,
802, 803. 845,  888-90, 892,

904-05, 908, 910 91415 924, 935, 943-45,
951,954, 963-64 971, 976,
Mohnn to pass. 997-99.
Indian Merchant Shipping (Amendment)
Bill—

Motions to consider
156, 157.
Motion for adjournment re—
Demolition of a mosque on Asoka Road,
New Delhi. - 897. \

and to. circulate.

Question (;upplemem,ary) T6—

Cattle purchased for anpplymg meat to
the American For 123.
Central Government's

purchase and moveme

Correspondence  between Government,- of
India and Government of South
on the Pegging Bill. 125,

Current_year ararngements for Haj pil-

Africa

grimage, 121,

Damage to Ghulam Mohmddm Khan's
Garden. 641,

Demolition of a Mosque on Asoka Road,
New Delhi.

Grant of King's Comxmsmon to: V. C.
0s. 315, g

Opening of cheap ﬂ\ops for Railway Em-
ployees. 2,

Quinine stocks. 979, 980,

Removal of inter-provincial ban on food-
grains in the Northand East  region.
132.

Repairs of protected monuments at Bija~
pur.

Retaliatory steps against the

Bill of South Africa. 128

8 Selechon for

Pegging

Ailway. 61.

Settlement. of Kazaks in Indla

Silver policy of the Cnvemmenb of India.
324.

472,

Unsatisfactory arrangements- for accom:"=

modation of Members of Asgembly at g
Simla. -
Reciprocity (Amandment) Bﬂl—
onsideration of clauses. 297 327-28. e
Motion to pass. 334-35, l_,./
solution re— =5
Pl]:;gmage to the Hedjaz. 669, 674, 675,
Treatment  of ymlthl prisoners and
detenus. 87, 111, 118,

YUSUF ABDOOLA HAROON SETH—
Delhi University (Amendment) Bill—

Consideration = of clauses. - 760, 883#“"
91, 903, 909, 960-61, 968-69, -
977,
Motion re— =
Condemnation of thi rdly attack on
Mr. M. A..Ji 218, =

A 217,
The food situation. 555 597,
Question re—-
Buying wool in India on their  own
account by Government buying agents.
518.
Complamtq against ‘the Executive Officer,

Agra Cantonment. 314-15.
Dutv-free indnstrial eoloured salt  and
merchanfs in  Sind,_

Hides and Skins
321,
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Duty-free industrial coloured salt and the
* fishing industry in Sind. 320-21.

“~_Fishing Industry in the Sind Sea  coast.
£ 38012,

Government assisumce. for disposal of
black and grey wool. 518

Demolition of a Mosque on Asoka Road,
New Delhi. <
Reciprocity (Amendment) Bill—
Motion to consider. 193.
Consideration of clanses. 207-88.

Government buying agent's tract with
dealers in wool. 518-19.
Wool Parchasing

Government’s Central
‘Scheme, 517.

Indian wool trade. 639-40.

Necessity of revising the buying agency
policy re wool.

Procedure of purc}g\lﬁng Tndian wool by

s thes fingdom  Government.
637-38.

.~ Promotion of junior Goods  Clerks in
Karachi  Divisional  Superintendent’s
office. *32.

Safeguarding of Indian wool trade inter-
ests. 638-39.

Steps for utilization of Indian wool for
war purposes. 526-27.
Question (Supplementary) re—
Pemolition of a Mosque on Asoka Road,
New Delhi.
Desirability of appointing a Muslim _ as
__Director General of Archzology. 635
Rationed newsprint quota of the weekly
and daily newspapers. 126.
Regulation of exports of foodgrains and
i ictions on forward contracts. 134
» Utilization of sterling balances for capi-
talising sterling pensions, family pen-
sions, etc.

Resolution re stabilization of “prices. 696.
War Injuries  (Compensation Insurance)
Bt

ZAFAR ALI KHAN, MAULANA—
Delhi University (Amendment) Bill—

clauses. 446, 453-54,

Consideration— of
763-64, 805-06,
& »

503-04, 511-12, 726:27;
892, 016,
~Motion to pass. 1003-05.

Motion re— o

%te food ’si{’naﬁon‘ ff’?.

e recent Pegging Legislation in
Africa. 242,83214.’5. = = e
Question 7e—

Desirability of appointing a Muslim as
Conservation Assistant, Arch@ological
Department af. Delhi. 63526
Desirability of appointing a Muslim  as
; uty . Director General of Archao-
oy : =
5 ADcstAmbilit.y af appointing a Muslim as

Director General of Archwology. .635.
Selection fof recruitment to  posts of
Assistant Tnspectors of Works on North
Western Railway. 61
Question  (Supplementary) 7e— =
Ban on broadcasts ofy Urdu talks by the
All-Tndia Radio. A . > :

Costdofs‘~raisinz buildings in New Delhi

i :?ﬁes. unzléaz connect?d with ~ war  acti-

Resolution re pilgrimage to the Hedjaz.
668-69, 677.
ZAMAN, MR. S. R—
Qath of office. 1, 74l

ZIA UDDIN AHMAD, DR. SIR—

Delhi University (Amendment) Bill—
Motions to consider and to circulate.
343, 344-52, 354, 389, 405, 406-07, 408.
Consideration of clauses. 440-41, 454-55,

464-65, 466, 486-87, 492, 493, 494, 502,
787, 806-09, 81415, 49223, 843-44,
853.55, 046-47, 950 60, 975, 9T7.
Motion to passas 988-90.
Motion for adjournment re—
Failure of Government to secure attend-
ance of Government Members, _for

constituting a guorumt in the Assembly.
660.
" Failure to bring in circulation sufficient
‘number of small coins,
~ Maladministration  in
wheat. 39. : =
Policy of the Railway Board .in _ giving
dearness allowance not by ~increasing
salaries. A 7
Refusal to allot a day for
Glovernment’s monetary policy.
Motion re the food situation. 537, 547, 552,
586-90. z 2

40.
distribution ~ of
discussing

Question 7e—
Cash and small co
passenger tickets

by East Indian Fail-

way. >
Family budget of a peon. g-10. ¢
_ and distribution of standard
cloth. 274. 1%

Muaslim _ protest against word used” by

¢ Mr. R. P. Mathur of Supply De-
partment. 71. 2

Post-war r i in ducati
272-73.

Quinine stocks. 878-80.

Railway accident near  Borgaon, Akola.
208-09, 701.

* Repairs to the Taj Mahal, Agra, 431-32.

Reports regarding deaths from starvation,
ete., in Bengal. 278.

Security deposit for due payments of elec:
tric and water charges for  Govern-
ment bungalows demanded by New
Delhi Municipal Committee. 145.

Wheat and rice prices. 274-75.

Working of the Indian National ~ War
Front. 173-74.

Question (Supplementary): re—

Arrangements for procuring staple .food

for civilian population. g
Ban on broadeasts of Urdu talks by the
= All-India Radio. 162. 3
Central Government’s policy regarding
purchase and movement of foodgrains.

138.,

Desirabililty hof bdisbii:guinhing military
men who have been actually withii
fighting area.” 322, 2 wxﬁ:m o

-

-

e
”

ins received from sale of -
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Differential payments to Huropean and
Indian artists.” 312.

Epidemic of fever, small-pox and typhoid
in Delhi. 419.

Failure of the Food Department in check-
ing high prices of rice in Bengal. 268.

Government buying agent’s contract with
dealers in wool. ~519.

Government’s Central  Wool
Scheme.

Hardships to students under three years’
degree course in Delhi University. 424.

Lease-Lend aid to India. 17.

Muslim demand of regulating promotions
on communal basis. %

Paper currency in circulation. 171,

‘Procedure 7¢ disposal of appeals on Bom=

Purchasing

bay, Baroda and Central Im])q Rail-

way. 365,
Promotion to Lower Gazetted Services on
‘State-managed Railways. 361,
Red of Ticket Coll to Letter
Delivery Clerks by  the Divisional
Bupel;intcndent, Moradabad., 524.

Regulation of exports of foodgrains and
tricti on i d tracts, 134.

Removal of inter-prbv}ilncial ban on 3
grains in the North.and East ' region.

131, 132. e

Rupee notes and paper curfency in cir’
culation. 6. S
Scmclty of

Selechon for wecruitment to posts of
Assistant Inspectors of Works on  North
Western Railways, 61.

Silver policy of the‘cbv nment of India.
323, 324. "

Steps for stopping inflation. 170 e,

Supersession of Senior Indians in TIndian

Medical Service by
officers.  170.

Junior Europesn

Supply and Adistribution of Standard
Cloth. 126,
Supply Depa.rtment orders for  articles

from United Provinces small scale In-
dustries. 72

Resolution re stabilization of prices. 682-88,
693, 686.

small coins in Bl 678,

GIPD—L214 LAD—10-11-43—670.
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